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LOK SABHA

Tuesday, December 15, 1964/Agraha-
yana 24, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

Mr. Speaker: I have to request hon.
Members that when I enter and wait
bowing before hon. Members and this
august House, there ought to be
silence. There ought to be no talks
at that time. It is nothing personal;
it is a solemn occasion and should be
observed as such.

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): It was an absolutely
bona fide mistake.

Shri P. K. Deo: We may think of
starting with a prayer.

ORAL ANSWERS TO QUESTIONS

Grain Handling Mechanisation at
Ports

[ Sh-x’-_imnti Savitri Nigam;
+505 % Shri S. C. Samanta:
: Shri Subodh Hansda:
 Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Dock Labour leaders have opposed
the scheme for grain handling mecha-
nisation in the ports particularly at
Bombay; and

(b) whether they have made any
representation to Government in this
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regard and if so, the reaction of Gov-
ernment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Wheat is mostly im-
ported in tanker-vessels, which can-
not be discharged by shore cranes and
labour working on board. Labour
are, therefore, not objecting to the
discharge of tankers by mechanical
equipment. They are, however, gene-
rally opposed to the discharge of dry
cargo vessels by mechanical equip-
ment and also to the construction of
a silo and mechanisation of other
operations of bagging, standardising
etc. which they consider would affect
their employment adversely.

(b) No written representation has
been received in the recent past but
Government are aware of the general
views of labour on this question. In
order, however, to cope with the
greatly-increased pressure of food im-
ports and the vital need for facilitat-
ing and expediting grain discharge at
the various ports, a certain degree of
mechanisation may become unavoid-
able in the future. Efforts would be
made to absorb such labour as may
be displaced in other services.

Shrimati Savitri Nigam: May I
know whether the machinery for
mechanisation is going to be imported
from abroad or is it being produced
indigenously?

The Minister of Transport (Shri
Raj Bahadur): Sir, if I may be per-
mitted to take up this particular
question, I may state, as and when we
mechanise grain unloading we shall
have to import quite a bit of machi-
nery from abroad to begin with.

Shrimati Savitri Nigam: May I
know whether any efforts have been
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made to form some labour co-ope-
ratives so that this labour trouble
which crops up from time to time
because of the contractors mishand-
ling of the labour interest. . .

Mr. Speaker: That is a different
question; that has nothing to do with
mechanisation.

Shrimati Savitri Nigam: But 1
would like to know  whether any
efforts have bene made in order to
get labour co-operatives organised in
order to avoid mechanisation.

Mr. Speaker: It is their desire that
there ought to be mechanisation; then,
how should they avoid it?

Shrimati Yashoda Reddy: May 1
know from the Minister the amount
of grain that is being held up at the
docks for want of this mechanisaion?

Shri Raj Bahadur: With mechani-
sation the speed of unloading is
greater and we can handle a ship in a
fewer number of days and in a fewer
number of hours. Apart from that,
we cannot say that any ship has been
held up as such. The difference is
in the matter of speed of unloading
and clearance,’

=it Ho W7o BAN : g ard a1 eqrT
# Ty gu fF T0E 7 a0FT e
I TET &, FT ATHTC A 37 a9 G HE
= fear & fF ot woi=dy 39 9wy
¥ graws QY €, IR IOUR FA
& MY T a9 FT 9T fRAT AT
afg 1, av w0 7

ot TR T A FEA =AY

Shri S. M. Banerjee: I would like
to know whether the cause for oppo-
sing this scheme by labour leaders
is that this will result in elimination
of human labour and, if so, what
steps have been taken to see that
they are given alternative jobs?

Shri Raj Bahadur: The whole
matter is under negotiation with
labour leaders. We have also every
anxiety about it and we have to take
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every care to see that mechanisation.
does not end in needless and avoid-
able distress to the labour. There-
fore, we have said that inechanisation
should be without tears for the exist-
ing labour.

=7 a0 No FAYAEY : 47 ffaees
TRy FATEN fF grHifs d9T dred
q AFATRANT T AU fwar 2, Afww
T SR 7z uARa &Y & s R AT
faawa & axq, @ fF ey syar 980

g1 &, I FTH FT 9T AL fEAT
s ?

=t T agige : § A & F dwAr
f& s w19ET @) T g9 fRar
g, AfFw 393 3o ww AR =7 &, faw
FY ZHA T FAT & | AATAT TF, Tl
1 IAF ATIS-TF FT qaId &, Ffqw
78 wdr & fr dfwww weea ST
y faar smx

Shri Himmatsinhji: I want to know
to what extent the mechanisation
has been introduced in Kandla port
in unloading of foodgrains.

Shri Raj Bahadur: We are in the
process of doing that. We may have
to have silos, pumps, evacuators and
all other connected things.

Shri S. N. Chaturvedi: May I know
to what extent the unloading will be
speeded up by the introduction of
this mechanisation system?

Shri Raj Bahadur: In actual terms
of tonnage, I will not be able to say
it. There will be a tremendous
increase.

Shri Kapur Singh: Have the Gov-
ernment appreciated the implicit mes-
sage of the opposition by Ilabour
leaders, namely, a claim for primacy
of the organised labour over our
indutrial development and national
interests and, if so, what is their
reaction?

Shri Raj Bahadur: I will not say
that our labour leaders or our orga-
nised labour is so backward as that.
They are not opposed to mechanisa-
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tion of the port if I know anything
about them. But, of course, they are
anxious that the existing labour is
not displaced, is not rendered unem-
ployed and that their wages are not
affected. It is our anxiety to see to
that.

Shri Kapur Singh: Is it that the
hon. Minister has not understood my
question or I have not followed his
answer?

&t ®o Mo famm<y : A=A A
T & 9 34 g€, 99 | fpatwa a0
fFaat Zon, S fwam Zr asr ?

o RQEW : AF @O ;A
g2

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I want
a separate notice for this.

Indo-Ceylon Air Service

+
rShri Bhagwat Jha Azad:
| Shri Vishram Prasad:

Shri Shree Narayan Das:
| Shri P. R. Chakraverti:
(_ Shri P. C. Borooah:

Will the Minister of Civil Aviation
be pleased to state:

*506.

(a) whether it is a fact that an
agreement has been reached between

India and Ceylon covering their
existing air services; and
(b) if so, the particulars of the

decision taken regarding the frequency
of flights, ground-handling of each
other’s services, pooling of revenues
and technical collaboration?

The Minister of Civil Aviation
(Shri Kanungo): (a) An agreement
for pooling of revenues of Indian Air-
lines Corporation and Air Ceylon on
Madras/Colombo route and rationali-
sation of frequencies of services was
signed in New Delhi on the 17th
October, 1964.

(b) According to the agreement, Air
Ceylon Ltd. will operate three flights
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with Avro-748 aircraft and Indian
Airlines Corporation an equal num-
ber with Viscount aircraft on the
Madras/Colombo route.. Revenue
derived from these operations will be
pooled and shared in proportion to
the pay-load offered. The agreement
provides for inclusion of any other
operations between India and Ceylon
to be brought under the pool arrange-
ment after mutual consultations. A
draft ground-handling agreement is
under consideration. No concrete
proposals have yet been formulated
for technical collaboration.

Shri Bhagwat Jha Azad: As a
result of the experience that we
have had regarding the first pooling
efforts that we have made on other
airlines, may I know what are the
prospects of our financial revenues
out of this Agreement?

Shri Kanungo: Until the Agree-
ment works for one year, it cannot
be forecast.

Shri Bhagwat Jha Azad: May I
know, as a result of this Agreement
and the experience that you have had
before the Agreement that was
signed, what would be the difficulty
or the difference between the two
methods now?

Shri Kanungo: Obviously, if there
is a pooling arrangement and mutual
consultation, it is almost one service
with two ownerships. There, revenues
are divided according to the pay-load
offered and it is better than having

competitive services on the same
route.
Shri P, R. Chakraverti: Apart from

the question of increased facilities as
a result of the new arrangement in
regard to air flights between India
and Ceylon, what is the estimate by
the Government of the economy that
is likely to be effected?

Shri Kanungo: As I said. it cannot
be forecast. But one thing is obvicus
that instead of competitive service
on the same route, we shall have a
pooled service.
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Shri P. C. Borooah: May I know
how the new arrangement of pooling
of revenues between the JAC and the
Air Ceylon is different from the fore-
going one?

Shri Kanungo: foregoing
arrangement was independent
revenues or independent earnings,
but the new one is an arrangement of
pooling.

Shri D. C. Sharma: What is the
technical collaboration which the
Government of India are aiming at,
with the Ceylon Government and
when will it come into effect?

The

Shri Kanungo: The question is
being discussed whether certain engi-
neering services in India should be
‘undertaken by the IAC on behalf of
Air Ceylon and other services such
as traffic or engineering etc. by the
Air Ceylon on behalf of IAC in Ceylon.
These are the arrangements which re
just being discussed.

Y Oy 2 T F W /T A
¥ FHT [I-AY AT FAAT E A GFAT
& ITH! QYR X FT w&wT o
ar & geir ?

At ST OREE FT A AT
AU

~t ggav fog @ € FAT F qTET
fT TrI AT ? 9. o gAAfEae
afaw ot eq ¥ feaar gorer fear wr
g, et oo g€ & 7

=t WA e F7 A afafa|
g, forgeama &1 A7 afafew Zhi
¥ A 09 ) afafew oF | md
T qlE MU W IT |

Shri P. K. Deo: Before entering
into this venture, may I know our
experience of the pooling of Air India
with BOAC and Qantas? If that was
encouraging, then this would be the
second experiment that we would be
making with Air Ceylon.
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Shri Kanungo: It is very helpful,
and that is obvious because instead of
competition we have got co-operation.

Shri P. K. Deo: Is it encouraging?

Mr. Speaker:
very encouraging.

He says that it is

&t flo ATo fawrdy : Wy wEIEw
F Fg1 & 6 99 7F OF T ALY T AT
o OF a9 qF I8 F1T TG T9dT G,
A9 qF U1 AT A% F AT H §H A
afewer & 1 & arar 9war § 5 @
9 T §1 FI4 F 95T F1E q@HEAT
agY farar mar a7, F1E TN A fear
AT T SR AT A G FTE 5H A
1 #T fagr w@w ?

st wre ;o oafam @ N 1 qaT
qrer F1 atqd 47 AT wro To Hio
F ot | AT 9z Fwfer afaw &1

Ratijoning of Foodgrains

Shri 41\; L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shrimati Savitri Nigam:
Shri R. G. Dubey:

Shri Yashpal Singh:
Shri Heda:

Shri C. K. Bhattacharyya:
Dr. P, Srinivasan:
Shrimati Renuka Ray:
Shri P. C. Borooah:
Shri H. C. Soy:

+507. 3 Shr'i Vishram Prasad:
Shri P. R. Chakraverti:
Shri Ram Sewak Yadav:
Shri Kajrolkar:

Shri Sezhiyan:

Shri B. K. Das:

Shri D. C. Sharma:

Shri Brajeshwar Prasad:
Shri Bishwanath Roy:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Dr. Ranen Sen:

Shri R. Barua:

Shri R. S. Pandey:
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Shri Vishwa Nath Pandey:

Shri Surendra Pal Singh:

Shri Nambiar:

Shri P. Venkatasubbaiah:

Shri Ravindra Varma:

Shri Ram Sewak:

Shri P. G. Sen:

Shrimati Renuka
Barkataki:

Shri D. D. Mantri:

Shri T. N. Singh:

Shri D, & Patil:

Shri Jashvant Mehta:

L Shri Jema:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether rationing of foodgrains
and other essential commodities is
proposed to be introduced through-
out the country;

(b) if so, the broad features of the
scheme;

(c) whether any States are oppos-
ed to this scheme of rationing; and

(d) if so, the reasons advanced by
those State Governments?

The Deputy Minister im the Mimis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) to (d). No, Sir. It
has been decided to continue informal
rationing in Kerala and introduce
statutory rationing in Calcutta. In
regard to other cities with a popula-
tion of one million or over, the State
Governments have been allowed the
discretion to introduce rationing in
such cities if they so decide.

st Ho ®o feASt o faaet Qay
“zq § 9t et & 7 371% T @
T 8 S frat Gut § W A
& &% sy wafar sear @ ?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): This
rationing proposal is with regard to
cities with a population of more than
1 million, and they are eight in num-
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ber and they are spread throughout
the country. As has been stated in
the main answer, the discretion has
been left with the State Governments
to have such regulatory measures.

Mr. Speaker: The hon. Member
wants to know the number of States
that are in favour of rationing and
the number that are opposed to it.

Shri C. Subramaniam: There is a
general opposition to statutory ration-
ing as such, but as regards informal
rationing, most of the State Govern-
ments are in favour of it.

=t Ho Ao FEAL : M gy oA
FY gHH AT FTT Greir 1E & ol
& fore, 3 77 a9 v & fow & sarer
FE & AT AT § w7 Fq F7 JewwET
ot afaa @& § ol FoT 9x AR FT
ey oAt gt fAeAT @ W& i 9w
afgrar qfwgw feaw #, e
ez § famd wmw w1 wfw 4@ @ A
ST AT AT 8, sF fag wEd adr
g7

Shri C. Subramaniam: From the
Central Government, we allot to the
various States, particularly to the
deficit States, imported wheat and
also imported rice and internally-pro-
cured rice. It is for State Govern-
ments to decide where they would
distribute and in what manner.

Shrimati Savitri Nigam: Is the hon.
Minister aware that there is great
resentment, specially on the part of
the rural people where rationing has
been introduced, at the fact that the
quantity of ration given to them is
much less than that given to the city
people?

Shri C. Subramaniam: There has
been no rationing as such, apart from
Kerala, in the rural areas. Through
fair price shops, certain quantities are
sold at fixed prices.

Shri R. G. Dubey: In the city of
Calcutta where statutory rationing is
propesed to be introduced, what is
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the quantity of foodgrains admissible
per head under the system, what are
the items of foodgrains to be supplied
and how this burden is proposed to
be shared by the Centre?

Shri C. Subramaniam: At Calcutta,
it is proposed to give 12 0zs.—7 oz.
of rice and 5 ozs. of wheat per head,
for which the responsibility will be
taken by the Central Government to
see that these stocks are available.

= g Tag o FeeRl
¥ 18 TYY WA AE GIRT AT 94T WY
W AT 40 ®GT AT UL FT @7 E
2, 37 fou wufwr 1 F@r sa9w
fear mr g 7

Shri C. Subramaniam: That ques-
tion does not arise. This is with
reference to rationing in the country.

st gmaw fag ;. awifsT & 3§
feam 7 ma & o= & e @ &
Er Aar !

Shri Kapur Singh: On a point of
order. When a question has been
allowed, is it legitimate and permis-
sible for the Minister to say that it
does not arise?

Mr. Speaker: The Minister gives
his opinion or makes a representation
that it be disallowed. If I agree with
him, I pass on to the next question.
If 1 do not, I ask him to answer it.

Shri Kapur Singh: He made no
representation; he made an assertion
to which I objected.

Shri Hanumanthaiya: In that way,
he is questioning the ruling of the
Chair.

Mr, Speaker:
sent.

He can also repre-

Shri A. P. Jain: At the time when
informal rationing was undertaken
in Kerala, what were the stocks of
rice and wheat with the Government
of Kerala and was any preparation
made to set up a reasonably good dis-
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tributive  administration? If
were not made, why not?

those

Shri C. Subramaniam: We had to
take a decision at that time with
reference to the existing situation
there. The stocks were not moving
from the adjoining states, either
from Madras or from Andhra.

Shri Ranga: Why?

Shri C. Subramaniam: Therefore,
we had to take a quick decision to
see how best to distribute whatever
quantities were avilable with us. In
retrospect, I still feel that the deci-
sion we took to introduce informal
rationing in Kerala saved the situa-
tion there; otherwise, there would
have been absolute chaos there.

Shri A. P. Jain: My question has
not been answered. It was specific.

Mr. Speaker: It was not very
relevant. We are talking of the gene-
ral question. We have not dealt with
Kerala.

Shri A. P. Jain:
Kerala.

He referred to

Mr. Speaker: He said only in
Kerala it has been introduced, not in
other States.

=it faafa fawt - v S qw aw
¥ FIT F grEr A wed & fog
Tt FT FTART AT & 1 3T ;WL
¥ ot a8 F@qfqy wy &, FS-a%
gAY AT A &, Ju ATV FAT IJART AT
foermr ot #78 mrae) gL 1 A ]
& ST RTAGAT F FU7T aTAT FT T
1 72t faem ? afe w9 st aet
& faw 7z < &, & 3 fagia &1 el
# Fi 7g oy fear smar @ 7
Mr. Speaker: The second part is

argument; the first part may be ans-
wered.

Shri C. Subramaniam: There are
only a few millionaires in any city.
Rationing is intended for the common
people.
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Shri P. C. Borooah: May I know
whether any broad outlines have been
prepared by Government of the dis-
‘tributive machinery required to be
'set up by the States to counteract
the non-cooperative and obstructive
policy of grain dealers? If so, what
are they?

Shri C. Subramaniam: This is the
policy which we have laid down that
we should have shops, particularly in
the bigger cities for the purpose. We
also try to fix, when we distribute
identity cards, a limited number of
wcards for each shop. That is how we
are trying to tackle it.

Shri C. K. Bhattacharyya: Is it a
fact that the Government of West
Bengal has protested to the Central
Government that it is not allowing
©Orissa rice to come to Calcutta
which is necessary for introducing
rationing there?

Shri C. Subramaniam: Now, at the
Chief Ministers’ Conference it was
decided that each State, with regard

10 rice, will become a zone. There-
fore, there is no question of free
movement of rice from Orissa to

“West Bengal. Then, we procure the
rice in Orissa, and we have taken the
responsibility to make it available to
“West Bengal.

Shri C. K. Bhattacharyya: My
question is whether West Bengal has
protested to the Centre against what
they are doing.

Shri C. Subramaniam: No. The
“West Bengal Chief Minister was also
.a party to this decision.

Shri Hem Barua: In view of the
impending threat of strike poised by
the U.S. dock labourers, which is
going to affect the suply of foodgrains
to this country under P.L. 480, may
I know whether Government are in
a position to give us an assurance that
-Government would be maintaining a
steady supply of foodgrains to the
rationed areas, since rationing pre-
supposes a steady supply of food-
grains to the rationed areas?
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Shri C. Subramaniam: As far a
statutory rationing in Calcutta is con-
cerned, we have undertaken the res-
ponsibility, and I am hoping that it
would be possible to supply sufficient
stocks to Calcutta. I do agree that if
the strike comes about in USA, it is
going to affect the supply position.
With reference to that, we will have
to make some alternative arrange-
ments. We are looking into that.

Shrimati Renuka Ray: What is the
total amount of rice and wheat
required to fulfil the needs of Cal-
cutta which has been guaranteed by
the Centre? Is it a fact that some of
the State Governments are reluctant
to join the scheme of statutory
rationing because they are not confi-
dent that the Centre will be able to
supply the stocks?

Shri Ranga: Not only some, almost
all.

Shri C. Subramaniam: As far as
the Centre is concerned, we do not
produce rice or wheat. We have to
get wheat from outside, and whatever
we can internally procure, and we
make it available from that stock, and
that has been guaranteed. The Chief
Ministers generally feel that statu-
tory rationing may not be liked by

the people. That is the general
opinion.
Shrimati Renuka Ray: I wanted to

know the total quantity of foodgrains
required for feeding Calcutta,

Shri C. Subramaniam: I have not
the figure here.

ot TAWAR TG AE@ F FAT
7 T 99 AT FEET F wE §
Tt sqaeT F1 ST 99 ot
¥ fawr oY agi @ @ gt w@rEr
§ faor s & G¥ o7 g wifg 4 &
ST JTAT § oY 37 & w7 sy
I R & a1 4 § Fgh 9 TF graT
Iey AET &, q@T THT Sy YT FY AT
ey fodr ¥ =T 7 TSw
I #7 F15 A37 27 § 5 foga.
BT 9T AR WS A 7 9 7
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Shri C, Subramaniam: Yes, Sir.
The State Governments have been
asked to make arrangements with
reference to other urban areas and
also other scarcity areas wherever
they think it is necessary.

Dr. Sarojini Mahishi: Now that
the wheat, paddy and jowar grown in
the villages are going out of the vil-
lages, may I know how Government
are going to procure foodgrains and
regularise the distribution of ration-
ing in the coming months?

Shri C. Subramaniam: As far as
rice is concerned—we are procuring
only rice—we have a levy at the
miller’s level; in some States, they
are also considering whether they
should have a levy at the producer’s
level. The various State Governments
are formulating proposals just now.

=it fara [ree ¢ & wAAT STRAT
g fo ot a3 3w 9y 7w & i W e
X fear 9md, 9aF ak § T 7@
a9 R

Shri C. Subramaniam: There has
got to be a certain amount of control
for the purpose of managing the
situation. As a matter of fact, we are
trying to have the minimum amount
of control necessary for the purpose
of managing the situation.

Shri D. C. Sharma: Is it not a fact
that the lack of a uniform policy
with regard to the cities and with
regard to the villages, and also the
introduction of different types of
rationing—formal, informal and all
kinds of things—is leading to exces-
sive rise in prices; if so, how is Gov-
ernment going to check this rise in
prices?

Shri C. Subramaniam: The rise in
prices is a general question. It is
because of this rising prices that we
want to assure, particularly in large
urban areas where there is concen-
tration of population, at least a mini-
mum quantity at controlled prices,
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Shri D. S. Patil: May I know whe-
ther all the foodgrains promised by
other countries have been received
and buffer stocks built up in the
country, and whether there is ade-
quate stock of foodgrains in the coun-
try fo introduce rationing throughout
the country?

Shri C. Subramaniam: I have al-
ready stated that there is no proposal
to introduce rationing throughout
the country.

Production of Sugar
+
{ Shri Bhagwat Jha Azad:

Shri Shree Narayan Das:
Shri P. C. Borooah:

*508.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any estimate of the
acreage and production of sugarcane
in the country for 1964-65 has been.
made;

(b) it so, the State-wise break up
thereof; and

(c) the estimated production of the
sugar based on the estimate?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) and (b). A state-
ment showing the area under sugar-
cane for 1964-65, State-wise, accord-
ing to the all India First Estimate
of sugarcane for 1964-65 is laid on
the Table of the Sabha. [Placed in
Library. See No. LT—3621/64]. Esti-
mates of production of sugarcane
during 1964-65 are not yet available,
but the production is expected to be
more than last year.

(c) The production of sugar is esti-
mated around 30 lakh tonneg at
present.

Shri Bhagwat Jha Azad: May I
know whether the acreage shown in
the statement according to the first
estimate indicates any improvement
over last year and if so whether there
is any estimate of the Government
that there would be any increase in
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the production either due to increase
in acreage or increase in the per acre
yield?

Shri D. R. Chavan: There is an
increase of about four lakh acres over
last year, that is, 55.92 lakh acres
compared to 51.98 lakh acres last year,
an increase of 7.6 per cent. In view
of the timely rains and good crops it
is estimated that there would be 8.10
per cent increase in cane production.

Shri Bhagwat Jha Azad: In view
of the increase in production, will we
be in a position to meet our internal
consumption requirements and if not,
how far it will fall short of our
requirements?

Shri D. R. Chavan: Our internal
requirements would be about 25 lakh
tons and with this increased produc-
tion we are likely to meet our inter-
nal consumption demands,

Shri P. C. Borooah: What is the
average cost of production of cane
per maund to the grower and what is
the margin of profit?

Shri D. R. Chavan:
these figures.

Shri Biswanath Roy: May I know
that the cultivator is discouraged,
because the Government is avoiding
the announcement about the cost of
production, to go in for better yielding
cane and consequently for more pro-
duction of sugar and if so whether
Government will make the announce-
ment soon?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I have
already announced the price which
1s much more than what it was last
year Rs. 2 linked to a recovery of 10.4
per cent and even for lower recovery,
Rs. 2 is the guaranteed now. It is a
question of parity: even now cane
production is much more profitable
than foodgrains production.

sftoeR S a@ ;. F SEAr
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Shri C. Subramaniam: We have
asked the likely production in each
State and the State Governments
have given that information,

A ST A a@w e a o
®1E HHS AT 976 @ fax ¥ fF
TAAT AT AT |

S WEA

Shri Himmatsinhji: How much
sugar will be exported from the
country this year and, if so, at what
rate?

Ei il

Shri C. Subramaniam: The price
will have to be fixed later on and we
hope to export anything between
2-3 lakh tons: it would depend upon
our own production.

Shri S. M. Banerjee: From the state-
ment of the hon, Deputy Minister, it
appears that the target is not going
to be fulfilled though our internat
consumption is to the tune of 25 lakh
to 26 lakh tons. I want to know
whether, in view of the shortage of
sugar production or the non-fulfil-
ment of our target, the Government
would reconsider the aspect of ex-
porting sugar and see that the ex-
port is banned?

Shri C. Subramaniam: That will be
kept in mind. If we find that the
production is not keeping pace with
our requirements, we shall consider
trying to cut down the export.

Shri Sham Lal Saraf: May I know
whether the Government is aware
that much more sugarcane is being
diverted towards the manufacture of
gur and gur prices range in the
region of Rs. 30 per maund and so,
may I know what steps are being
taken to stop this diversion to the
manufacture of gur and thereby help
in others to get more sugar?

Shri C. Subramaniam: When people
prepare gur, I do not see why we
should stand in their way. They
have to compete With each other and
try to meet the needs.
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Shri K. C. Pant: Have the Govern-
‘ment received any representation
from sugar factories in western Uttar
Pradesh that unless certain steps are
taken, unexpectedly large quantities
of cane will be diverted to gur and
“the sugar output will fall below ex-
pectations and, if so, may I know
what is the reaction of the Govern-
“ment to that matter?

Shri C. Subramaniam: There is a
.short-notice question with regard to
this and I will be able to give the
figures then.

Shri Rameshwar Tantia: May I
know whether it is a fact that during
'1962-63,” the Government’s estimate
:of sugar production was 33 lakh tons
‘while the actual production was 26
lakh tons only, and if so, may 1 know
-what are the methods of calculation

~ by which result in such a big inaccu-
‘Tacy in the estimate and the actuals
‘may be avoided?

Shri C. Subramaniam: That is
‘mainly because of the diversion of
-cane for the manufacture of gur and
‘that is how it has happened. Now,
‘there is a greater production of sugar-
cane. Thergflore, we expect ‘that
there will be a greater production of
-sugar also this year; the production
during the last six weeks shows that
there has been a greater production
“than last year.

Shri Bibhuti Mishra: May I know
‘whether it is a fact that some State
‘Governments, sugar-factory owners
and growers have made any repre-
sentation to the Central Government
‘to increase the sugarcane price to
compete with the gur production and
“power crushers?

Shri C. Subramaniam: There has
‘been no recent representation from
-the State Governments. Before fix-
ing the price the State Governments
‘made a representation that the mini-
mum price of Rs. 2 should be main-
-tained, and we have maintained that
price.

Shri A. P. Jain: May I know what,
saccording to the latest figures avail-
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able, is the percentage of recovery
and the total production this year
and how does it compare with the
figures of last year?

Shri C. Subramaniam: I am sorry I
do not have the recovery figures im-
mediately.

Shri A P. Jain; Total production.

Shri C. Subramaniam: There is a
short-notice question coming up; 1
will give the figures there.

Shri Narendra Singh Mahida: May
I know whether the Government is
thinking of encouraging the growing
of beetroot and production of sugar
from beetroot?

Shri C. Subramaniam: We have not
yet established the economics of beet-
root production and sugar production
from beetroot, but there is a pilot
project for that.

Shri Hem Barua: May I know if
the atttention of the Government has
been drawn to the statement made
by the Bihar Chief Minister to the
effect that the Central Government's
policy in regard to the fixation of
price for sugarcane and the target for
the production of sugar was confus-
ing and, if so, may I know whether
the Government have tried to ascer-
tain from the Bihar Chief Minister
what was the reason for making that
statement and, if they have, how do
they propose to correct their policy
in the light of the Bihar Chief Minis-
ter’s assertion?

Shri C. Subramaniam: I have not
seen the Chief Minister’s statement
but the price was fixed in accordance
with the recommendation of the Bihar
Government.

st ®o Ao fFmY ¢ fi’ﬁl’" A
I AW FY LA 1 Eew AT AT
TG & I T T 7 ZATHIT AGT
FTEA F HgW F AT 7 0
M g% AU ST IAT IAAIH FT
@ 3 AR g @ A A



4901 Oral Answers

Ry faer g AT 19 F fau fwaar
weq1 " far sraam ?

Shri C. Subramaniam: I do not
have the figures immediately with
regard to the amount to be spent by
the State Governments. We have
generally asked the State Govern-
ments to improve the production by
making available better seeds and
‘better irrigation facilities.

Shrimati Gayatri Devi: May 1
‘know how far we have been able to
capture the sugar market which has
‘been vacated by Cuba?

Shri C. Subramaniam: Our capa-
city to export is limited and even for
this limited export there is a good
«deal of protest. Therefore, there is
no question of our being able to
capture the market which was given
-up by Cuba.

Shri D. N. Tiwary: In view of the
statement of the Minister that the
.consumption will be 25 lakh tonnes
and production 30 lakh tonnes, is
there any possibility of doing away
‘with control and keeping our com-
mitments for export?

Shri C. Subramaniam: There is at
present no proposal to decontrol
sugar, but it may be considered at a
later stage.

stxgAa fag © & az SEar
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Shri C. Subramaniam: I would like
10 have notice for that.
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Shrimati Savitri Nigam: May I

know whether any committee was
formed in order to plan the whole
thing in a proper way?
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Shri Raj Bahadur: We have been
studying the trends of tourist traffic
and trying to provide for air com-
munication and necessary facilities at
the spot. It is for the first time that
we have taken up all these matters
after independence.

&t Vo o faardt : g gars-
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Shri Narendra Singh Mahida: May
1 know what type of aircraft will be
run on this air strip?

Shri Kanungo: Dakota.

Shri R. G. Dubey: May I know
what are the other airstrips sanction-
ed during the current year?

Mr. Speaker,: That does not arise-

out of this.

Shri Kapur Singh: Is the project
expected to be economically profitable
or is it our primary aim to make our
ancient amorous cultural heritage
accessible to the foreigner?

Shri Kanungo: The weekly service-
as it is is economic.
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Shri Jaipal Singh: What is the
length of the runway and why is pro-
vision not being made for faster and
larger aircraft?

Shri Kanunge: Because the traffic is
not enough at the moment.

Shri Jaipal Singh: How do you
know?

Mr. Speaker: Next Question.

Passenger Facilities at Airports

[‘ Shri —;ashpal Singh:
Shri M. L. Dwivedi;
Shrimati Savitri Nigam:
Shri S. C. Samanta:

L Shri Subodh Hansda:

‘Will the Minister of Civil Aviation
be pleased to state:

*510.

(a) whether there is lack of facili-
ties for the passengers at the airports
in Delhi, Bombay, Calcutta and
Madras;

(b) if so, whether it is proposed to
draw up a comprehensive plan for
improving the facilities; and

(c) the amount set apart for this
‘purpose?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c). Ilay a
statement on the Table of the House.

STATEMENT

All essentia] facilities are available
at these airports. In order, however,
to meet the requirements of the in-
creasing traffic, steps have been ini-
tiated for providing additional acco-
modation with a view to augmenting
the facilities. The position in res-
pect of each of the four airports is as
follows:

Delhj (Palam)—Additions and al-
terations are being carried
out to the existing terminal
building at a cost of Ks. 8.7
Jakhs, pending the develop-
ment of a new terminal com-
plex,
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Bombay (Santa Cruz)—Additions
and alterations to the exist-
ing terminal building are
being carried out at a cost of
Rs. 12.55 lakhs.

Calcutta (Dum Dum).—A new
terminal building for inter-
national traffic is under con-
struction at a cost of about
one crore of rupees.

Madras (Meenambakkam)—The
question of constructing a
new Intermational terminal

block at an estimated cost of
Rs, 90 lakhs is under exami-
nation.
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Shrimati Savitri Nigam: It has been
mentioned in the statement that at
Calcutta a new building is going to
be constructed at a cost of Rs, 1 crore.
May I know how long it will take to
complete the building because at pre-
sent the facilities provided are very
meagre?

Shri Kanungo: It will take a long
time. It can only be taken up in the
Fourth Five Year Plan provided the
resources are available.

Shrimati Akkamma Devi: At cer-
tain airports the announcements made
are not at all clear. May I know
whether the hon. Minister is aware
of this fact and also the action taken
in this respect?

Shri Kanungo: I will pass on this
suggestion to the Corporation.

Shri Hem Barua: May I know
whether the attention of Government
bas been drawn to Naipaul’'s book
called Area of Darkness where he
gives a lurid description of the toilet
facilities available at the Palam Air-
port; if so, whether the Government
has taken that into account and tried
to improve matters?

Shri Ranga: Not only at Palam but
at every place.

Shri Kanungo: In the statement I
have said that we are trying to build
a new air terminal in Palam.

Shri Hem Barua: Sir, my question
was different.

Mr. Speaker: The hon. Member has
referred to some remark by an out-
sider and he enquires whether the
hon. Minister has had a chance of
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going into the toilet and seeing things
for himself.

Shri Kanungo: I have not read the
book, but I have read the reviews
on the book and the reviews are not
very complimentary.

Shri Hem Barua: May I submit,
Sir....

Mr. Speaker: He says the reviews
have not been complimentary.

Shri Hem Barua: There are com-
plimentary reviews also. Here is an
international writer, Naipaul, and he
has written a book which has found
popularity all the world over. He
says the reviews are not compli-
mentary. I have read all the reviews
and there are complimentary reviews.
also.

Shri Ranga: We know ourselves
that these toilets are in a very bad
condition and they are not at all kept
properly.

Shri D. C. Shama: No, no; our
toilets are in a very good condition.

Mr. Speaker: Order, order. Hon.
Members should not get up and start
speaking in this manner.

Shri Harish Chandra Mathur: Has
the hon. Minister visited some of the
good airports in foreign countries and
does he know how they compare
even with the recently modelled and
constructed airport facilities at Bom-
bay? Passengers coming from abroad
have all the praise for our Boeings
and Air-India services, but what first
impression will they get at our air-
ports! Has he made any appraisal of’
it?

Shri Kanungo: Yes. It is obvious
that the airports in other countries,
particularly in Europe and America,
are far superior to those in our coun-
try because they can afford it.

Shri Harish Chandra Mathur: T am
talking of the facilities.

Shri Kanungo: As far as Santa Cruz
is concerned, I have mentioned in the
statement that adequate expansion is
being done.
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Juvenile Delinquency

+
[ Shri R. G. Dubey:
Shri D. D. Puri:
Shri Yashpal Singh:

Will the Minister of Social Security
be pleased to state:

T o511

(a) whether Government are aware
of the steady rise in juvenile delin-
quency in the Capital;

(b) whether Government’s atten-
tion has been drawn to a Delh
woman Magistrate’s views on reclaim-
ing such delinquents;

(c) whether Government are con-
sider:ng any proposal to rehabilitate
the delinquents through proper dis-
cipline and training; and

(d) if so, broad features thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) No survey in the matter has
been conducted so far and precise in-
formation is not available

(b) No.

(c) and (d). A Children’s Act pro-
viding for taking over Social res-
ponsibility for children who are found
to be destitute, neglected, victims of
cruelty and exploitation, or delin-
quent, was passed in 1960 for the
Union Territories only. The State
Governments were also advised to
have similar legislations of their own
and all but 4 States have already
enacted such legislations. A suita-
ble scheme introducing a community
approach, and combining social care
with opportunities for vocational
training, part-time paid employment
and recreationa] facilities for child-
ren found begging hag also been
draw up for being put in operation in
all States.

Shri R. G. Dubey: May I know in
which parts of the country the pre-
valence of juvenile delinquency is
more?
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Shri Jaganatha Rao: As I said, nc-
survey has been made so far in the
matter.

Shri R. G. Dubey: May I know
whether Government have any pro-
posal to have a scientific study of this
problem so that some measures could’
be taken to tackle this problem?

Shri Jaganatha Rao: No steps have-
been taken in this regard so far;
every attempt will be made to have-
a study of juvenile delinquency in.
the country.

=t g fag ;- WA R @i
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Shri Jaganatha Rao: There is no-
proposal to introduce gurukul system.

Shrimati Renuka Ray: The Minis-
ter has stated that study is going to-
be made. I would like to know when
the study will start and whether it.
will take into account both the pre-
ventive as well as curative aspect of”
juvenile delinquency.

The Minister of Law and Social’
Security (Shri A. K. Sen): If the-
study refers to pure statistics it will
depend upon what the different States
can do in this matter. So far as cura--
tive and preventive methods are con-
cerned, they will also have to be done-
on an all India level. Much will
depend upon what the States would
like to do in this matter. I myself"
intend consulting the States in the
near future on this rather important.
problem, not merely of juvenile
delinquency of which there is not
such a very serious problem in- our
country, but the more serious pro-
blem of vagrancy, destitution and
beggary amongst children. On all
these problems I would like to consult:
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the States in the near future and if

we can evolve an agreed programme,
‘that will be placed before Parliament.
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Dr. Sarojini Mahishi: May 1 know
‘the steps Government intend to take
for the after-care programme of those
delinquent children who come after
training in remant homes and fit-
persons basic institutions?

Shri A. K. Sen: There are borstals
.and correctional training is followed
in most of the States. But I do not
think there is a uniform pattern. How
far there should be a uniform pattern
is also a matter for deliberation and
consultation with States.

Shri P. R. Chakraverti: May I
know whether Government has made
an overall survey of the problem
-created by slums which is a continuing
factor in all the States and a definite
cause for juvenile delinquency?

Shri A. K. Sen: The slums have
been found to be one of the factors
leading to juvenile delinquency. In
our country there were slums cven
before but there was no juvenile de-
linquency in the way we see it today.
So, there must be additional tactors
which must be tackled. Of course
slums are certainly very undesirable
from the point of view of juvenile
delinquency.

Shri Ranga: Has it been brought to
the notice of the Minister through
newspaper  articles and through
general represntations that not merely
young people who hail from slums
but also young people hailing from
upper middle class families, engaged
in Government service and otherwise,
:are also joining these juvenile delin-
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quents and becoming teddy boys and

creating trouble in the city of Delhli
itself?

Shri A. K. Sen: I hope, there are
no teddy boys in the city of Delhi.

Shri Hem Barua: There are.

Shri Ranga.

There are plenty of
them.

Shri Hem Barua: There are plenty
of them.

Shri A. K. Sen: The hon. Member
seems to have a better knowledge
about them than myself.

Shri Ranga; You close your ears
but we hear about them.

Shri Hem Barua: Teddy girls also;
boys and girls = both.

Shri A. K. Sen: I shall certainly
take note of this and try to inform
myself better on this.

Mr. Speaker; Now Shri Hem Barua
might tell us about teddy girls.

Shri Hem Barua: I am not inter-
ested in them. May I know if the
Government have by now tried to
evaluate the extent to which cheap
films, cheap music and cheap books
with pictorial exposure of the human
female body are responsible for
juvenile delinquency?

Shri D. C. Sharma:
mentary also.

Cheap supple-

Shri A. K. Sen: I would not hazard
an opinion on this so readily as Pro-
fessor Barua. It has been the subject
matter of research and deep study
in other countries and I have ready
only from other books what they
think about the contribution of cheap
media of communication in regard to
this problem. But it is so difficult to
generalise on a matter like this.

Shri Bhagwat Jha Azad; May I
know whether it is in the knowledge
of the Government that in big cities,
like Bombay and Calcutta, there are
organised gangs who not only exploit
delinquent children but who some-
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times take them still further and
make the worst use of them? If the
Government is in the know of it,
have they taken any measures to
break such gans?

Shri A. K. Sen: There are gangs,
I have no doubt, who recruit children
for beggary and that is a more serious
problem. About children being Tte-
cruited for pickpocketing and minor
offences, we have also had instances.
But of making young juveniles into
gangs we have not had many instances
in this country as in some other coun-
tries outside. However, I know, in
Calcutta there is an anti-rowdy squad
particularly in charge of detecting
juvenile delinquents and in breaking
up gangs, if any.
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Mr. Speaker: Next question; Shri

P. R. Chakraverti.
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Surcharge on Freight

+
( Shri P. R. Chakraverti:
Shri Shree Narayan Das:
Shri Yashpal Singh:
Shri Oza:
- | Shrimati Laxmi Bai:

Will the Minister of Transport be
pleased to state:

*512,

(a) whether negotiations have been
carrieq on with the American Ship-

1887 (Ai) LSD—2.
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ping Conference, which handleg car-
goes from the East Coast of U.S. to
India, with regard to the payment of
surcharge of freight;

(k) 'f so, what form of concessions
have been granted in the payment of
surcharges in the context of measures
taken to avoid congestion at the Indian
ports;

(c) whether the question of giving
discount on freight on Government
cargoes had been considered; and

(d) if so, the result thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes Sir,

(b) The surcharge levied by the
Conference was withdrawn.

(c) Yes Sir,

(d) An agreement was signed cover-
ing the period st January to 3lst
December, 1965 for the grant of special
freight reductions in respect of all
Government general cargoes, resulting
in foreign exchange savings of about
2 million dollars.

Shri P. R. Chakraverti: What will
be the total amount of foreign ex-
change savings by the withdrawal of
this surcharge?

Shri Raj Bahadur; I think, by the
withdrawal of this surcharge it is 1
million dollars and another 2 million
dollars is anticipated by the special
freight concessions for Government
cargoes.

Shri P. R. Chakraverti: May I know
whether the Government has consi-
dered the question of empowering the
Central Charter Organisation in Delhi
to charter non-American ships also
for importing foodgrains?

Shri Raj Bahadur: In the matter of
chartering of foreign ships we do not
discriminate between one flag and an-
other. We strictly go by the merits and
the best advantage available to us in
terms of freight rates.
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Sugar Price Enquiry Commissien

+
( Shri Rameshwar Tantia:
| Shri Bibhuti Mishra:
| Shri K. N, Tiwary:
*513. { Shri Jashvant Mehta:
| Shri S, M, Banerjee:
| Dr. Sarojini Mahishi.
. | Shri Bhajahari Mahato:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Sugar Price En-
quiry Commission set up by the Plan-
ning Commission has submitted its
report; and

(b) if so, the main recommendations
made by the Commission?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The
Sugar Enquiry Commission :has not
vet submitted its final report.

Shri Rameshwar Tantia: May I
know whether the Government will
ask the Enquiry” Commission to look
into the bad conditions specially of
eastern UP. and north Bihar sugar
mills and will tell them to see that
the prices paid to those mills are not
unreasonable?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): I am
sure, the Commission will look into
all these aspects, This is one of the
terms of reference of the Commission.

Shri Rameshwar Tantia: Is it a fact
that the high prices of gur and khand-
sari retard the production of sugar and
if so, whether the Price Enquiry Com-
mission will look into that also and
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-
see that the sugacane price is ra‘m
by 4 annas than what the mills pay?

Shri C, Subramaniam: I do not
want to anticipate the rebate that the
Commission is going to recommend.

Shri Bibhuti Mishra: The north
Bihar and the eastern UP. are the
most backward areas and the farmers
there are very poor, May I know
whether the Government has consi-
dered any scheme to increase the
sugar production angd sugar recovery
to compensate the growers of those
areas?

Mr, Speaker: This s about the Price
Enquiry Commission.

Shri Bishwanath Roy: May I know
whether the Government has included
in the terms of reference to the Com-
mission the question that the sugar
price rise should be linked with the
cost of production of sugarcan?

Shri C. Subramanfam: We have
not specifically referreq to this aspect.
But in fixing the prices, this factor
will be taken into onsideratcion.

Shri S. M, Banerjee: I would like to
know when the Sugar Price Enquiry
Commission is likely to submit its
report and whether it is a fact that
this will also consider, along with
other matters, the fabulous profits
earned by the sugar magnateg both in
sugar, alcohol and molasses?

Shri C. Subramaniam: The terms of
reference of the Commission are: (a)
determination of the price and the
system of distribution of sugarcane
and (b) the policy regarding licensing
of new sugar factories and the ex-
pansion of existing sugar factories.
All matters coming within that will
be looked into by the Commission.

Shri S. M. Banerjee: When the re-
port is likely to be submitted?

Shri C. Subramanian; By April, I
think.
Dr. Sarojini Mahishi: What are

mainly the terms of reference on which
the Sugar Price Enquiry Commission
is advised to work?
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Shri C. Subramaniam.
now read them out.

it fara oo - S wfRE AT @
I FF FT Y AGLE, FATHE fhaiT
fread g7

Shri C. Subramaniam: Dr, S, R.
Sen is the Chairman. The other Mem-
bers are: Shri S. C. Chaudhuri, Eco-
nomic and Statistical Adviser, Minis-
try of Food and Agriculture, Shri N.
Krishnan, Chief Cost Accounts Officer,
Shri S. C. Gupta, Director, National
Sugar Institute and Dr. Dharam
Narain of the Institute of Economic
Growth,

st el el T mRER
frgas AT T 9T F G AET T
I A A F A & Frad § OF HHAT
Farrar & faqw g0 w9 A SR
A AT T | K I Agarg
Far A FT A Fraifa s e 5@
wfaea ¥ = frzat & @Ay o< o
faa fear &, afg g, o SE=r Tas
arag Fram & &7

Shri C. Subramaniam: I do not know
whether they will take this particu-
lar thing into account. But I am sure
they will have all the relevant matters
before them in taking a decision.

Shri Bhagwat Jha Azad: May I
know whether this Commission has
also been asked to enquire into the
reasons why those States who collect a
large amount of sugar cess do not
spend a pie on the development of
this industry? I want to know whe-
ther that has also been specifically
referred to the Commission.

Shri C. Subramaniam: No, Sir.
Shri Bhagwat Jha Azad: Why not?

Shri Sivamurthi Swamy: During
this year sugar prices have been fixed
in Madras, Mysore and Kerala. In My-
sore, sugar prices have not been raised
whereas in Madras they have been
allowed to raise the prices. What are
the reasons for this and may I know

I have just
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whether any consultations have been
made with this Sugar Price Enquiry
Commission?

Shri C. Subramaniam: We had the
advantage of the interim report of the
Commission.

Shrimati Savitri Nigam: In view of
the fact that many sugar factories
make payments after a long time to
farmers which is a great hardship to
the farmers, may I know whether that
question has also been included in the
terms of reference of the Commission?

Shri C. Subramaniam: No, Sir.

Shri A. P. Sharma: May I know why
the representative of labour has not
been taken on this Commission?

Shri C. Subramaniam: Labour in-
terests can be safeguarded otherwise.
The terms of reference are completely
technical. Therefore, men who are con-
versant with the sugar industry have
been included.

Khadi Gramodyog Bhavan, New Delhi

+
Shri Hem Barua:
{ Shri Sidheshwar Prasad:
| Shri Rameshwar Tantiar

Will the Minister of Social Security
be pleased to state:

*515,

(a) whether Government’s atten-
tion has been drawn to a statement
made by the President of the Khadi
Workers’ Union at Delhi to the effect
that Khadi lovers have to pay high
prices for Khadi because of mis-
management of the Delhi Emporium;

(b) whether he has also brought to
notice some instances of corrupt prac-
tices in the institution; and

(c) if so, Government’s reaction

thereto?

The Deputy Minister in tife Minis-
try of Law (Shri Jaganatha Rao): (a)
No, Sir,

(b) The President of the Khadi
Workers’ Union, Delhi has sent a
Memorandum of allegations against
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the Manager, Khadi Gramodyog
Bhavan, New Delhi. T

(¢) The Khadi and Village Indus-
tries Commission, an Autonomous
Body, has been requested to make an
enquiry into the allegations.

Shri Hem Barua: May I know whe-
ther it is not a fact that there are
serious allegations of corruption and
financial bungling by the Khadi
Gramodyog Bhavan and so on, and if
so, whether Government have in-
quired into these serious allegations
before making the statement?”

The Minister of Law and Social
Security (Shri A. K. Sen): When the
allegations had reached us, we had
communicated them to the commis-
sion itself, and the commission had
appointed an officer of the commis-
sion to inquire into the various alle-
gations. We understand that the

_ report has been submitted by the
officer to the commission itself, We
have received, I think just a day or
two ago, a copy of the report, submit-
ted the officer. I am myself personally
going through the report.

SHORT NOTICE QUESTIONS

I AT H AT @

+
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The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) and
(b). During 1963-64, the production
of cereals in U.P, dropped down to
935 lakh tonnes as compared to 100-2
lakh tonnes in 1962-63. Shortage of
goodgrains was experienced during the
year ang the prices also rose, During
the period December 1963 to Novem-
ber, 1964, about 12-52 lakh tonnes of
wheat were supplied to the Uttar Pra-
desh Government, The State Gov-
ernment have been asking for much
larger quantities,

(c) and (d). The market price of
dara wheat at Hapur on 4th Decem-
ber, 1964 was Rs. 92:50np. per quintal.
No maximum price for wheat has been
fixed.

According to the prices fixed by the
Uttar Pradesh Government jowar
bajra and maize can be sold in whole-
sale quantities only under the direc-
tions of the State Government at the
following maximum prices:—

Maize Rs. 36° 50 per quintal
Jowar Rs. 38- 50 per quintal
Bajra Rs. 40 50 per qui .tal

Regular supplies of wheat and kharif
coarse grains are made available to
the consumers through fair price shops
in urban and rural areas. The State
Government has been advised to
enforce the maximum control prices.

(e) Efforts are being made to supply
the maximum possible quantity of
imported wheat to U.P.
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Shri C. Subramaniam; The con-
sumption of wheat is negligible in
Kerala and, therefore, we could make
that promise that we would be able
to give there as much wheat as the
consumer wants. But in UP that is
not possible.

st oo fag : Fragawife
IAT AW F( A FAT AT gEAAv
FIUAAT T 78 Fgr & 5 T feamt =
SARdT 5T 937 F9 § 34 fav ag
QRN SHC 1 AN GA & A YTHI
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Shri C. Subramaniam: Wheat or
rice?

=t g feg
FETTE R
W WEEA @ AE AV A7 ATEA
C
Shri Yashpal Singh: Coarse grain.

Shri C. Subramaniam: These prices
were fixed in consultation with the
U.P. Government,

T F A fear

Shri S. M. Banerjee: May 1 know
the present requirements of UP. for
distribution through the fair price
shops, which are to be given by the
Centre, and to what extent the demand
is being or has been met by the
Centre?

Shri C. Subramaniam: We have
generally agreed to give them a certain
quantity; since August, T had agreed
to give 105,000 tonnes of imported
wheat every month, to the extent pos-
sible. The following quantities were
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given to them: In August, 1964, as
against 105,000 tonnes promised, we
gave them 121,000 tonnes in September,
1964, as against 105,000 tonnes, we
gave them 85,000 tonnes, because
16,000 tonnes had already been given
in excess during August. In
October 1964, against 115,000 tonnes,
allotted, we gave 87,000 tonnes; in
November 1964, against an allotment
of 110,000 tonnes, we gave 113,400 ton-
nes.

Shri Krishnapal Singh: Is it a fact
that the Government of UP requested
the Central Government to supply
them 2 lakh tonnes grains per month?

Shri C, Subramaniam: Yes, they
originally asked for about 2 lakh
tonnes, But that was not possible,
taking into account the total quan-
tities arriving in the country, which
was around 5 lakh tonnes—6 lakh
tonnes. Out of it, 2 lakh tonnes could
not be given to UP, That was why
we gave them round about 105,000
tonnes.

Shri K. D, Malaviya: May I know
if the procurement schemes which
have been agreed upon between the
Governments of India and UP are
running to schedule? If not, why not
and to what extent is there any short-
fall?

Shri C. Subramaniam: The UP
Government has got its own scheme
of procurement of rice and coarse
grains. I do not think they have
made much headway because market
arrivals are not yet to the normal
level,

Shri K, D. Malaviya: What was
the original scheme with regard to the
quantum of procurement, and what is
the extent Yo which they have lagged
behind?

Shri C, Subramaniam:
notice.

Shrimati Savitri Nigam: It is quite
obvious from the reply of the hon.
Minister that when less was asked
more was given and when more was

I require
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asked less was given, Is it not g fact
that this has been the cause of great
misery among the people of UP who
have suffered because of lack of
regular supply?

Shri C. Subramaniam: I thought I
had pointed out that there had been
regular supply. If there wag any
shortfall, it was only marginal.

Mr. Speaker: He said there had been
excess in the first despatch. There-
fore, the hon, Member says that that
was used up and when later less was
supplied, there was difficulty.

Shri Ranga: Is it true that the UP
Government wanted a higher procure-
ment price to be fixed for being paid
for coarse grains. Is it not a fact that
the UP Government complained that
its procurement policy has not pro-
gressed because the procurement price
was too low? .

Shri C. Subramaniam: I have not
hearg about this complaint that the
procurement price is low, This price
was fixed in consultation with them,

o faelt & dee
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) It
is true that some sugar factories are
not getting full supplies of cane in

West UP. due to high prevailing
prices of gur.

(b) No target for sugar production
as such has been fixed.

(c) Yes, Sir.

(d) The deputation requested for
increase in price of cane and corres-
ponding increase in price of ‘sugar.
Alternatively, they suggesteq regula-
tion of price and movement of gur.
These suggestions were not accepted.

st WwEER mwen : § ag
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Shri C. Subramaniam: We have no
objection to their giving a higher price.
We have fixed only the ‘minimum

price, But they should not ask for a
higher price for sugar.

ot g weRt . & e
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Shri C. Subramaniam: Ags a matter
of fact, the position has considerably
improved now. A week back, there
was a threat of closure of two or
three 'mills. But now the position has
improved and the supply position also
has improved, On the whole, the pro-
duction. thig season has been much
more than that during the correspond-
ing period last year. Even in U.P,
during 1963-64, from 1st November to
7th December, the production was
1,64,371 tons and this year for the
same perioq it is 177,871 tons, As a
matter of fact, in the whole country,
in 1962-63 for this period the produc-
tion was 3,52,000 tons, and this year
the production is 4,01,000 tons. There-
fore, there has been an increase of
roughly 60,000 tons during this period.

Shrimati Savitri Nigam: May I
know whether a lot of sugarcane has
been diverted to gur and khandsari
production because the dques have not
been paid by the mills to the growers?

Shri C. Subramaniam: This is not
a general complaint. One or two
mills might have defaulted in pay-
ment, but that is not a general com-
plaint, :

Shri S, M. Banerjee: May I know
whether the attention of the hon.
Minister has been drawn to a press
news that this crisis in U.P, especially
Western U.P., has developed so much
‘that there was «a discussion between
the Finance Minister and the Deputy
Chairman of the Planning Commis-
sion, and that Shri Asoka Mehta has
specially gone to U.P, for further dis-
cussion; if so, what is the truth in
this news, and has Shri Asoka Mehta
returned, and if so, with what details?

Shri C. Subramamiam: I have no

information about it.

Shri P. C, Borooah: In order to en-
sure adequate supply of sugarcane to
the mills may I know whether Gov-
ernment hag any proposal to impose
restriction on the crushers not to offer
higher prices for cane than those fixed
by the Government, and whether they
are going to apply price control on
gur?
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Shri C. Subramaniam: No, there is
no proposal 1o apply any control on
gur.

=t FERW AR ¢ qg FIAET
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Shri C Subramaniam: Sir. The
sugar price has already been fixed
with reference to the cane price al-
ready fixed. There is no question of
increasing the sugar price. There is
no doubt competition between gur
production and sugar production, but
that is bound to get stabilised parti-
cularly in view of the higher cane
availability during this year.

Shri Kashi Ram Gupta: My point
has not been replied to, My point is
whether those mills are working be-
low full capacity or not.

Shri C. Subramaniam: Not all of
them. About four mills or so are still
working below capacity.

it T fag c wT AR 39
a Fr A @ fF e e wafe
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Shri C, Subramaniam: It is a ques-
tion of increasing the sugar price to
that extent. We want sugar to be sup-
plied at a lower price and pay a higher
price to the farmer. As I have al-
ready stated, even now the price of
Rs. 2 a maund which is paid to the
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sugarcane producer, when compared
to the return to the foodgrains pro-
ducer, is much more profitable. That
is why there is much of diversion to
sugarcane production even now,
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Shri C. Subramaniam:

sugarecane.
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Navigability of Rivers

*516. Shri C, K. Bhattacharyya: Will
the Minister of Transport be pleased
to state:

(a) whether installation 6f ‘“bottom
panels” has been started in the
Brahmaputra (Assam) for improving
the navigability of the river;

(b) if so, the broad features of the
project; and
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(c) whether there is any proposal
to introduce this project, as an experi-
mental measure, in other rivers parti-
cularly in the ‘Bhagirathi’ in which
accumulation of silt hampers the navi-
gability?

The Minister of Transport (Shri
Raj Bahadur): (a) The technique of
“Bottom Panelling” for improving
navigability is being tried on an ex-
perimental basis on the river Brahma-
putra,

(b) A statement containing the re-
quired information is laid on the
Table of the House.

(c) Not at present.
STATEMENT

The technique of ‘bottom panelling’
is being tried on an experimental
basis near Hatimora Hill on the
Brahmaputra river. The experiment
was started in November/December
1964 which periog was considered
most suitable for placing the panels in
position when the flow in the river
was decreasing. The panels were
fabricated with G.I, sheets (both cor-
rugated and plain) on angle iron
frames with riveted joints. Two-point
lifting arrangement was provided in
each piece by providing iron rope and
rivets. With a view to economise on
the cost, bamboo poles of 4” dia. were
used in preference to iron concrete
or sal wood poles. In order to ensure
stability, poles at 1 meter jnterval
were driven and panels erected on
one side of the line of the poles. For
lateral stability, sufficient number of
poles were also provided on the other
side of the panels. The aim of the
experiment is to close the subsidiary
channels and divert the water to the
main stream so as to ensure more
water in the main stream for naviga-
tion purposes,

Veterinary Educatiop

( Shri D, N. Tiwary:
*517 ) Shri Onkar Lal Berwa:
* ) Shri Brij Raj Singh Kotah:
[ Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether he made an announce-
ment about an intensified programme
for veterinary education and setting
up veterinary aid stations while
inaugurating the Asian Regional Con-
ference on ‘“epizootics” on the 25th~
November last;

(b) if so, whether any programme
for the same has been drawn up; and

(c) the recommendations made at
this conference to check animal dis-
eases?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) and
(b)., Yes.

(c) The report containing recom-
mendations made by the Conference
is awaited.

Shipping Development Fund

*518, Shri R. Ramanathan Chettiar:
Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 175 on the 24th
November, 1964 and state:

(a) the target of the number of
ships acquired so far and going to be
acquired during the Third Five Year
Plan period and the corresponding
tonnage fixed for each of the shipping
companies in the private sector to
whom funds have been granted from
the Shipping Development Fund; and

(b) the target achieved so far by

each of them? -
The Minister of Transport (Shri
Raj Bahadur): (a) and (b), A state-

ment giving the requisite information
is laid on the Table of the Sabha.
[Placed in Library. See No. LT-3622/
64].

Strike by Scooter-Rickshaw Drivers

519 f Shri P, C. Borooah:
"\ Shrimati Savitri Nigam:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that scooter-
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rickshaw drivers in Delhi went on a
token strike on the 30th November,
1964 to press their demand for increase
in fares; and

(b) if so,
thereto?

Government’s reaction

The Minister of Transport (Shri Raj
Bahadur): (a) Yes,

(b) The decision on the demand of
the scooter-rickshaw drivers for an
increase in the fare structure for
scooters primarily rests with th State
Transport Authority, Delhi, which is a
quasi-judicial body. The matter has
been considered by that Authority and
it came to the conclusion that it is not
expedient to revise the fares unless
fixation of fare-meters to all the
scooters has been completed,

Survey of Community Development
Blocks

*529. Shri D. C. Sharma: Will the
Minister of Fooq and Agriculture be
pleased to state:

(a) whether it has been decided to
extend experimental surveys to all
community development blocks within
three years to determine the quantum
of agricultural production;

(b) if so, the number of community
blocks where the survey has already
been conducted; and

(c) the amount allocated for the
purpose?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a) and
.(b). The scheme-for block level esti-
mates of agricultural production is at
present operating in 204 blocks of 11
States, It is proposed to cover all the
remaining blocks of these States with-
in a period of three years.

(c) An amount of Rs. 15:74 lakhs
has been allocated for the scheme for
the: Third Five-Year Plan period.
Estimates of expenditure thereafter
have yet to be worked out.
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Requirements of Tractors

591, J Shri Hari Vishnu Kamath:
"\ Shri N C, Chatterjee:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any assessment has
been made by Government as regards
the tractor requirements of the coun-
try;

(b) if so, the steps being taken to
fulfil those requirements;

(c) the number of tractors allotted
to Punjab, Uttar Pradesh and Rajas-
than in 1962, 1963 and 1964; and

(d) whether the
short of the requirements
States?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) It
has been estimated that during the
five years of the 4th Plan period about
1,50,000 tractors would be required.

allotments fall
of those

(b) Efforts are being made to meet
the requirements by stepping up
indigenous production, Restricted im-
ports will be alloweqd till such time as
the indigenoug production is not In a
position to satisfy the demand.

(c) There is no control on sale and
distribution of tractors manufactured
in the country, A region-wise (not
State-wise) allocation of tractors im-
porteq from East European countries
is made.

(d) There is shortage of tractors in
all regions due to the fact that pro-
duction by indigenous industry has
not kept pace with demand and that
it has not been possible to allocate
sufficient  foreign exchange  for
ymports.

Report on Problem Children

593 J Shri P. R. Chakraverti:
* 7\ Shri P. C, Borooah:
Will the Minister of Soctal Security
be pleased to state:
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(a) whether Government have
studied the report prepared by the
Child Guidance Centre in Calcutta in
its comprehensive review of examina-
tion of more than two hundred cases
of problem children during 1963-64;

(b) whether the findings of the
Centre relating to six categories of
cases investigated by it, ‘have
highlighted certain points indicating
the necessity of modification of social
and environmental conditions; and

(c) how Government propose to
utilise the scientific technique approv-
ed by the Centre in the context of its
research relating to problem and
delinquent children?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The Government have nof seen
the Report,

(b) and (c¢). Do not arise,

P.L. 480 Agreement

( Shri Vishram Prasad:
| Shri Ram Sewak:
*523.{ Shri P. G, Sen:
Shri P, C. Borooah:
l_ Shri P. R. Chakraverti:

Will the Minister of Food amt Agri-
culture be pleased to refer to the
reply given to Starred Question Nos.
241 and 346 on the 22nd September,
1964 and state:

(a) whether a fresh P.L. 480 Agree-
‘ment has since been signed between
J.S.A. and India;

(b) if so, the duratiom of the Agree-
ment; and -

(c) the quantity of wheat, rice or
other articles to be covered under
this Agreement?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) Yes,
Sir.

(b) 1st July 1964 to 30th June 1965.

(c)' It is expected that approximate-
ly 4 million tons of wheat, 3 lakh

tons of rice and 75,000 tons of vege-
table oil will be imported under this
Agreement,

Non-Availability of Rice in Delhi

*524, Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the non-
availability of rice in Delhi following
the promulgation of Rice Control
Order; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Food and Agricul-
tare (Shri C, Subramaniam): (a)
Enquiry made by the Delhi Adminis-
tration indicates that rice is available
in the Delhi markets.

(b) Does not arise.
Shortage of Grain and Coarse Grains

*525, Shri D. C, SEarma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an Inter-State meet
was held on the 3rd December, 1964
at Delhi to study the shortage of gram
and coarse grains in Delhi; and

(b) it so, the outcome thereof?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). A meeting of the officials of the
Delhi Administration, Government of
Xajasthan, Government of Punjab
and Government of India was held on
3rd December, 1964. It was agreed
that the Punjab Government would
maky some quantities of gram avail-
able to the Delhi Administration. It
wag also agreed that the Collectors of
Rajasthan would keep the Delhi Ad-
ministration adviseq of the export
permits that they issue about export
oi coarse grains to Delhi so that the
Delhi Administration could arrange
proper gdistribution of these coarse
grains,
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+526, f shri P, R. Chakraverti:
" sari P, C. Borooah:

‘Will the Minister of Food and Agri-
cuiture be pleased to state:

(a) whether the Union Government
Lave decided to take over foodgrain
clcarance work at Calcutta ‘port
through departmental labour; and

(b) how far the taking over of dock
labour at Bombay by Government has
resulted in additional clearance of
foedgrains per month?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
matter is under the consideration of
thp Government,

(b) Since the taking over of clear-
ance work at Bombay by the Gov-
ernment with effect from 31-7-1964,
the rate of clearance has improved.
Against the average monthly clear-
ance of about 1:43 lakh tonnes over a
period of one year prior to depart-
mentalisation, the average monthly
clearance after departmentalisation
has been about 2 lakh tonnes.

Credit Requirement of Agriculturists

1360. Shrimati Ramdulari Sinha:
Will the Minister of Community
Development and Co-operation be
pleaseqd to state the estimate of total
credit requirement of the agricul-
turists and other rural population res-
pectively in 1961-62, State-wise, ac-
cording to All India rural debt and
investment survey and the extent and
percentage to which their require-
ments were met through Government
agencies? i

The Deputy Minister in the
Ministry of Community
Development and Co-operation (Shri
B. S. Murthy): Statewise estimates of
total borrowings in cash of cultivators,
non-cultivators, and all rural house-
holds during the year 1st July 1961
to 30th June 1962 according to the
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All India Rural Debt and Investment
Survey are given below:

(In lakhs of rupees)

Culti- Non-  All
vators  cultiva- rural
State vators  house-
holds

Assam 550 118 668
Andhra Pradesh 10979 1804 12783
Bihar 6103 974 7077
Gujarat 7088 1535 8623
Jammu & Kash-

mir . . 749 40 789
Kerala 4116 312 4428
Madras (includ-

ing Pondicher-

ry) . . 10198 2459 12658
Madhya Pradesh 7367 963 8330
Mabharashtra 8253 926 9179
Mysore 8008 1235 9243
Orissa 1308 255 1563
Punjab 5936 2540 8476
Rajasthan 10557 1683 12240
Uttar Pradesh . 16254 2630 18884
West Bengal 4753 1864 6617
All- India(includ-

ing Delhi, Hi-

machal Pradesh,

Manipur &

Tripura) .« 1,02,940 20,299 1,23,239

Regarding the extent of borrowings
from Government the detailed tabula-
tion of data by the Reserve Bank of
India is still in progress. In respect
of 13 States for which tabulation has
been completed, preliminary estimates
of the proportion of borrowings direct
from Government to total cash bor-
rowings ranged from 0'6 per cent to
8:3 per cent in the case of cultivators;
01 per cent to 2:2 per cent in the
case of non-cultivators; and 05 per
cent to 7'7 per cent in the case of all
rural households.
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G & A fETET ® wTCen

1362 off arammg T . I &
ao gfw gt ag a@@ 1 IO FGT
fi et & At ey @ 9q@ Fmeafa
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T §fY WA § e
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LT—3623/64)] | awrexfa wfwgdi <y
JqTEH AHAT 5. 98 1@ Hifew zasfa
g &

Prices of Forest Produce

1363. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Un-
starred Question No, 1453 on the 29th
September, 1964 and state:

(a) whether the committee of the
Central Board of Forestry has fina-
lised its conclusions for the fixation
of prices of the forest produce; and

(b) if not, when the work is to be
completed?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Not yet.

(b) After the data on the avail-
ability of forest raw materials has
been collected from all States, the
Committee will meet and furnish its
report,

Khadi and Village Industries in
Orissa

1364, Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleased to state:

(a) the nature of schemes approved
by the Central Government for the
development of khadi and village in-
dustries in Orissa during 1963-64 and

1964-65 so far; and

(b) the amount sanctioned and spent
on those schemes during the above
period?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). Schemes for the develop-
ment of khadi and village industries
in the various States are not approv-
ed directly by the Central Govern-
ment but by the Khadi and Village
Industries Commission. The required
information is being collected from
the Khadi and Village Industries
Commission and will be laig on the
Table of the Sabha in due course.

Wells for S.C. and S.T, in Orissa

1365. Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleaseqd to state:

(a) the number of wells the con-
struction of which haq been sanction-
ed during 1962-63, 1963-64, and 1964-
65 (so far) for providing water facili-
ties to the Scheduled Castes and
Scheduled Tribes in Orissa; and

(b) the expenditure involved there-
in?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) and (b). The
requireq information is given below:

SCHEDULFD
TRIBES
Year ———————

No. of Expendi-
wellssa-  ture in-
nctioned  volved
for cons- (Rs.in
truction  lakhs)

1962-63 . so wells 3-00

1963-64 . 115 wells 300
(old &
new)

1964-65 . Not available.*

(so far)
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SCHEDULED
CASTES
Year ——— —
No. of Expendi-
wells ture in-
sanction- volved
ed for (Rs.in
construc-  lakhs)
tion
1962-63 . 193 wells 1-50
1963-64 100 wells 195
1964-65 . Not available.*
(so far).

*The Orissa Government have stated
that sinking of wells is mostly under-
taken towards the close of the year
as this is the proper working season
and hence it is not possible to furnish
the required information relating to
the year 1964-65 at this stage.

Minor Irrigation Schemes

1366, Shri D, S. Patil: Will the
Minister of Food and Agriculture be
pleaseq to state:

(a) ithe amount of grant given to
the Maharashtra Government for
development of minor irrigation pro-
jects in 1960-61 1961-6Z, 1962-63, 1963-
64 and 1964-65 so far;

(b) whether that amount had been
availed of; and

(c) if so, to what extent the ex-
penditure has been fruitful?

The Deputy Minister in the Minis-
try of Food and - Agriculture (Shri
Shahnawaz Khan): (a) and (b).
Under the revised procedure for
rendering financial assistance to State
Governments, introduced from the
year 1958-59, Central assistance ad-
missible to various State Governments
is sanctioned in bulk for schemes
under the head ‘“Agricultural Produc-
tion” which includes Minor Irrigation
and Land Development. As such, it
is not possible to indicate the amount
of Central assistance given to the
Government of Maharashtra speci-
fically for development of minor irri-
gation projects in 1960-61, 1961-62,
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1962-63, 1963-64 and 1964-65. Infor-
mation with regard to grants sanction-
ed to the Government of Maharashtra
and availeq of by them during these
years for their Agricultural Produc-
tion Schemes, including Minor Irriga-
tion and Land Development, is how-
ever, given below:—

(Rs. in lakhs)

Amount Amount
of grant of grant
Year provision- finally
ally adjusted.
1960-61 . 51-80 55:30
1961-62 . 43-56 38-00
1962-63 . 79-13 67-82
1963-64 . 120°25 hd
196465 . (**)

123:77

*Since the State Government has
not furnished the figures of actual
expenditure for the year 1963-64 so
far, final payment adjustment . for
that year have not been carried out.

**Figures of grants given for the
year 1964-65 represent the ceilings of
central financial assistance, communi-
cateq to the State Government for
that year. No Central financial assis-
tance has been released to the State
Government for the current financial
year so far. It will, however, be
released sometime in March 1965.

(¢) According to the information
received from the Government of
Maharashtra in their Annual Plan, as
against the Third Plan target of 12-10
lakh acres, an area of 679 lakh acres
is reported to have been benefited by
Minor Irrigation Schemes during the
first three years of the Third Plan.
The target for 1964-65 is 4-32 lakh
acres.

Children Education

1367. Shri V. V, Thevar: Will the
Minister of Social Security be pleased
to state:

(a) the amount of grants given by
the Government of India to the Indian
Council for Child Welfare during
1963-64 for children’s eduaction (State-
wise);
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(b) whether the Minister is aware
of the fact that the pay scale of Bal-
Sevikas in Madras State is Rs. 20 per
month as compared to Rs. 120.in other
States; and

(¢) if so, the reasons therefor?

The Deputy Minister of Social
Security (Shrimati M. Chandra-
sekhar): (a) No grants are given to
Indian Council for Child Welfare for
Children’s education but grants are
given to the Council for Bal Sevika
Training Programme. The State-wise
allocation of grant sanctioned for this
training is given below:—

1. Andhra Pradesh 3?,%00
2. Kerala 50,000
3. Madras 50,000
4. Myvsore 50,000
5. Maharashtra (Hingani) 35,000
6. Maharashtra (Kosbad) 5,000
7. Punjab 50,000
8. Rajasthan . 50,00
9. West Bengal 50,000
10. Delhi 66,490

(b) and (c), The Bal Sevikas o!
Madras State, who are Matriculate

and receive training through the
Indian Council for Child Welfare for
a period of 11 months, get a salary
in the grade of Rs. 80-3-110-2-120
p.m. according to the rates fixed by
the Madras State Government for all
Bal Sevikas employed in the Integrat-
ed Child Welfare Pilot Project in the
Poonamallee Panchayat Union. The
salaries paid by the Bharat Sevak
Samaj and other various aided volun-
tary institutions to the Bal Sevikas
trained by the Indian Council for
Child Welfare, however, vary from
Rs. 75 to Rs. 105 per month. Those
Bal Sevikas who are middle passed
and receive three months’ training
through the State Government of
Madras are, however, reported to be
paid Rs. 20 p.m,

Plantation and Shop Workers in
Kerala

1368, Shri A. V, Raghavan: Will
the Minister of Social Security be
pleased to state:

(a) whether there is any proposal
before the Government of Kerala to
extend the scope of the Employees
State Insurance Act to cover plan-
tation workers and workers in shops
and establishments; and

(b) if so, when the scheme will be
implemented?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). There is, at present,
no proposal to cover plantation
workers under the Employees’ State
Insurance Scheme in Kerala or in any
other part of the country. It is, how-
ever, proposed that during the Fourth
Five Year Plan, shops and commercial
establishments (employing 20 or more
persons) may be covereq in a few
selected centres, where the State Gov-
ernments are in a position to make in
advance adequate arrangements for
full medical benefit and are willing to
extend the Scheme to these classes.

fao=it famamaT

1369. ot wnw fag fagwt :
T g@ am gfy 7 ag TOW #
FU F@ %

() foet & fafeame= & =
g fraw 9 &9 F @ sfe
F qq AR 9§t § ; WK

(&) 3= & ¥ frqy oo o ot
faet & "ma 1 & 7

g a Ffw wAx@w § gawAt
(=t g &) - (F) WK (@).
s faa<or TAT 929 9T @1 W § |
[Taerm # w@r wr—ifed s
THo Fo—3624/64] |
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WA, 1964 28,641. 14 3,654. 64
q9vET, 1964 65,891.41 3,656.35
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Sheep from U.S.A.

( Shri Ram Harkh Yadav:
Shri Murli Manohar:
Shri Vishwa Nath Pandey
( Shri Onkar Lal Berwa:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that two
plane loads of sheep were consigned
to India last month by US.A.;"

(b) if so, the details thereof;

(c) when they are expected to be
delivered to India; and

(d) the terms of the transaction
under which the sheep were consigned
to India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) to (c). A
gift of 400 sheep offered by the Heifer
Project Inc.,, a charitable organisation
of USA was accepted by the Gov-
ernment of India. The first plane-
load of 200 sheep reached India con
3-12-1964 and the second consignment
of 200 sheep arrived on 11-12-1964.

1372, {

(d) The Government of India will
meet only the cost of transportation
of these sheep by air from US.A  to
India.

Irrigational Planning

( Shri Bibhuti Mishra:
1378.{ Shri K. N. Tiwary:
| Shri Shree Narayan Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that recently
a team of U.S, Irrigation experts have
given advice to Government of India
regarding irrigational planning; and

(b) if so, the nature of their advice
and Government’s reaction to its
practicability?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) and (b).
Under the auspices of the United
States Agency for International
Development in India a team of three
American specialists visited India
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from March to May, 1964, to survey
land and water resources of the
country. The team has not yet sub-
mitted its report.

Research on Noxious Weeds

f Shri R. G, Dubey:
. Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

1374,

(a) whether it is a fact that the
Department of Agriculture of the
United States of America has given
a grant of Rs 4,75,680 to the Banaras
Hindu University to conduct research
on noxious weeds; and

(b) if so, the fain features of this
research?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) About 90 wild species of noxious
weeds are common to the U.S.A. and
the Upper Gangetic Plains of India.
Many of these have become trouble-
some weeds in agricultural fields,
water reservoirs and other areas in
both  countries. Research will be
undertaken to study the ecological
life cycles of these weeds with a view
to utilising the knowledge for control-
ling them.

For the execution of this scheme, a
Y'hytotron consisting of a battery of
1ooms with controlled environment
will be used to reproduce the needed
climatic conditions.
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/a9 1950- 1955- 1960-

51 56 61
qrT 90°5 115°3 135°6
faeres 98°5 108°6 128°0
FATH .110°7 153°9 2033
TEaT .106°3 135°8 121°6
T0(T) 11377 119°8 173" 9
AT AW . 95°6 1168 139" 7
quF /99 1961- 1962- 1963-

62 63 64
qrara 137°5 130°4 134°9
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FIT 170°2 201°8 206°3
R 193°8 165°1 180°5
T (TE) 16377 15470 165°5
qUTT QU 141 4 137°2 140°5
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Far 50 Ffwa SwRT (S fF F=
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q Tl § TG AL FIET SRR
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Legal Cell in Ministry of Food and
Agriculture

1378, Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
establish a legal cell in the Depart-
ment of Food;

(b) if so, the reasons therefor;

(c) how far the setting up of this
cell will help Government;

(d) whether the States have also
been asked to set up such legal cells
in their departments; and

(e) if so, the reaction of the State
Governments thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) Yes,

(b) and (c). The Department of
Food have to enter into various con-
tracts for the supply of stores and
performance of various kinds of sere
vices. As is inevitable in such cases,
disputes arise between Government
and the contractors necessitating their
reference to arbitration or law Courts.
The incidence of unsuccessful cases
wag high. A Departmental Commit-
tee which was constituted to go into
the reasons suggested that a more
intelligent collection of data and
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marshalling of evidence under expert
legal guidance within the Department
was essential. In the Army Purchase
Organisation of this Department, there
is a separate Section to handle legal
and arbitration cases pertaining to
army purchases. It has been decided
to strengthen this Section and to
entrust to it all the legal/arbitration
cases arising in this Department. This
will serve ag a specialised unit and
will help in more efficient marshalling
of the available evidence and in
minimising the danger of procedural
defects in handling these cases.

(d) No such directive has
issued.

been

(e) Does not arise.

Khadi and Village Industries in
Punjab

1379, Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) the nature of schemes approved
by the Central Government for the
development of Khadi and Village
industries in Punjab during 1964-65 so
far; and

(b) the implementation of the
schemes and their location in Punjab?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Schemes for the develop-
ment of Khadj and Village Industries
in the various States are not approved
direct by the Central Government
but by the Khadi and Village Indus-
tries Commission, The required in-
formation is being collected from
the Khadi and Village Industries
Commission and will be laig on the
Table of the House in due course.

Khadi Board, Punjab
. 1380. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) whether any case of misappro-
priation of funds concerning tne
Khadi Board, Punjab has been refer-
red to Government so far; and

(b) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
No Sir.

(b) Does not arise.

Tube-Wells

1381, Shri Daljit Singh: Will the
Minister of Food anq Agriculture be
pleased to state:

(a) the number of tube-wells pro-
posed to be drilled by the Central
Tube-wells Organisation in Punjab,
especially in backward hilly areas,
during 1964-65; and

(b) the names of the places where
they will be drilled and the total
amount allotted for the purpose during
the same period?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
Shahpawiaz Khan): (a) and (b).
During 1964-65, only 2 Dboreholes
were drilleg in Rohtak District of
Punjab. No more boreholes are ex-
pected to be drilleq in the Punjab
during the remaining period of 1964-
65.

The total amount allotted during the
period 1964-65 is Rs. 20,382.

Confirmation of Staff of D.M.S.

1382, Shri Prakash Vir Shastri: Will
the Minister of Food and Agriculture
be pleaseq to refer to the reply given
to Unstarred Question No. 640 on the
15th September, 1964 and state:

(a) the progress so far made in the
matter of confirmation of regular
Class III ang IV staff, category-wise,
who have put in more than three
years service in the Delhi Milk
Scheme; and

(b) whether any target date has
been laid down for issuing the con-
firmation orders of all such eligible
staff employed in the D.M.S, and if
so, what?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (b). 215 Class
IIT and 156 Class IV posts in the Dell
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Milk Scheme have been declared
permanent upto 1-9-1864. More posts
will be added to the permanent estab-
lishment after a further review, 40
incumbents of these posts have so far
been confirmed as per details shown
in the statement. [Placed in Library.
See No. LT-3626|64]. No target date
has been fixed for confirmation of all
eligible persons but efforts will be
made to complete the formalities in
this respect at the earliest possible
date,

Manure from Leaves

1383, Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the plan for the pre-
paration of manure from the leaves of
trees of New Delhi thalked out some
time back has been given up; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (b). The
Horticulture Department of the
CP.W.D, have issued standing orders
to the departmental gardeners for col-
lecting and composting the fallen dry
leaves within the compounds of the
bungalows on certain selected roads
in New Delhi, The total quantity of
compost prepared from the pits of
bungalows in the year 1962-63 was
84,000 cu.ft.

Utilisation of Storage Facilities

1384, Shri Surendra Pal Singh: Will
the Minister of Fooq and Agriculture
be pleased to state:

(a) whether it is a fact that the
storage facilities offered by the Ware-
housing Corporation in the country
are not being made full use of by the
farmers and dealers; and

(b) if so, the steps being taken to
encourage people to make fullest use
of warehousing facilities to adopt
scientific methods of grain storage?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.

Chavan): (a) The occupancy has
shown a downward trend this year
mainly because foodgrains are being
sold readily to the consumer at attrac-
ted prices,

(b) Regular extensive ang intensive
publicity of benefits of the warehous-
ing scheme is being carried out
through all the media that are avail-
able, namely posters, hand-bills, films,
radio talks, press releases, exhibition
of cinema slides and personal visits
by fielg staff to the rural areas to
attract more and more farmers and
cooperative societies to the warehouses-
In addition, the  warehousemen
arrange periodical demonstrations of
methods of scientific storage for better
preservation for the benefit of pros-
pective depositors.

Co-operative Marketing of
Agricultural Produce

1385, Shri Surendra Pal Singh: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether it is a fact that the
movement of co-operative marketing
of agricultural produce especially the
foodgrains has received a serious set-
back in practically all the States; and

(b) if so, the reasong therefor, and
the steps proposed to be taken by
Government to make a success of this
scheme in the interest of growers?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy):
(a) No, Sir.

During the year 1963-64 agricultural
produce worth Rs, 210 crores is esti-
mated to be marketed through co-
operatives as against Rs. 160 crores
marketed dquring the year 1962-63.
Out of this the value of foodgrains
handled by co-operatives during the
year 1963-64 is estimated to be Rs. 40
crores as against Rs. 32 crores in the
preceding year.

However, ir some areas the business
of co-operatives dealing with food-
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grains was adversely affected by the
impact of levy orders and procure-
ment prices compared to market prices.

(b) With a view to enlarging co-
operative marketing of agricultural
produce in general and foodgrains in
particular, the following measures
have been taken:—

(i) Under a new scheme of outright
purchases of agricultural pro-
duce by selecteq marketing co-
operatives, Government will
contribute at the rate of 2 p.c.
of the value of outright pur-
chases. This contribution will
be available subject to certain
conditions for writing off losses
arising out of such transactions.

(ii) Co-operative marketing societies
selected for making outright
purchases of agricultural pro-
duce including foodgrains, will
get additional State Government
contribution to their share capi-
tal at the rate of Rs. 25,000 per
society.

(iii) A scheme for establishing pro-
motional and assessment cells in
the apex marketing societies has
recently been communicated to
the State Governments, These
cells will provide the necessary
guidance to the affiliated pri-
mary marketing societies.

(iv) The recent policy of the Gov-
ernment, according to which
prices have been fixeq for the
producers, wholesalers and
retailers, has helped in doing
away with the adverse effects of
the levy orders.

Hindu Religious Endowments
Commission

Shri Yashpal Singh:
Shri Hem Raj:
sari Y. 8. Chaudhary:
1336,] Shri Surendra Pal Singh.
Shri M, P. Swamy:
Shri M. Malaichami:
Will the Minister of Law be pleased
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to refer to the reply given to Un-
starred Question No, 105 on the 8th
September, 1964 and state:

(a) whether the comments of the
defaulting States of Kerala and West
Bengal on the report of the Hindu
religious Endowments Commission
have been received; and

(b) if so, when the proposed legis-
lation on the subject would be brought
forward?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a) No,
Sir.

(b) The matter is under considera-
tion of the Government and a deci-
sion is expected to be taken shortly.
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Co-operative Banks

1388. Shrimati Ramdulari Sinha:
Will the Minister of Community Deve-
lopment and Co-operation be pleased
to state:

(a) the total contributions made by
the State Governments in the form
of share capitals and subsidy given
to the Central Co-operative Banks,
State-wise, during the Second Five
Year Plan; and

(b) the conditions, if any, laid down
under executive orders or by making
provisions in their bye-laws by vari-
ous States in the matter of nomina-
tions on managing committee, depu-
tation of executive officers and loan
procedure concerning the co-operative
organisations receiving Government
aid?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
and (b). Information is being col-
lected and will be laid on the Table
of the House.

Poreign Exchange Earned from
Tourists

1389. Shri P, C. Borooah: Will the
Minister of Tramsport be pleased to
state the total amount of foreign ex-
change earned by India on account of
the foreign tourists visiting this coun-
try during 1962-63, 1963-64 and 1964-
65 upto September, 1964?

The Minister of Transport (Shri Raj
Baaaflur):  Relictle cstimates of (e
amount of foreign exchange earned
by India on account of visits of
foreign tourists are not available.
However, based on the results of a
Pilot Survey conducted in 1962 and
the tourist arrival figures for each
year, the foreign exchange earnings
are estimateq as follows;—

Calendar year

1962

1963

1964 (Jan. to June.
As these estimates are very ten-

tative. A full scale survey is being
undertaken by the Ministry in con-

Earnings in Rupees
19.62 crores
20.56 crores
10.78 crores

sultation with experts in the field of
tourism to provide the necessary basis
for arriving at reliable estimates.

Delhi-Madras Caravelle Service

1390. Shri R. Ramanathan Chettiar:
Will the Minister of Civil Aviation
be pleaseq to state:

(a) whether Delhi-Madras Cara-
velle service time schedule (from
Delhi to Madras and Madras to Delhi)
has been revised recently; and

(b) if so, whether the new timings
have acted as a deterrent against the
increase in the passenger traffic bet-
ween Madras and Delhi?

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). Yes,
Sir.  The revision was made as part
of the general revision of schedules
of Caravelle services following a
decision to base al] the three Cara-
velles at Bombay so as to improve
the regularity of these services.
Schedules have of necessity to be a
compromijse between various factors
and with a small fleet and the need
for economic utilization it is obvi-
ously not possible to provide services
at the most convenient times, every-
where. The The need of convenient
timing is borne in mind in working
out schedules and in so far as it is
practicable it is given high priority.

Employees Provident Fund Scheme

1391. Shri Tridib Kumar Chaudhuri:
Will the Minister of Seocial Security
be pleased to state:

(a) whether it is a fact that the
Employees Provident Fund Scheme
as prescribed by the Employees Pro-
vident Fund Act, 1952 has not been
introduced for their employees by
the Bihar State Electricity Board and
that the Board has introduced a pro-
vident fund scheme of its own which
falls far short of the requirements
prescribed by law:

(b) whether it is also a fact that the
Regional Provident Fund Commission-
er, Bihar and the Central Regional
Fund Commissioner have so far fail-
ed to get the provisions of law in re-



4963 Written Answers
gard to Employees Provident Fund
Scheme implemented by the Bihar
State Electricity Board; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
All the power houses, meter relay
and testing sub-stations of the Board
which are factories have been cover-
ed under the Employees’ Provident
Funds Act, 1952 and the Employees’
Provident Funds Scheme, 1952 tram-
ed under the said Act is being com-
plied with by the Board in respect of
such units. As regards the other
units of the Board which are not
covered under the Act, the Board has
framed its own Provident Fund
Scheme.

(b) and (c). Do not arise,

Natijonal Highways

1392. Shri Sivamurthi Swamy: Will
the Minister of Transport be pleased
to state:

(a) the number of miles of Na-
tional Highways constructed so far in
the country State-wise;

(b) the number of National High-
way bridges completed during the
Third Five-Year Plan so far across
the rivers; and

(¢) the amount spent for the main-
tenance of National Highways State-
wise during the Third Plan so far?

The Minister of Transport (Shri
Raj Bahadur): (a) to (¢). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-3628/64).

Lemon Grass Oil

Shri Imbichibava:
1393. { Shri Umanath:
Shri M. N. Swam7:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it has been brought to
the notice of Government that a large
number of peasants in the high
ranges of Kerala cultivating lemon
grass oil are facing unemployment
and starvation due to the lack of
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marketing facilities and low price of
the produce; and

(b) if so, the steps Government
propose to take to improve the situ-
ation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
§hahnawaz Khan): (a) and (b). The
information has been called for from
the Government of Kerala and will
be placed on the Table of the Sabha
as soon as jt is received.
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Welfare of Backward Classes

1395. Shri Y. §. Chaudhary: Will
the Minister of Seocial Security be
pleased to state:
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(a) the amount so far spent by the
Centre for the welfare of Backward
Classes other than Scheduled Castes,
in the country during the year end-
ing March, 1963;

(b) the allocation of the funds for
each State: and

(c) the name of the agency res-
ponsible for the distrill)ution of money?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) Rs. 894.11 lakhs
were spent during the year 1962-63.

(b) Statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3629/64].

(c) The State Governments/
Union  Territory. Administrations
concerned.

Backward Classes

1396. Shri Y. S. Chaudhary: Will
the Minister ‘of Social Security be
pleased to state:

(a) whether it is a fact that the
Central Government have not so far
recognised the principle of granting
concessions in the matter of appoint-
ment of the persons belonging to the
Backward Classes other than Sche-
duled Castes to various Services
under the Government of India;

(b) if so, the reasons therefor; and

(c) the constitution of the Welfare
Board set up to look after the uplift
of these Backward Classes?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The term  ‘Backward
Classes’ includes the Scheduled
Castes, the Scheduled Tribes and the
‘Other Backward  Classes’. The
Constitution itself envisages special
treatment being given to the Sche-
duled Castes and the Scheduled
Tribes and reservations in Central
Government services and posts are
made for them in pursuance of the
special provisions of Article 335.

As regards the ‘Other Back-
ward Classes’, the Government of
India are not in favour of having an
all-India list of ‘Other Backward
Classes’; and are of the view that
there would be serious difficulties in
the working of a policy of reservation
for them.  With th2 acceptance of
the economic criterion for the defini-
tion of ‘Other Backward Classes’, it
would not, in fact, be practicable to
have such reservations.

(c) The Government of India have
set up Central Advisory Boards for
Harijan and Tribal Welfare. No
Board has been constituted in respect
of the ‘Other Backward Classes’ as
such. The Central Advisory Board
for Tribal Welfare itself looks after
the welfare of special sections of
‘Other Backward Classes’ like dernoti-
fied, nomadic and semi-nomedic
tribes.

Milk Yield Competition

{ Shri P. G, Sen:
1397. 3 “Shri Ram Sewak:

Will the Minister of Food and
Agriculture be pleased to satte:

(a) whether the all India milk
yield competition was held in Sep-
iember-October, 1964;

(b) the criterion for this open com-
petition in respect of cows and
buffaloes; and

(c) which pedigree cattle wont the
prizes? .

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Yes.

(b) A statement is appended.

(c) The competitions are conducted
in September-October and also during
February-March, The results for the
vear 1964-65 will be finalised by the
Centra! Council of Gosamvardhana
after the February-March, 1965 com-
petitions.
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STATEMENT

The minimum daily milk yields
prescribed for the eligibility of cows
ang buffaloes in the All India Milk
Yield Competition is ag under:—

S. Name of the breed Minimum
No. daily yield-

for eligi-

bility,

Ibs.

1. Gir . 30
2. Hariana 25
3. Kankrej . 30
4. Ongole 20
5. Tharparkar 30
6. Sahiwal 35
7. Sindhi 35
8. Buffaloes . 35
9. Cross breed cows 50

Cow Slaughter

1398, Shri Y. S. Chaudhary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of States which
have banned the cow slaughtier, par-
tially or fully; and

(b) whether there is any proposal
under consideration of Government to
totally ban the cow slaughter in the
country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) 14.

(b) The Central Government have
no such proposal. The subject relat-
ing to the preservation and protec-
tion of cattle falls in List I (Entry
15) of the Seventh Schedule to the
Constitution. State Legislatures are
competent to enact legislation in this

regard,
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Food Production in Punjab

J Shri Daljit Singh:
* 1\ Shri Sadhu Ram:

Will the Minister of Food and Agri-
culture be pleased to state:

1399,

(a) the progress of agricultural
programme under Third Five Year
Plan about the food production in
Punjab; and

(b) the names of districts in Punjab
which attained targets in food pro-
duction together with the estimated
and actual increase in  agricultural
food output?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Third
Five Year Plan envisages an increase
in production of foodgrains in Punjab
from the base level (1960-61) of 60.96
lakh tonnes to 79.76 lakh tonnes in
1965-66. The production of food-
graing crops in Punjab in 1961-62,
1962-63 and 1963-64 was 63.40, 58.04
and 57.90 lakh tonnes respectively.
The decline in the production in 1962-
63 and 1963-64 was mainly due to
adverse weather conditions.

(b) The information has been call-
ed for from the State Government
and will be placed on the Table of
the Sabha when received.

Wheat for Flour Mills in Punjab

| Shri Daljit Singh:
1400. 3 Shri Sadbu Ram:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the details of the monthly quota
of imported wheat allotted to various
flour mills in Punjab in 1963-64 and
1964-65 for grinding and manufactur-
ing of wheat products;

(b) the number of those mills which
have nc plant to manufacture the
wheat products; and

(c) the control exercised to use the
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importrd wheat for the same purpose
for which allotted t{o them?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R Chavan): (a) The details of
monthly quotas alloted to various
Flour Mills in Punjab during 1963-64
and 1964-65 are as under:—

Months 1963-64  1964-65
M/Tonnes M ‘Tonnes
April 18,059 25,897
May 12,766 29,699
June 15,140 30,627
July 15,958 33,051
August 20,727 10,695
Scptember 12,784 6,085
October . 18,888 18,235
November 21,836 19,235
Deccember = . 29,402 20,008
January 29,613
J¥ebruary 17,524
March 18,024
ToTAL . 230,731 193,832

(b) All the Flour Mills in Punjab
are producing wheat products,

- (c) Apart from regular inspection
by the Inspectors appointed under the
Wheat Roller Flour Mills (L.&C.)
Order, 1957 to ensure proper working
of the mills, every Flour Mill is
required to furnish a fortnightly state-
ment showing the wheat received by
them and account of different wheat
products produced by them.

Fox A w1 wey FAA ® faa st

1401. =Y TATTE TR AT
T AQT F& GAT Ig IATT &7 FIAT FGA
f&

(%) faz¥ oi= a7t ¥ g oA

Hfrarors s afn fy & swg
RN aar g saET & A v
¥ aEad ;oo

(&) =a% s @@ ¥ IEA
# fradr sy gd?

e AT gl A § IIRAY (7
g &f): (F) WX (F) gEW
IITEy A | TEEY THST FA F S
aw A afors @ 99 afcomt
F HAFH G AT EAE

Welfare of S.Ts.

1402. Shri H. C. Soy: Will the
Minister of Social Security be pleased
to state:

(a) the steps proposed to be taken
to fill up the gaps found during the
preceding Five Year Plans in the
welfare of the Scheduled Tribes in
the Fourth Five Year Plan; and

(b) if so, the broad features there-
of?

The Deputy Minister in the De-
partment of Secial Security (Shri-
mati Chandrasekhar): (a) A Working
Group on the Fourth Five Year Plan
for the Welfare of Backward Classes
has been constituted to review the
working of the schemeg for the wel-
fare of Backward Classes during the
Third Plan period and to suggest
remedial measures to overcome the
difficulties in the implementation of
the programme and to formulate pro-
posals for the Fourth Plan,

(b) The broad features of the re-
commendations made by the Work-
ing Group in its interim report sub-
mitted in February, 1964 are:

(1) Alilotment of Tribal Develop-
ment Blocks to cover all
areas with a tribal ccncentra-
tion of 50 per cent and above
in the total population.
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(2) Grant of ad-hoc assistance to
small groups of tribals not
covered by the Tribal Deve-
lopment Blocks programme;

Intensification of the schemes
relating to co-operation:

3

-

(4) Careful study of the causes
for the stagnation and wast-
age at various levels of Edu-

cation,

(5) Emphasis on
orientation of
schemes;

~

Employment
Educational

(6) Greater emphasis on ‘Econo-
nomic Uplift’ programmes;
and

(7) Increasing the facilities for
technical training.

Adivasis

1403. Shri H. C. Soy: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether it is a fact that large
scale land acquisition proceedings
have been resorted to for accommo-
dating big industrial projects in East-
ern India, mostly resulting in adverse
social effects to the uprooted Adivasis;

(b) whether it is a fact that great
need is felt by the local Adivasi resi-
dents in these project areas for their
social and cultural facilities as well
as space for burial grounds, general-
ly now absent in these projects; and

(c) if so, the steps to be taken in
thig respect?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) and (b). Yes,
Sir. In the programme of rehabili-
tation, due regard hag been paid to

their social and cultural needs. How-
ever, the position will be further
examined and any further action

which may be necessary will be taken.

(c) The question does not arise.
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Agmark Ghee

Dr. Ranen Sen:
1404. { Dr. Saradish Roy:
| Shri Dinen Bhattacharrya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether animal fat other than
milk fat has been detected in certain
sealed tins containing Agmark Ghee
in Calcutta; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). One
case of alleged adulteration of
Agmark ghee with animal fat was
reported to the Court of Presidency
Magistrate by the Calcutta Corpora-
tion in 1960 and the case resulted in
the conviction in 1964 of certain per-
sons under the Prevention of Food
Adulteration Act, 1964. The persons
convicted have filed an appeal in the
Calcutta High Court and the matter
is now sub judice.

Road Transport

1405. Shri Mansinh P. Patel: Will
the Minister of Transport be pleased
to state:

(a) whether Government had issu-
ed guide lines of specific recommen-
dations to different States for long
term development of road transport;

(b) how many States have taken
steps to function accordingly; and

(c) whether ‘Government are tak-
ing further steps to develop road
transport by granting additional funds
during Emergency?

The Minister of Transport (Shri

Raj Bahadur): (a) Yes.

(b) The “Guide Lines” were in-
tended for the guidance of the State
Governments. Necessary informa-
tion is being collected from the State
Governments and will be laid on the
Table of the Sabha when it becomes
available.
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(c) No additional funds have been
given to the State Governments for
this purpose. However, the Central
Government set up an Organisation
for providing road transport services
for carriage of supplies in the Eastern
region. Further expansion of its ac-
tivities is under consideration.

Tractors from Poland
J Shri Subodh Hansda:
7 Shri P. C. Borooah:

‘Will the Minister of Food ard Agri-
culture be pleased to state:

1406.

(a) whether it is a fact that a-large
number of iractors will be supplied to
India by the Polish Government;

(b) if so, the number of tractors to
be received; and

(c) what would be the landed cost
of these tractors and at what rate
these will be supplied to the farmers?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Only
400 tractors in semi-knocked-down
condition will be imported from
Poland during 1964 for assembly in
the country under a manufacturing
programme.

(c) The c.if. price of each tractor,
with certain deletions, would be
about Rs. 5,267. The selling price of
these tractors has not been fixed so
far.
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Sugar Production Capacity

1409. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a scheme to
raise the sugar production capacity
in the country by 8 lakh tons; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) and (b). The
Government have decided to license
an additional annual sugar production
capacity of 8 lakh tonnes by expan-
sion of existing units and establish-
ment of new sugar mills. The ap-
plications for grant of licences are
under consideration.

Fertilizers for Tea, Coffee and Rubber

1410, Shri Kolla Venkaijah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
reduceq the dealers’ margin for ferti-
lizers sold {o tes coffee and rubber
plantations;
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(b) the maximum prices of different
chemical fertilisers sold for the use of
cultivating tea, coffee or rubber plan-
tations;

(¢) the maximum prices of the
chemical fertilisers sold to farmers of
wheat rice, pulses; and

(d) the reasons for the difference in
priecs?

The Deputy Minister in the Ministry
of Food amd Agriculture (Shri Shah-
mawaz Khan): (a) Yes; the distribu-
tion margin for Sulphate of Ammonia
has been reduced from Rs. 30 to Rs, 20
w.ef. 1-10-64.

(b) The maximum prices of different
chemical fertilisers for tea, coffee or
rubber plantations are as follows
w.ef 1-10-64.

Name of Fertilisers Price
p.m.ton
Rs. p.
1. Sulphate of Ammonia 37460
2. Urea 61500
3. Ammonium Sulphate Nitrate 435°00
4. Calcium Ammonium Nitrate 310-00

(c) The maxium prices of chemical
fertilisers chargeg to cultivators are
as follows w.e.f 1-10-64.

In In In In any

Uttar  Madras Orissa other
Pra- State or

desh Union

Terri-

tory

Rs.P Rs. P Rs. P Rs. P
S'A 366-00 370°20 373:00 360°00
Urea . 61590 617:40 615:00 615:00
AIS|N 438-00 442°30 443°00 435-00
C'A/N 31400 319-€0 32I°'CO 310-00
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The maximum prices specified above &F Wwam #1 @ § A ¥ Fay
except for Madras State do not include ~ 5 N
sales tax or other local taxes when- o A faeft % '
ever levied, while those for Madras -

State include sales tax, @ AqT FW RATT H ITRAT

(d) The disparity in the price of  (® Wgwa@ &) : (F) o & |
Ammonium Sulphate is due to the
fact that planters can afford to pay (&) gAERT 3 Fa ©H-89F TTHA
slightly higher prices. The question gy ‘womare afufr & aTeri A

of removing this disparity is, however, - . .
under consideration. AREfaan, Wi, g, qAfaar, aga
Durgapur-Calcutta Express Highway “"{' tlcu,qw T FHLET, HWW
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(b) if so, whether the Central Gov- (1) faazor g9 &
ernment have agreed to this and if
not, the reasons therefor? (q’) I T TG T

The Minister of Transport (Shri Raj a1 ¥ e A IR AR 39 R e -

Babadur): (a) No, Sir. g arEer affeas qiggmm%m
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Meetings of Delimitation Commission
in West Bengal

1413, Shri C. K. Bhattacharyya:
Will the Minister of Law be pleased
to state:

(a) the date and place of the last
meeting of the Delimitation Commis-
sion with Associate Members from
West Bengal;
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(b) the dates of meetings of the
Commission without the Associate
Members held after the above men-
tioned meeting in which the question
of delimitation of Parliamentary and
Assembly constituencies of West Ben-
gal was considered;

(c) whether the opinion of the
state government has been asked for
and received in the matter of delimi-
tation of constituencies in West
Bengal;

(d) whether any decision has been
taken by the Commission in the mat-
ter of such delimitation; and

(e) if so, the decisions regarding
the delimitation of Lok Sabha seats
in West Bengal?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Kao):
(a) The last meeting of the Delimi-
tation Commission with Associate
Members from West Bengal was on
the 8th April, 1963 at Calcutta,

(b) From 7th to 11th December,
1964 for preliminary consideration of
the question of delimitation of con-

stituencies in the State of West
Bengal.
(c) and d). No, Sir.

(e) Does not arise.

Displaced Harijans and Tribals

1414, Shri D. C. Sharma: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether the Harijans and Tri-
bal people displaced by various irriga-
tion, power and industrial projects all

over the country would be suitably
rehabilitated; and
(b) whether any comprehensive

scheme has been prepared in this re-
gard?

The Deputy Minister in the Minis-
try of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir. The
Governments are primarily concerned
with the rehabilitation of the dis-
placed persons and the Central Gov-
ernment assist them.
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(b) State Governments, Industrial
Undertakings and the Project autho-
rities are already taking necessary
steps for the speedy and suitable re-
habilitation of the displaced Schedul-
ed Castes and the Scheduled Tribes.
The question of taking further mea-
sures, if any, is receiving the atten-
tion of the Government.

Bridge over Pamban

[’ Shri M. P. Swamy:
1415, { Shri D. S. Patil:
_ Shri M. Malaichami:

Will the Minister of Transport be
pleased to state:

(a) whether the Prime Minister
said in Tuticorin while inaugurating
the harbour project that he was very
keen in favour of the construction of
a road bridge over Pamban for faci-
litating communication to Ramesh-
waram;

(b) if so, whether this project will
be taken up within the Third Plan
period; and

(c) if so, the broad particulars
thereof and its financial implications?

The Minister of Transport (Shri Raj
Bahadur): (a) During his inaugural
speech at Tuticorin, the Prime Minis-
ter desired that road bridge should
be constructed connecting Rames-
waram with the main-land, and that
the question of taking up of this
scheme during the Third Plan period
may be examined;

(b) and (c). The details, such as
the selection of the site, type of
design etc of the proposed bridge are
under examination in consultation
with the State Government. Efforts
will be made to start the work of
the project in the current Plan period.
The estimated cost of the work would
be about Rs. 200 lakhs,
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Tribal Development Blocks in Kerala

1417, Shri P. Kunhan: Will the
Minister of Seocial Security be pleas-
ed to state;

(a) the number of Tribal Develop-
ment Blocks sanctioned in Kerala
during “1961-62 and 1962-63;

(b) the number of Blocks opened
so far; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-

try of Social Security (Shrimati
Chandrasekhar): (a) 1961-62—1
Block. 1962-63—Nil

(b) Omne only.

(¢) Does not arise as the sanction-
ed Block has been started.

Upgrading of Cattle
1419. Shri D. C. Sharma: Will the
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Minister of Food and Agriculture be
pleased to state:

(a) whether any steps have been
taken or are proposed to be taken for
upgrading of cattle by artificial in-
semination and fodder development
to improve the milk supply position
in Delhi; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).

Under the Special Development Pro-
gramme recently sponsored by the
Government of India a scheme for the
establishment of an Intensive Cattle
Development Block in Delhi has been
approved at a cost not exceeding
Rs. 63.34 lakhs during 1964—66. The
scheme is expected to cover a popu-
lation of 90,000 breedable cows|she-
buffaloes and it envisages develop-
ment of cattle and increased produc-
tion of milk through controlled
breeding, mass castration, subsidised
rearing of calves, disease control etc.
duly supported by feed and fodder
development and rural dairy exten-
sion activities.

Sugar Factories

fShri D. S. Patil:
| Shri Tulsi Das Jadhav:
1420, 4 Shri Shivaji Rao S.
Deshmukh:
LShri Kamble:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) since when the application for
grant of licences to start co-operative
sugar factories at Dongarkad and Bas-
mathnagar in Parathani District in
Maharashtra State have been pending;
and

(b) the reasons for the delay?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The applications
for the grant of licences for establish-
ment of two co-operative sugar fac-
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tories at (i) Dongarkada and (ii)
Basmathnagar in Parbhani District
(Not Parathani) of Maharashtra State
were received in March, 1963 and
January, 1964 respectively.

(b) Decision to resume licensing in
the Sugar industry was taken in June
1963 and examination of all applica-
tions received upto 29-2-1964, num-
bering 229 including the above two
applications was taken up thereafter.
The detailed examination of such a
large number of applications has
naturally taken time.

Fishing Harbour in Haldia

1421. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are con-
sidering a proposal to establish a fish-
ing harbour at Haldia in order to
meet the increasing demand of fish
in Calcutta; and

(b) if so, the main details of the
proposal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes.

(b) After a preliminary survey and
model tests, the details will be work-
ed out by the Port Commissioner,
Calcutta, in consultation with the
Ministry of Food and Agriculture
and the Ministry of Transport.

Rice Mills in Madhya Pradesh

( Shri Uikey:
1422. { Shri Babunath Singh:
| Shri Radhelal Vyas:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any proposals for pro-
viding assistance in setting up rice
mills in Madhya Pradesh have been
received from the State Government;
and

(b) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) No.

(b) Does not arise.

Import of Foodgrains

1423 Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state the total quantity
of wheat, rice and maize imported
from Australia, Burma and USA,
during the year upto November, 1964
and its value in rupees?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): The requisite information is
as under—

Quantity in ‘oco Metric Tons.

Wheat Rice Maize
Australia 2555 Nil Nil
Burma Nil 151°9 Nil
U.S.A. 4690-2 2938 Nil
Total 49457 4457 Nil

The approximate total C&F Value
of the above foodgrains is Rs. 227.08
crores. °

Subsidiary Food

1424. Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are plan-
ning to propagate for the use of fish,
meat and vegetables in more quantity
than usual and thus save the con.
sumption of wheat and rice;

(b) if so, the steps taken in this
regard; and

(c) the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) to (¢). The Gov-

to Matter of Urgent
Public Importance

ernment have plans to popularise sub-
sidiary foods including fish, meat and
vegetables so as to reduce excessive
consumption of cereals and at the
same time improve nutrition by
achieving a more balanced diet. The
Government propose to organize the
campaign through Mobile Food and
Nutrition Extension vans, the Insti-
tutes of Catering Technology & Ap-
plied Nutrition and the normal
channels of publicity such as publica-
tion of leaflets and pamphlets, films,
participation in exhibitions, the media
of newspapers and magazines, etc.

12.12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE.

REPORTED FIRING BY POLICE ON REFUGEES
N CorMBATORE CAMP

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Rehabilitation to the following matter
of urgent public importance, and I re-
quest that he may make a statement
thereon:

“The reported firing by police
on the refugees in a camp at
Coimbatore resulting in the death
of a person and injuries to many.”

The Minister of Rehabilitation (Shri
Tyagi): I was grieved to learn about
the unfortunate incident in the Camp
for migrants which has been set up
in Coimbatore under the administra-
tion of the Madras Government. Full
details of the circumstances in which
the firing took place have not yet been
made available to us. As soon as the
news item was noticed in the News-
papers on the morning of the 14th
December, the Home Department of
the Madras Government and the Col-
lector, Coimbatore were contacted on
the telephone. Both the Collector
and the Deputy Inspector General
of Police have been to the scene of
the incident.

From preliminary information re-
ceived by us from the Collector, it
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appears that there was some alterca-
tion between a Policeman in the camp
and a group of migrants, The mig-
rants chased the Policeman but were
prevented from attacking him by the
Sentry on duty. Thereupon the
migrants are alleged to have pelted
stones at the Sentry wounding him
on the head and fracturing one of his
fingers. The Sentary is reported to
have fired in self-defence killing one
man and wounding another. The
wounded man and the Sentry have
both been admitted to the hospital.
The firing was not ordered by any
Government Officer. Since the main-
tenance of Law and Order in the
Camp is the responsibility of the
State Government, the State Govern-
ment has ordered a magisteria] en-
quiry. Full details of the incident
will only be known after the enquiry
has been completed. The Camp is
reported to be quiet and no further
incident has been reported.

Shri S. M. Banerjee: Before, I put
a question, I want to point out that
the hon. Minister says that he has not
got the details and they would be
available only after the magisterial
enquiry.

Mr, Speaker: It would be prejudi-
cial to the enquiry if the Government
gives its version. An enquiry has
been ordered. Does he want to put
a question?

Shri S. M. Banerjee: May I know
whether the attention of the hon.
Minister has been drawn to a news in
Hindi dated the 14th December giv-
ing the refugees’ version or the ver-
sion of the inmates of the camp that
a police constable misbehaved with
a woman in the camp and whether it
has been brought to his notice and
whether this was the reason why the
inmates of the camp chased the police
and sent him out of the camp?

Shri Tyagi: It is difficult for me to
enter into details. On telephone 1
made enquiries about the type of
news printed in the Press. It is diffi-
cult to comment on this; there is a
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magisterial enquiry and he must be
free to take a decision. The District
Magistrate who went there had had
some talks with the camp inmates as
well and he told my officers that since
it was not possible for him to follow
exactly the Bengali language, he could
not say what their actual version was
but it appeared to him that there was
some such trouble; then there is the
police statement. It is for the Judge
to decide. The policeman says that
he was insisting on a certain lady to
pick up a small child who was ill
and he was not in a position to explain
what he meant and that lady mistook
him to have said something and so
there was some altercation on this
issue. Which of this is true, it is not
for me to say.

Shri S. M. Banerjee: Has the cons-
table been suspended? 1 do not want
to prejudice the enquiry. The hon.
Minister said that there was no order
by the Government officer to fire but
this constable used the fire arm, it is
said, in self-defence. I want to know
whether this constable has also been
suspended?

Shri Tyagi: That is what I am sub-
mitting. The matter has been taken
cognisance of by the magistrate; he
has gone to the spot with a Bengali
knowing officer: they must have gone
there yesterday and they will soon
come to some conclusion and before
the enquiry is over it is difficult for
me to make any statement.

Shri D. C. Sharma (Gurdaspur):
One of the persons is reported to have
died. May I know if any ex-gratia
payment has been made to the mem-
bers of the family and any other step
has been taken to help that family?

Shri Tyagi: Nothing so far. It is
only an incident of the day before
yesterday. Only yesterday the news
came,

Shri Hem Barua (Gauhati): Before
I put the question, I beg to be excus-
ed because the question will be a
little bit longer.
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Mr. Speaker: I should be a party to
it!

Shri Hem Barua: On the one hand,
the Rehabilitation Minister has gone
against the assurance given by our
leaders at the time of partition to the
minorities in Pakistan by refusing to
recognise those who come to this
country without migration certiticates
and, on the other hand, the Rehabili-
tation Minister has considered it
desirable to subject the refugees, who
have come to this country at a tre-
mendous risk to their life and pro-
perty, to the test of the bullet. In
the context of that....
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Some hon. Members: No, no.’

Shri Tyagi: 1 am afraid I have said
no such word. I do not agree.

Mr. Speaker: Let that guestion he
finished.

Shri Hem Barua: In the context of
that, may I know why it is that the
Government have not issued orders
to the police not to resort to firing
on those unfortunate victims of cir-
cumstances, whatever the provocation
or the circumstances might be?

Mr. Speaker: Does he believe that
this is right—in all circumstances,
whatever the circumstances and what-
ever the provocation?

Shri Tyagi: The hon. Member is
firing motives at me, and I expect you,
Sir, to protect me. I never made
any such statement.

Shri Nambiar (Tirucherapalli): I
have also given notice on this sub-
ject.

Mr. Speaker:
hon. Minister.

Order, order. The

12.22 hrs.
PAPERS LAID ON THE TABLE
ORIssA RICE PROCUREMENT (LEVY)
ORDER, 1964.

Mr. Speaker: Shri D. R. Chavan—
‘What is this? No one rising? Why
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should the Minister concerned have
gone? He was here sometime ago.

The Minister of Finance (Shri T. T.
Krishnamachari): If you permit me,
Sir, I shall lay it on the Table. On
behalf of Shri D. R. Chavan, I beg to
lay on the Table a copy of the Orissa
Rice Procurement (Levy) Order, 1964,
published in Notification No., G.S.R.
1738 dated the 1st December, 1964,
under sub-section (6) of section 3 of
the Essentia] Commodities Act, 1955.
[Placed in Library. See No. LT-3619/
64].

Mr. Speaker: I would request the
hon. Finance Minister just to find out
why it has happened like that: he was
here, and without asking any of his
colleagues to act on his behalf he has
slipped away.

Shri T. T. Krishnamachari: Yes,
Sir.
12.23 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha.

(i) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 11th December, 1964,
agreed without any amend-
ment to the Hindu Marriage
(Amendment) Bill, 1964,
which was passed by the Lok
Sabha at its sitting held on
the 4th December, 1964.

(ii) ‘In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation (No. 6) Bill,
1964, which wag passed by the
Lok Sabha at its sitting held
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on the 2nd December, 1964,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill’

12.24 hrs,

MOTION RE: TWELFTH REPORT OF
COMMISSIONER FOR SCHEDUL-
ED CASTES AND SCHEDULED
TRIBUTES—contd.

Mr. Speaker: The House will pro-
ceed with the further consideration
of the following motion moved by
Shrimatj M. Chandrasekhar on the
11th December, 1964, namely:

“That this House takes note of
the Twelfth Report of the Com-
missioner for Scheduleq Castes
and Scheduled Tribes for the
year 1962-63 laid on the Table of
the House on the 24th November,
1964.”

The hon. Minister.

The Minister of Law and Social
Security (Shri A. K. Sen): Mr.
Speaker, Sir, I am very much oblig-
ed to hon. Members from all sides of
the House for the keen interest they
have taken in this matter. In fact, it
is proper that this Parliament must
give a lead in this vita] question
affecting our national welfare and im-
press the people outside with the ur-
gency and the importance of this
problem, the problem of the uplift of
Scheduled Castes and Scheduled
Tribes.

I must frankly admit that we have
from time to time witnessed not mere-
ly from Members of this House but
also from people outside an approach,
which I may call for the sake of
brevity. is a relief approach. It
means the approach of the dole-giver
and the dole-taker; that it is a pro-
blem which ultimately resolves itself
only in giving of assistance in the
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form of scholarships and other forms
of doles and assistance and the recep-
tion of this by those who are called
Scheduled Castes and  Scheduled
Tribes. This approach, in my humble
submission, is an erroneous approach.
It can never do any good to those for
whom we stand pledged to devote
our entire resources and energy for
their total uplift, so that they be-
come equal with others and repair
the serious injury which had been in-
flicted to those classes in days gone by.
An approach of mere charity is not
going to help solve this problem in
my submission. We must accept a
dynamic policy of uplifting these un-
fortunate people economically. The
problem of economic uplift in my
submission is the most important pro-
blem, because many of the evils which
we seek to remedy by stray assist-
ance or even systematic assistance in
the form of doles and charities and
scholarship spring from this main
cause of economic backwardness. Let
us be quite frank.

Shri Ranga (Chittoor): What about
social backwardness

Shri A. K. Sen: Social disabilities
may be removed by legislation and
other forms of coercive measures and
propaganda and publicity. But eco-
nomic backwardness from which
spring many of the vices which effect
the life of the scheduled castes and
scheduled tribes is a matter which
cannot be tackled, far less solved, by
merely giving assistance to individuals
in the shape of scholarships and so
on. We must make the economic
stamina of the average member of the
scheduled castes and scheduled tribes
economically more stable. He
must be given a living wage and
where he does not even enjoy the
barest minimum of existence, he must
be assured of that. That can only
be done if his productivity and his
income is raised to the level of the
average income of other classes.

Let us not now deal with the wider
problem of raising the level of income
of everyone, which is a very import-
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ant problem as it is. It is also true
that while we tackle the other wider
problem of raising the level of the
average Indian, we also tackle this
problem. Here what we are con-
cerned with is doing something more
than the general effort to raise the
standard of living of the average
Indian, what can we do by way of
additional effort, additional impetus
and inducement, to increase the level
of income of the average member of
the scheduled castes and scheduled
tribes to that of the average Indian
as it is enjoyed today? That is my
submission. It is the most important
problem which confronts us in Parlia-
ment, in Government and in all the
" levels of work in which we are now
trying to tackle this problem in the
practica] field. That resolves itself
into an integrated programme of an
economic and social nature, which
will initiate efforts in the agricul-
tural sector by way of providing bet-
ter implements, better knowledge,
better seeds and more economic hold-
ings and also, if I may say so with
respect, rural credit, agricultural
credit and other forms of marketing
facilities. ...

Shri Maurya (Aligarh): Majority of
them are landless labourers.

Shri A. K. Sen: The hon. Member
possibly has not listened to me when
I said, assurance of economic hold-
ings, which in my submission carries
with it the necessary implication of
providing land to those who have no
land, because you cannot assure eco-
nomic holdings to those who have no
land.

Shri Maurya: First provide them
land and then talk of assurance.
Majority of them are landless
labourers.

Shri A K. Sen: It is a question of
choice of language.

Shri Maurya: Better do something
practical today. There is no ques-
tion of assurance. You have been
giving assurances for the last 17 years.
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Mr. Speaker: There is no land to be
doled out here. The Minister can
only give an assurance here.

Shri A. K. Sen: I appreciate, Sir,
what you say. If the hon. Member
wants us to make lands immediately
available, I am afraid we do not have
any land here to dole out nor any
land outside to dole out immediately
if we accept a policy of doing so.

But let us deal with this problem
in a more rational and a more objec-
tive manner having regard to the
limited resources we have in the
shape of land, money and other forms
of capital and equipment and also
having regard to the limited time
available t0 us to produce results
within the shortest possible period.
Let us study our objectives impartial-
ly without passion or emotion, with-
out trying to divide on the question
as to whether one particular man be-
longs to the Scheduled Caste or not,
because I do not accept the view that
it is a problem only for the Scheduled
Castes. It is more a problem for
the rest of the country than for the
Scheduled Castes, and we should
consider it an honour and privilege
that those who are not included in
the so-called Scheduled Castes and
Scheduled Tribes are now entrusted
with this great obligation of undo-
ing a wrong which their forefathers
had possibly mparticipated in creat-
ing—not solely themselves, there were
other agencies less responsible for it,
the agencies of the foreign govern-
ment which did very little or a com-
munity which was so backward and
all that. Let us not deal with the
causes which have given rise to a
volume of accumulated vices, suffer-
ings and problems, let us more or
less unite in our endeavour, in Parlia-
ment and outside, in trying to solve
this problem sincerely and seriously.

As I said, I consider that the eco-
nomic problem is the most important
of all problems. Schools we are
opening as far as we can. There are
no separate schools for Scheduled
Castes. There may be separate
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schools for Scheduled Tribes because
of the regional character. I am one
who is completely against opening
-separate schools for Scheduled Castes.
They must all study together. They
must forget that there is any badge
which distinguishes a Scheduled
Caste boy from a non-Scheduled
Caste boy. They go there into our
schools run by the Government or by
other public authorities as equal
citizens of a great country, equally
entitled to participate in the fruits
of the common endeavour of a demo-
cratic government and equally en-
titled to share the benefits which fiow
out of such a government. There-
fore, let us forget completely the pro-
blem of separate education for Sche-
duled Castes.

But separate treatment economical-
ly for the Scheduled Castes is not
only necessary but a most urgent
duty for us. That does not perpetu-
ate a badge of distinction, but it serv-
es to accelerate the pace of economic
upliftment which it is our duty to do,
as I said, separately from the general
effort we are making to raise the
level of life of the common Indian, be-
<cause it is only by such separate and
additional endeavour that we can ac-
celerate the pace of equalisation of
those who have been unequal on the
economic plane so that they may be-
<ome equals as quickly as possible.

Sir, when I was interrupted by an
hon. Member—rightly so, possibly for

some clarification—I was  stressing
those problems itemwise which to-
gether form, in my submission,

or might form a programme for inte-
grated development and upliftment
on the cconomic plane of the Sche-
duleq Castes. Mazajority of them are
agriculturists, Therefore, I took the
problem of agriculture first. No
doubt, the problem of agriculture is a
~ommon one for the Scheduled Castes
as for the non-Scheduled Castes, but
having regard to their backwardness
and the great economic handicap with
which they have started the race along
with others some gadditional effort is
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negessary to provide for them with
still cheaper agricultural credit, with
more reasonably priced agricultural
tools and implements of an improved
variety....

Shri M, R. Krishna (Peddapalli):
Nothing of that kind is there,

Shri A. K. Sen: I do not agree on
the w ! “nothing”; not enough per-
haps; possibly far too little; but it will
be an exaggeration to say that nothing
has been done.

Shri M. R. Krishna: Nothing has
been done in the matter of credit to
Scheduled Caste people.
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As I was saying, if we impose the
same conditions for the availability of
credit, it ‘night be that many of them
will be denied credit. Therefore, we
must get out of the normal, traditional
orthodox thinking in the fielg of agri-
culturai credit and make some differ-
ent pattern of credit availability for
the agriculturists in the Scheduled
Castes’ sector, Ang that is why, it
will be ubserved, Government accept-
ed th: policy of increasing co-
vperatives, mostly in the nature of
credit, ruarketing-cum-service and in
tribal regions labour co-operatives,
particu’arly in forest areas that is
alco a little linked up with the
question of credit. As I said, as a
question of policy, we have already in
Parliamant accepted the policy of
increasiry credit availability to the
Scheduled  Castes and Scheduled
Tribes by creating a different pattern
for credi: availability and credit-
giving, 1f I may say so, so that the
orthodox notions of  security being
completely safeguarded while credit
i3 made available to the agriculturist,
that orthodox notion may be tem-
rered, may be altered, so as to suit the
special nceds of the Scheduled Castes
znd Scheduled Tribes. It may be that
the pattern may have to vary from
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area to area, from State to State or
from region to region, having regard
1o the form of security which the
agriculturist cap offer, having regard
to the total absence of
security which could come
from the agriculturists of the Sche-
duled Castes and Scheduled Tribes.
But that is a matter which must de-
pend upon the study of the charac-
teristics of the agro-economic and
social and land-holding complex of
the area concerned,. the amount of
credit security which can be expected
reasonably from an agriculturist of
that level, and the hon. Members
should certainly give me an opportu-
nity of initiating studies through ex-
perts in that field so that we can
devise some pattern for agricultural
assistance suited to the needs of the
agriculturist, at the same time, suit-
ed to the credit and security avail-
able to the Scheduled Castes and
Scheduled Tribes.

Shri Ranga: May I know whether
the Reserve Bank, the scheduled
banks as well as the co-operative
banks will be asked to do it in order
to implement the assurance that the
hon. Minister has just now given?

Shri A. K. Sen: It will have to be
a separate co-operative credit society
and other societies meant only for
the Scheduled Castes and Scheduled
Tribes. That is why I said that so
far as the economic programme is
concerned, separateness is not only
desirable but it is urgent, because we
cannot create a co-operative credit
society which gives separate treat-
ment to the Scheduled Caste agricul-
turists as opposed to non-Scheduled
Caste agriculturists.

Shri Ranga: There is what is known
as the equalisation fund which Par-
liament itself has sanctioned.

Shri A. K. Sen: I am not as much
of an expert in agricultural econ y
as Professor Ranga. So, I hope he
will excuse me for my ignorance.
But I accept his suggestion that there
should be separate treatment for this
class of people. There has not been
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a completely separate code yet evolv-
ed or a separate treatment evolved
for these people, although the pro-
blem is urgent; I agree with him
there. The concrete steps taken in
this regard so far are not, I think,
sufficient, I agree with him there
too. I also agree with him that
much more needs to be done. I agree
with some hon. Members who have
said that very little has been done;
if not very little, far too little has
been done, if I may say so, ior the
purpose of making available credit
for making agriculture a paying pro-
position for the agriculturists helong-
ing to the Scheduled Castes and Sche-
duled Tribes, to lift him out of this
perpetual fear from want and desti-
tution to which he is assigned by *he
very circumstances surroundirg him
while he carries out his age-old
method of agricultura]l operations.

Shri Basumatari (Goalpara): Credit
is there but they are not getting it
because they are landless. The
banks want immovable property as
security for advancing money and
they do not have land to provide the
security. What does he propose to
do in that respect?

Shri A. K. Sen: I touched upon that
point and said that, as it is, the same
pattern of credit availability cannot
be followed. The same pattern of
security being made available to the
banker cannot be applied to these
people one of the reasons, as he said,
being that many of these people may
not be possessed of land which is a
common mode of security which is
demanded by credit institutions in-
cluding co-operative credit societies.
That is why I said that. I am entire-
ly for equal freatment for the Sche-
duled Castes and Scheduled Tribes
on the economic plane.

Shrij Basumatari: How to go that?
That is the trouble.

Shri A. K. Sen: I wish I could say
in one word the solution. The hon.
Member also does not expect that I
should give that solution in one word.
I wish T could. I wish the problem
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was such an easy one. It affects
hundreds of millions of people. It is
intimately connected with the sys-
tem of land-owning, the system of
the economy, weighed down with

age-old vices, customs, prejudices,
want, poverty and various other
things. We need not go into all that.

Much of that is known to us. But
the solution defies us; nevertheless,
we have to arrive at a solutivn, not
in one day—it will not reach us in
one day—but I have no doubt that it
must reach us so that the pace at
which we proceed for equalising these
vast communities of the neglected, of
the unequals with the others, is ac-
celerated as fast as we want it to be.
Therefore, let us come to ihe first
thing, pinpoint our attention and
declare our united voice on it that for
these Scheduled Castes and Schedul-
ed communities we must develop cre-
dit institutions either of the co-
operative type or of the tribal deve-
lopment block type or of other type.
The type is not so important so long
as the function is unerstood thet it
will make credit available where cre-
dit is so badly needed on patterns of
lending which will suit the necds of
those for whom they are intended.
As I said, it may not be uniform all
over. Naturally, they are different
from place to place, from area to
area, from population to population
and yet some uniform patterns may
be struck at and applied with varia-
tions in different areas.

I have a desire to call as soon as
Parliament goes into recess the States’
representatives, because the imple-
mentation of this is a very important
thing which has to be done through
State agencies, not merely for the
purpose of discussing but also for the
purpose of taking concrete steps for
implementing them. One of these
would be for that purpose. There
would be others which I shall men-
tion as I am passing on,

When I go on from point to point,
it equally applies to the non-agricul-
turists, the artisangs or landless labour-
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ers, who will have to be fitted for a
more paying avocation. The non-
agriculturist artisan, the potter or tane
blacksmith for instance or any arti-
san of that type, will have to be pro-
vided with credit and the same pro-
blem will arise as for the
agriculturist. He will have to be
provided with education and imple-
ments same as the agriculturist. There
are many of these things which must
be common. It may be that they
may have to be formed separately or
they may have to be jumbled up to-
gether, that is, agriculturists and non-
agriculturists. Much of it wili de-
pend upon our thinking and upon our
experience.

The next point of importance would
be the provision, apart from credit,
of adequate knowledge and techmque
to the agriculturists of the Scheduled
Castes, of better seeds, manures,
marketing facilities, housing and so
on.

Shri Ranga: Government land has
to be given to them first.

Shri A. K. Sen: I am coming o that.
I will give you the figures actually of
land which has been found to be sur-
plus and how it has been distributed
to the landless including those of the
Scheduled Castes and Scheduled

Tribes. I intend to give you those
figures.  But unfortunately, at the
present moment no one can say,

“There is land; you just go and start
ploughing that land”. I wish I could
do that. None would be happicr than
myself. But, unfortunately, there is
not all that surplus that is available.
It has been the policy of the Central
Government as also of the State Gov-
ernments to distribute all the surplus

land that becomes available to iand-
less labourers including those of
Scheduled Castes and  Scheduled

Pribes. I will give the figures as far
1s we have got them. But, it is true
that the population is great and land
is scarce. That is one of the great
handicaps in our economic life from
which we must suffer for centuries
together unless we develop an eco-
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nomy which sustains a large popula-
tion on a much smaller quantity of
land. There was a time in England
when Malthus, with a population
which js about one-tenth the popula-
tion in England today, thought that
England was overpopulated, Land
was already too little for the people.
But today nobody thinks....

Shri Balakrishnan (Koilpatti): Will
you not arrange to organise co-opera-
tive farms because land is so little?

Shri Ranga: Then more people will
become landless.

Shri A. K. Sen: These are two
different matters altogether, These
are matters on which we must imme-
diately devote our attention.

Then comes the question of educating
and training the people of the Sche-
.duled Castes as skilled craftsmen and
skilled labourers for our growing
factories and other small-scale and
cottage industries into which they
must also flow like the rest ci the
population since agriculture alone
would not be able to sustain a pros-
perous population. For that purpose
we are not only encouraging an ever-
increasing number of Scheduled
Castes and Scheduled Tribes boys
for getting into our vocational cen-
tres and technical institutes but are
also making available a larger r.um-
ber of scholarships every year for
that purpose. It is a happy feature
today that whereas possibly ten years
ago you could hardly pick up a saill-
ed foreman or a skilled factory wor-
ker from among the Scheduled Castes
today in every factory, Government
or otherwise, you would any day see
a larger and larger number of Sche-
duled Castes and Scheduled Tribes
boys comlng as skilled workmen.
engineers and So on.

Dr, M. S. Aney (Nagpur): In this
cvonnection I would like to ask one
question.  Are the concessions row
given to boirs of the Scheduled Castes
in the matter of education and other
things extended to those boys of the
Scheduled Castes who are outside the
Tribal areas? Outside the Tribal
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areas they are not considered as
Scheduled Castes boys for those pur-
poses. This has been dealt with in
the Dhebar Report which says that to
those persons who are living outside
the Tribal areas but who really bue-
long to the Scheduled Castes no con-
cession is given as they are not recog-
nised as Scheduled Castes boys. Will
the hon. Minister take up this ques-
tion and look into it?

Shri Ranga: Christian agricultuial
workers also,

Shri A. K. Sen: I have not actually
followed the implication of the hon.
Member’s question; but as far as 1
have been able to follow it—he will
correct me if I go wrong—he says
that when a Scheduled Castes boy,
who is considered as Scheduled Caste
elsewhere, is actually in a Tribal area
he does not enjoy the same feciiities
as a Tribal boy . . .(Interruption).

Mr. Speaker: Three hon. Members
should nof be on their legs at a time.
If the hon. Minister wants to yield.
he might resume his seat; then une
hon. Member can Stand. :

Dr. M. S. Aney: I thought, I made .
it quite clear. If a tribal boy who is
regarded as such outside the Tribal
area is living there, because he is not
living in the Tribal area he is not
regarded as a Scheduled Tribes boy
and concessions open to the Scheduled
Tribes boys are not given to him.

Shri A. K. Sen: Scheduled Castes
and Scheduled Tribes are different.

Shri Ranga: He means Tribal toys.

Shri A. K. Sen: Scheduled Castes
are grouped as Scheduled Castes and
Scheduled Tribes are grouped other-
wise, that is, as Scheduled Tribes.

Shri Ranga: He means Tribal boys.

Shri A. K. Sen: He is considering
both Scheduled Castes and Scheduled
Tribes. I can understand a schedul-
ed tribe boy not being given the same
facilities when he comes out of his
area where his tribe lives. That I
can understand.
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Shri D. S. Patil (Yeotmal): But
when he resides outside the scheduled
area?

Shri A. K, Sen: These tribes are
scheduled according to the area
where they are isolated, where they
lead a tribal life and it is from there
they are picked up for giving scholar-
ships either for general education or
for other education. There are many
tribal boys studying in Delhi who get
scholarships. For instance, irom
Manipur there are a large number of
boys who have been given scholar-
ships as tribals, as members of the
scheduled tribes. They have been
given scholarships and they are study-
ing in Delhi or in Calcutta or in other
places. They are studying in medi-
cine and other courses. But I do not
think their residence for the purpose
of study eisewhere will disqualify
them. If they do not live in an area
where the tribe has been scheduled
and they apply for scholarships, then
I am afraid, a man living for gene-
rations in Calcutta cannot apply for
a tribal scholarship which is open for
a tribe living in Manipur. He can-
not have it like that. He must apply
from Manipur where his tribe is sche-
duled and from there he can be sent
anywhere after he gets the scholar-
ship. We must follow some criteria.
One criterion followed has been that
there must be some amount of isola-

tion and that they follow a (ribal
mode of life. If these two criteria
are satisfied, they are scheduled.

Otherwise, it is very difficult. We
have also followed similar principles
for scheduling the castes. 1 do not
think there is any difficulty for a real
tribal boy in getting the scholarships
if he is otherwise meritorious.

Sir, it is a great encouragement for
us to find that these boys are not
only coming in large numbers to civil
service, Class I, Class II, Class IIT
and Class IV, but they are also com-
ing in larger numbers in public
undertakings and in other factories
and establishments as skilled wor-
kers, forernen, engineers, technicians
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and so on, and that it what makes the
community really progressive and
equal to other communities. There-
fore as I said, our educational policy -
should be framed and pursued with
this underlined purpose. The pur-
pose should be to see that the edu-
cation which they are given makes
them fit as technicians, scientists,
doctors, engineers, foremen and other
skilled workers such as would make
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their community equal to others.
Merely producing clerks or merely
producing store-keepers or merely
producing peons and orderlies will
not, in my submission, he enough

which would lift a community from
the level in which it is to that of
other communities. Even the educa-
tion which you seek to give to these
communities must be underlined with
the purpose of making them economi-
cally equal, of training their young
men and women into arts and crafts
and sciences so that they can make
their community equal with others in
the arts of life, in the work of life
and in the creative production of our
economic life. That is what really
makes a community worthy and
equal with the others. Far too little
is said, when we speak about the
work done in relation to scheduled
castes and scheduled tribes, on the
economic side than on these rather,
if T may say so, relatively less im-
portant matters like giving scholar-
ships and jobs in Government offices
and things of that sort. Jobs and
scholarships cannot make a commu-
nity equal. They are only means to
making them equal by providing with
other equipment in life. And this
other equipment must come so that
they become equal. They must pre-
duce results so that economically they
are at level with others. If these
scholarships and jobs do not make
them equal and do not equip them
with the wherewithal which will
raise their level of life to that of
others, then such an assistance will be
useless. Then, we must change the
type of assistance.

So, my submission is that both in
Parliament and outside wec should
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lay stress more on seeing what ac-
tually is the type of equipment and
education that we are providing and
the monetary assistance that we are
making available for the scheduled
castes and tribes makes them fit to
raise their level of income, to im-
prove their emonomic production, to
improve their technique of produc-
tion and all that and in onc sense
to change their leve] of life. If we
can do that, then alone must we be
satisfied with the course that we have
pursued. I do not think we are pur-
suing the right course and we must
think of bringing about verv great
changes in our line of thinking, in
the type of education we are giving
to these tribals and these scheduled
caste people, the type of assistance
we are making available to them for
their daily routine of work, for their
agriculture, for their craft, for their
small jndustries and all that so that
we can really make all their creative
efforts to survive.

Shri Ranga: All these fine senti-
ments have been expressed and for-
mulated by the Government and ac-
cepted by the Government again and
again ang year after year. What we
would like to know is the result of
the efforts that the Government have
made so far in different States.

Shri A. K. Sen: They only show
greater efforts are to be made. Such
as they are, they are quite en-
couraging.

Having made these preliminary ob-
servations, let me take some of the
points item-wise so that we shall
see what progress has been achieved
and what remains to be achieved.
Let me take the problem of untouch-
ability ﬁr* relating to social disabili-
ties in the villages and other places
where the scheduled castes suffer
from certain restrictions in the form
of drawing water from public wells
and so on. Fortunately, untouch-
ability at a social level, as a legal
form of disability, is fast disappear-
ing and it has disappeared from vast
areas of this country excepting—I
find our hon. Member from Rajasthan
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shaking his head—in a few areas
where Thakurs still rule the !ands
with lathies and chop off the noses of
some of the delinquent scheduled
caste people who have the hardihood
of drawing water from the wells pre-
served by Thakurs.
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Shri A. K. Sen: That is what I am
saying. Except in a few isolated
places where feudal lords still rule
the society and punish the scheduled
caste people for their courage and
audacity to draw water from wells, it
has disappeared by and large in vast
areas and it is fast disappearing. All
that we have to do is to launch a few
more prosecutions......

Shri Maurya: Has the hon. Minister
gone through the Report? There is
not even a single State which can
dare say that the untouchability is
not being observed there. There is
not a single village in this country
where the untouchability ijs not being
observed. This is what the Report
itself says.

v

Shri A. K. Sen: I say, it is fast dis-
appearing and I still repeat it. I
we have eyes to see and ears to hear,
we shall know-that it is fast dis-
appearing as it must. All that we
have to do is to gear up the States
into launching more prosecutions
against the persons who offend our
untouchability laws.

An hon. Member:
enough.

Shri A. K. Sen: Law is not enough.
Law has to be enforced and we have
to enforce our laws with greater
vigour and greater severity. Angd if
we find very gross cases, we might
even have to increase the quantum
of punishment. But let us hope, as’
we hope, and as appears to be a fact,
that untouchability as a social curse
and as a form of social disability is
fast disappearing, and it will. What
remains if is the economic and social

Law is not
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(Shri A. K. Sen)

backwardness of these people which

still keeps them different from the
rest.

13 hrs.

But it is true that the large sums
that we have been spending for pro-
paganda and publicity work against
untouchability through private agen-
cies have not been very effective par-
ticulary, and there are many instanc-
es of ineffective use where the liberal
assistance given to privte agencies
for the purpose of propagation merely
has not borne much fruit, and we
might Have to think of utilising the
money that we spend for propagation
in other more effective ways, and we
shall have to think of what other
forms of publicity we should under-
take, because publicity must continue
and with vigour, if not for the pur-
pose of merely informing the people
of the laws which they must obey, in
the villages at least for the pur-
pose of informing the human minds of
‘those duties which they must per-
form as citizens of this country in
rendering their own share of assist-
ance to those who are a little bit
backward compared to them. It is not
merely the propagation of the cover-
cive laws and it is not merely the
propagation of the steps that we are
taking, which is important, but also
the human education Wwhich every
-great work must depend upon s0 that
the human mind is prepared to
render voluntary service for the cause
of the upliftment of the backward
classes.

Now, I come to the question of im-
piementation of our schemes. It is
rightly said that the problem of im-
plementation has not been given due
importance and that the implementa-
tion of our programmes and the re-
sults achieved in spite of the spend-
ing of such large sums of money for
our various projects have not been
very encouraging. I must say that it
is true that there have been lapses
in our implementation, and the im-
plementation of our projects and our
programmes might have been much

DECEMBER 15, 1964

Twelfth Report of
Commissioner for Scheduled
Castes and Scheduled Tribes

5008

better and much more effective even
with the limited resources which we
have employed. Even with the
money that we have spent, the re-
sults might have been more encourag-
ing. It will be, therefore, our c¢n-
deavour to devise a machinery by
which the implementation of our pro-
grammes of welfare and advance-
ment for the backward classes and
the Scheduled Castes and Scheduled
Tribes is attended to day to day.

As it is today, there are certain
difficulties, which I must explain to
the House, about this question of im-
plementation of our programmes
which we frame in the Centre or in
consultation with the States. When
it reaches the field for the purpose of
implementation various bottle-necks
occur. By the very nature of our
federal structure, these bottle-necks
are bound to oceur.

Shri Ranga: That is where political
discrimination comes in.

Shri A. K. Sen: what does my hon.
friend propose?

Shri Ranga: There should be a
more impartial distribution of all the
favours which Government are able
to afford to them.

Shri A. K. Sen: I think that this
Government can be very proud of
saying that very little discrimination
has been practised politically.

Shri Ranga: We cannot say that.

Shri A. K. Sen: I know myself how
much of resources have been made
available from the Central Social
Welfare Board and the Khadi and
Village Industries Commission to
groups of workers who are by no
means aligned with the ruling party.

Shri Ranga: That is by the Centre

Shri A. K. Sen I can only
for the Centre.

Shri Ranga: But then we are deal-
ing with the States also.

Shri A, K. Sen: As I said, the
schemes that we implement, except
for the Union Territories—and even

speak
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the Union Territories or at least most
of them are more or less auilono-
mous now—have to be implemented
through the States through the wvari-
ous levels of administrative machi-
rery which obtain in the States. We
can only keep in touch with the pro-
gress of implementation through the
tours and studies and discussions
which the Director of Backward Class-
es Welfare carries out regularly. But
mere studv and mere inspection, in
my own submission, are not enough,
and we must think of some Letter
method of co-ordination, and if not
activisation. at least implementation
in the States.

Shri Ranga: And better accounting
and audit also.

Suri A, K. Sen: I have this very
agonising  feeling that beautifuil
schemcs are framed here, and the
necessary money is being provided,
and it goes into the States with the
highest of expectation, but at the end
of three or four years it is su.h an
agonizing experience to see that the
money or much of it has filtered
through certainly but when we ac-
tually try to evaluate the results, the
results are far below expeclations
This is the experience not merely
with these but with regard to most
of our welfare programmes, and we
must remedy this. There is not so
much vice in the project. There is
not so much vice in the programme,
and not even in the amount of money
made available. Vice seems to creep
in and make the whole thing infirm
when we go to the level of the field
where it has to be actually worked or
made effective. Therefore, we must
devise a machinery,—and in this I
would appeal to the House to give me
all the support that it can—in con-
sultation with the States; we must
devise an original machinery of imple-
mentation with some power and
authority to enforce its decisions on
the spot....

Shri Ranga: It should be non-politi-
cal and non-partisan.

Shri A. K. Sen: It must be so.
Nothing can be political here: no wel-
1887 (Ai) LSD—5.
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fare programmes divide themselves
party-wise fortunately. If they did,
they would cease to be welfare pro-
grammes, and, therefore, their imple-
mentation must also be done on a
non-party basis. The civil service
by and large which carries out the
programme is non-party. We can-
not say yet that the civil service is
partisan. ...

Shri Ranga: But this Wwork is not
being carried on those lines.

Shri A. K. Sen: If it is not, then it
must be so. And Parliament, I hope,
will give me the necessary support to
see that it is so done.

I cannot yet say that we have de-
vised such a machinery; I must
frankly admit that I have been in
charge of this Ministry only for a
very short period, and I cannot say
yet what the machinery should be,
though I have been applying my mind
to this very important problem of
implementaton and I have said this
to the Central Advisory Committee
and also to the other consultative
committees of this House that this
problem, to my mind, appears to be
the most formidable one, but once
tackled, we shall have results not
once but always. But we must hit
on some administrative machinery
which must work and which must see
that everv programme which filters
down from the Centre is actually
worked out to its completion.

I must frankly say that I cannot
yet tell the House that we have found
such a machinery. It cannot be found
all by ourselves; it has to be evolved
after consultation between the States
and the Centre, and some agreed
machinery has to be set up which
will be honoured by the States as also
the Centre. Otherwise, it will not
serve the purpose. I hope we shall
be able to do it.

But let me give now some results
of the implementation which has
been done notwithstanding all these
difficulties,

In the Third Plan we had a total
allocation of Rs. 53.45 crores in both
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the Central and the State sectors for
Scheduled Castes and Scheduled
Tribes work. That was the total
allocation for the first three years of
the Third Plan. Out of that, we
have already utilised Rs. 49.79 crores,
which means a utilisation of nearly
90.2 per cent; in the case of the Sche-
duled Castes work, the utilisation has
been very encouraging namely that
not only has the allocation for the
first three years been wholly utiliseo
but it has been exceeded. It has
been exceeded in Assam by 2.6 per
cent, in Kerala, the expenditure has
been 124.2 per cent, that means that
the allecation has been exceeded by
24.2 per cent; in Madras, it has been
utilised up to 121 per cent, which
means that it has been exceeded by
21 per cent, in Orissa, it has been
utilised up to 101 per cent, which
means that it has been exceeded by
1 per cent. In Manipur, it is 104 per
cent, that means, exceeded by 4 wer
cent.

Shri Maurya: What about UP?

Shri A. K. Sen: The average is
about 98 per cent for the whole
country....

Shri Maurya: The Chief Minister of
UP said in a statement only yester-
day, 1 am sorry that the funds allot-
ted for S.C. and S.T. are not being
utilised’.

Shri A. K. Sen: To which funds was
she referring? I do not know. I
am talking now of the funds for the
the scheduled castes and scheduled
tribes.

Shri Mauriya;: I am not talking
about the general classes or caste
Hindus. I am talking about the sche-
duled castes, and scheduled tribes.

Shri A. K. Sen: I am talking about
the scheduled castes and scheduled
tribes. When I reply to the debate,
I have to reply to the question of
allocation of funds for scheduled
castes and scheduled tribes and their
utilisation; I am not dealing with the
general question of utilisaticn of «ll
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allocations; nor is it my job; it is fou
the Finance Minister to explain that.
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Shri A. K. Sen: Is the hon. Mem-
ber speaking of Delhi?
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Shri A. K. Sen: I cannat give the
figures State-wise yet. But so far as
all-India figures are concerned, the
Centre and the States. ...
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Shri A. K. Sen: The hon. Member
will kindly resume his seat. He will
get the facts and then ask questions.

Shri Ranga: It is not for him to
say that.

Shri A. K. Sen: I can certainly re-
quest him through the Chair to re-
sume his seat.

Mr. Speaker: The hon. Minister is

not yielding. The hon. Member
should listen with restraint and
patience.

Shri Maurya: He is becoming hot;
that was why I wanted to request
you to give me a few seconds.

Mr. Speaker: I will call him later,
but now he should sit down and
listen.

) Shri A. K. Sen: The hon. Member
is responsible himself for this heat.
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I was giving the figures of utilisation.
He threw out some statement with-
out any particular. I put it to him
that I can only speak of allocations
and utilisation of funds for the sche-
duled castes and scheduled tribes. I
cannot encroach upon other fields.

So far as these allocations are con-
cerned, in the first three years out of
Rs. 53.45 crores, both for the Centre
and the States, Rs. 49.79 crores have
been utilised. showing a utilisation of
93 per cent If the hon. Member dis-
putes that figure, I can reckon with
it. But I cannot reckon with stray
statements being quoted.

With regard to the funds allocated
for the scheduled castes, I was quot-
ing figures to show that for the whole
country, the utilisation has been more
than 98 per cent, and in some States
it has been more than 100 per cent.

Shri Maurya: Only for UP he has
no figures!

Mr. Speaker: He says he has not
got figures State-wise. So separate-
ly he cannot answer.

Shri Ranga: He has given the

figures for so many States.

Shri A. K. Sen: The total for the
whole country, the States and the
Centre; the figure is 98 per cent for
scheduled castes work, and the utili-
sation is more than 100 per cent in
some States—I have just now been
handed over the UP figure. 1If he
wanted it before, I would have sup-
plied it to him,

An hon, Member; Also the schemes.

Shri A. K. Sen: Out of nearly
Rs. 4-1)2 crores allocation for UP for
the first three years, the -utilisaticn
has been Rs. 4'04 crores.

Shri Maurya: I wanted the per-
centage.

Shri A. K. Sen: It can be worked
aut.

Shri Maurya: In UP,
less; it is not cent per cent.
statement about UP is not

it is much
So his
correct.
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When I pointed this out, he became
hot.

Mr. Speaker: If he has given a
wrong statement, he can write to me.
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Shri Maurya: They never met;
they never discussed it.

Shri A. K. Sen: That is a different
matter. If the Harijan Kalyan Board
has not met for three years, it is very
unfortunate. If it were under my
control, I would certainly have seen
to it that they met and discussed it.

Y AT med (RmAE)
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Shri A. K. Sen: That I can under-

stand, that though the utilisation has
been 90 or 95 per cent, all of it has
not been actually for the work for
which they have been intended. Un-
fortunately, that does occur in many
individual cases; we can only deal
with individual cases as and when
they occur. If in any particular
case there has been expenditure in
the name of Harijan work but ac-
tually for some other purpose, we
have to take individual action against
such agencies or officers. There have
been cases of even private institu-
tions. ...

An hon Member: Your officers are
not working honestly.

Shri A K. Sen; Cases of some pri-
vate institutions have alsg been
brought to our notice in which, for
instance, moneys needed for mainte-
nance of students have been spent for
other objectives. Inquiries have
been initiated by the Commissioner
himself and steps have been taken;
in many cases, the grants have either
been cancelled or recalled from the
grantees themselves. @ We can only
deal with such individual cases. If
they are forwarded to wus, I can
assure the hon. Member that every
such case forwarded by any MP
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would be inquired into, every case of
misuse of funds meant for Harijan
welfare,

Shri Dasaratha Deb (Tripura East):
Members should be " informed 1o
which organisations moneys have
been sanctioned for such work. Then
only we can inquire into the matter
and bring to his notire the misuse of
funds.

Shri A. K. Sen: I am afraid it is an
irrelevant question,

Shri Dasaratha Deb: 1t is relevant.
In my_State; some money has been
given to certain schools for making
available to tribal students. But
not a single student has re:eived it.

Mr. Speaker: Are there publica-
tions accessible to Members wherein
particulars are given of the private
agencies to whom such funds for
such work. have been given?

Shri A. K. Sen: Generally the
grants in each State are made through
that State—all the grants. Of
course, we get a list also. If a
question is put about any particular
State, we shall be able to furnish de-
tails provided enough time is given.

Shri Hari Vishnu Kamath (Hos-
angabad): A detailed statement might
be laid on the Table.

Shri A, K. Sen: Yes.

o AT | QT ATEAIE |
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Shri A. K. Sen: There is no such
publication to my knowledge.

Shri Dasaratha Deb: I asked the
Tripura Government, but they did
not supply it to me.

Shri A, K. Sen; He will then ask
me. I shall try to help him. 1 do
not think government grants can be
secret matters. They are audited and
inquired into. The Director from
the Centre goes and looks into every
case. I can assure the hon. Mem-
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ber that each year cases of mal-
utilisation or misuse come up to us
and we do initiate inquiries in each
case.

13.18 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

With regard to the question of
scholarships, the complaint has been
that in the disbursement of post-
matric scholarships, there is delay.
delay in the availability of scholar-
ships actually to the stduents. 1
must say there is a good deal of
truth in this because one of the main
reasons why this was decentralised
three years ago was that disburse-
ment from the Centre was entailing

delay. It was expected that when
it was decentralised and Wwhen
States were giving it, this delay

would be eliminated. But even now
it appears delays are occurring in
some cases. We are trying to im-
press on State Governments the
necessity of making available grants
as and when they are made, as
quickly as possible and without
unnecessary delay. We are advising
two steps to be taken. First of all,
for the purpose of expedition, once
a scholarship is given to a particular
Loy, the college authorities may be
given the power to renew the scho-
larship, so that the time taken for
renewal each year may be eliminated.
Secondly, the procedure for receipt
of applications and the issue of orders
for payment may be revised and
simplified, so that this procedure it-
self may not consume more time than
cannot be avoided.

Then, so far as funds are concerned,
larger and larger funds are being
made available every year by the
Centre. In 1958-59, Rs. 125 lakhs
was made available for scheduled
castes, and Rs. 20.76 lakhs for sche-
duled tribes. In 1963-64, for sche-
duled castes the amount has increased
nearly fthree times to Rs. 387 lakhs,
and for scheduled tribes it is more
than double at Rs. 46.82 lakhs.
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We have evolved a rather elabo-
rate scheme for providing meritorious
students from the scheduled castes
and scheduled tribes with the means
to carry on their pre-matric educa-
tion. There are schemesg for Centrai
assistance, for which 75 per cent is
provided by the State, and there are
other schemes which are in the State
sector for which also we provide
assistance en the same scale. The
amount made available has been uti-
lised perfectly. These scholarships
have produced admirable results. be-
cause you will see from the results of
competitive examinations how not
only the vacancies reserved for sche-
duled castes and scheduled tribes
have been filled completely, as they
were not in the olden days, by sthe-
duled castes and scheduled tribes
candidates.

Shri Basumatari: But what about
the statistics about educational im-
provement?

Shri A. K. Sen: I can only say in
terms of employment; otherwise, I
can only say how much money has
been utilised, and they would mnot
have been utilised unless they pass-
ed. If they failed, they would not
have been renewed these scholar-
ships. From that we presume that
they must have passed their exami-
nations. And from the employment
side, there is an immediate improve-
ment we see, and therefore we cén
co-relate the assistance given by
scholarships with increased employ-
ment.

So far as tribes are concerned, we
have the report of the working group
set up for backward classes to report
on the welfare activities which we

should pursue for the tribal areas.
They said that there should be a
tribal  high school for each tribal

development block, that the propor-
tion of teachers to pupils should be
1 to 25, i.e, for every 25 students
there should be a teacher, that there
must be more women teachers, that
there must be a hostel attached to
every high school, that the high and
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higher secondary schools should be
on the pattern of the multi-purpose
schools with different courses so as
to enable students who are educated
to pursue different vocations, -and
that scholarships should also be re-
vised so as to enable the students not
merely to maintain themselves in
hostels, but also to purchase the
necessary school uniforms and equip-
ments for the courses for which they
are studying.

With regard to employment, the
figures have been very encouraging.
I take the problem of employment
because it is so closely related to
education. *

Shri Basumatari: If you consider
hostel provision only in tribal deve-
lopment block areas, a large num-
ber of tribals who are not in the
blocks in Assam and Bengal will be
deprived of this opportunity, -

Shri A. K. Sen: Let us take Gov-
ernment service. In 1957 there were
only 44 belonging to schedulasd castes
in Class I; in 1963, it is 289.

ot HFER qO F7qT T T F
TF 113 § 1

Shri Maurya: May I know the per-
centage?

Shri A. K. Sen: Let us
figures first.

have the
Figures also tell.

Shri Maurya: I think percentage
would give a' better sense of judging
the thing. I am very keen on per-
centage.

Shri A, K. Sen: I will give the per-
centage. Let us have the figures first.

Shri Maurya: It is a drop in the
ocean.

Shri A. K. Sen; If the hon. Member
feels that by only expressing his in-
dignation he is going to help matters,
I am afraid I am bound to disagree
with him.
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Shri A. K. Sen: If you Xxeep cn
talking the whole time, how can I give
you the figures?

So far as Class II is concerned, it
was 290 in 1957; today it is 769. In
Class III, in 1957 there were 45,181
scheduled castes; today 79,719. In
Class IV, in 1957 it was 1,67,239; to-
day 1,86,674.

Shri Balakrishnan: Does it include
sweepers? .

Shri A. K. Sen: Including sweepers.
The first figure is including sweepers,
the next figure is excluding sweepers.

Shri Maurya:
and chaprasis.

Including orderlies

Shri A. K. Sen: The hon. Member
is not anxious for information, he is
anxious to give out his views. I am
afraid it is a procedure whicth does
not appeal to us at all.

Shri Maurya: I am keen on know-
ing the percentage. You are not
giving it  intentionally. I want
to know the percentage in IAS, Grade
I, Grade ¥, IPS and IFS. He is
not giving.

Shri Onkar Lal Berwa: Only one
per cent.

Shri A. K. Sen: I have told him I
would give the percentage. He has
not even learnt the elementary
lesson of patience, and it is not for
me to teach him that elementary
tesson, it is for you.

Shri Maurya: If you were in my
position, I would like to test your
patience.

Shri A. K. Sen: So far as Class 1V
is concerned, the figure of 1957 in-
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cludes sweepers, whereas that of 1963

does not include sweepers but the
number has gone up,
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Now, let us take the percentage.
The hon. Member would have got it
if he had waited a little while instead
of exercising his voice unnecessarily.

In Class I, the percentage was 0.71
in 1957; in 1963 it has risen to 1.31.

«ff HieTe ATt qeav: AT Afa
12 97982 |

Shri A. K. Sen: I think if the hon.
Member comes to power, he will
make it 12 per cent, and we will ap-
plaud him then.

In Class II, the percentage was
2.01 in 1957; in 1963 it is 2.61—.in the
course of six years. In Class I1I, the
percentage in 1957 was 7.03; in 1963
it is 7.07. It would be rather difficult
to give the correct percentage for
1957, for Class IV, because we have
excluded sweepers in the latter year;

therefore, it cannot“be a true per-
centage,
Then, with regard to scheduled

tribes, Class 1 had only six in 1957;
it is 41 in 1963. Let me give the
percentage straightaway before there
is a demand again. 1 wanted to rive
them all together because that makes
a better reading, and I think I will
follow that method in this case also.
From 56 in class II in 1957, the num-
ber has gone to 111 in 1963; in class
III from 3990 in 1957 to 10,011 in
1963; in class IV from 18,497 in 1957
to 33,369 in 1963. In terms of per-
centage, for class I it was 0.10 in 1957
and 0.23 in 1963; for class II the per-
centages are 0.32 and 0.38; for class
1II, 0.62 and 0.89 and in class IV 2.44
and 3.14. So, there has not only heen
an increase in the acutal numbers
but there has also been an increase
in the percentage in each case as
they are compared to the total num-
ber employed. That shows that our
policy has borne fruit. Previously,
in regard to IAS and other higher
services, all these posts reserved for
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the scheduled castes and tribes had
not been filledq by candidates from
that group because there were not
enough candidates.

Y W FTC ST FTAT : AGHATF
AT GTAT1957 T TFTAT 1964 F
T 11 FIS F71 afg g1 A & FfFa
TR IF F qAr 77 T A0 A4S
;20

Shri A. K. Sen: Yes. We are try-
ing to do what we can and hon. Mem-
ber should himself try to do better.
The number of scheduled castes and
tribes candidates appearing at these
examinations has increased tremend-
ously which shows that our policy of
giving special assistance for their
education is bearing fruit. For inst-
ance, the number of scheduled castes
applicants was 822 jn 1961, which is
an eight fold increase over 1951. In
the case of Scheduled Tribes, the in-
crease has been even greater, an in-
crease of 9 times during the last ten
years. We have also opened special
training centres at Allahabad and
Bangalore for giving education and
training to scheduled castes and sche-
duled tribe candidates solely for the
purpose of enabling them to take
these higher examinations and these
centres are run with Central assist-
ance completely. We have already
issued instructions to the Public sec-
tor undertakings that they should
make reservations on the same lines

as in the Central Government
services.
Shri Maurya: I want to know one

information about these training cen-
tres at Bangalore and Allahabad.
What is the money given for the diet
for one day for one student?

Shri A, K. Sen: I do not measure
the value of education in terms of
money spent there.

Y ®RE w9 7 e wTIET
I T AEET #T F  OF a8 q=F
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Shri A. K. Sen: We have seen to it
that the best teachers are there....
(Interruptions).

Shri Maurya: For your information,
I may say that they are given 90 paise
per day per student,

= ST §TA JTA0 . 7. 39 79 F1
AT AT &f T/ &7 A _Lq AT
L FTUF GOF [T A5 AT FT 98,
uTH, fgq W &1 GO, 3796 faa=1 &
v fa wf wT am@ & 7

Mr. Deputy-Speaker: Order, order.
It cannot go on like this.

Shri A. K. Sen: It is not for giving
money; jt is for giving education.

Nt arerR®t  foed & Qg
g3 F A =6 ¥HT FAT Mg |
TS Tl IAHT RS A7 72 ¢

Shri A. K. Sen: Jarur, it is certain-
ly true.

Shri Basumatari: For services other
than IAS, for Class I and II services
also some centres should be estab-
lished,

Shri A. K. Sen: We are trying to
open more centres in other areas but
it will depend on the number of
candidates.

Shri Basumatari: I am referring tc
services other than IAS, etc.

Shri A, K. Sen: I cannot give an
answer offhand. We shall bear that
in mind but that will be for the State
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Governments to do for the
services. . .. .. (Interruptions).

State

The last point is the question of
scheduling and descheduling of the
castes and \ribes. It js true that
there shoull be a uniform system.
But we hav: varied patterns for each
State, havir g regard to the conditions
obtaining in each State. We "have
two criteria for the Tribes: their iso-
lation and the following of tribal
life; so far as scheduled castes are
concerned, ihe criteria are untoucha-
bility and other disabilities suffered
by a particular caste so as to bring it
within the scheduled castes. Com-
plaints ‘have been made from various
quarters about the inclusion of some
caste or exclusion of others. Some-
times even the same caste is consider-
ed as scheduled in one area and not
scheduled in some other area. The
same thing can be said about the
scheduled tribes. We are trying—
not that I can give a firm decision—
to think of an alternative arrange-
ment to settle these objections taken
in particular areas, whether we shall
not have some reviewing committee
to hear cbjections and evolve the
principles for scheduling and ultimate-
ly settle the finality after hearing all
objections and so on, like the Delimi-
tation Commission or some other com-
mission. Government is thinking on
that line and as soon as a decision is
arrived at, Parliament will be in-
formed about it. But I cdo appreciate
that there should be some method of
settling the final objections after
heéaring all the objections and repre-
sentations and so on so that no man
or no community can have any griev-
ance on the score of exclusion or in-
clusion of certajn castes or tribes in
the respective schedules.

Sir, I consider it a great privilege
to have been entrusted with this
work which is not only so dear to my
own heart but also such a vital matter
for Parliament and for the country.
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In the measure that we succeed in up-
iifting these communities we shall be
able to say with pride that we have
achieved something and if we do not
succeed in that, it will be a blame
which we must all share. Therefore,
when Mr. Basumatari welcomed me
into this new office I felt certainly
gladdened and I was very grateful to
him for the kind words he spoke and
many other spoke in the same strain.
But I also hold a great responsibility
which hangs on all of us and more so
on me and my colleague and my
Ministry. We have great program-
mes; our objectives are very fixed and
noble and yet it is true that we
have not been able to go very far par-
ticularly in the matter of economic
upliftment of these people. 1 really
measure the success of our work in
terms of the work achieveq in the
economic field, of imuroving the
economic life of these peorle. Of
course I have no doubt that once we
succeed in improving their level of
income and their economic life they
will become our equals, whatever
their history might have been in the

past. Some amount of inferiority,
some amount of stigma still attach,
unfortunately, to some of them,

because they are economically back-
ward which brings along with it edu-
cational backwardness and other
kinds of wckwardness.

I know in West Bengal myself there
are many communities which go under
the schedule and yet economically they
are so prosperous that in their res-
pective areas they really rule. Of
course, in that part of the country as
in Assam, we never had untoucha-
bility in that sense. But, as I sald,
it is a very great responsibility, and
while expressing my gratitude to Shri
Basumatari for the kind words he
has said and also to the others who
have spoken in the same strain, 1
consider it a great privilege and
honour that I have been called upon
tn serve in this Ministry and to under-
take this very great, sacred burden
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which the Parliament ang the Govern-
ment have undertaken, namely, im-
proving the lot, economic, social and
political lot, of multitudes of people
who in the past were the neglected
community.

Stri S. M, Banerjee (Kanpur):
Only one question, Sir.
Mr. Deputy-Speaker: I am sorry.

No questions will be allowed. If I
ailow Srri Banerjee, half a dozen
more questions will come.

st @tq ;. I9Teaey weR, § fow
TF AFFI AEFTE | 6 TZT IS |

Mr. Dcputy-Speaker: This is an
age-long question. It cannat be solved
in -ne day. There will be other
occasions. I will now put Shri Siva-
murthi Swamy’s amendment to the
vote. The question is:

That a! the end of the motion, the
following he added, namely:—

*‘and is of opinion that the State
and Central Governments have
utterly failed—

(a) tc provide free housing
plots or to erect free mud huts
as stelterc for all those Sche-
duled Castes and Scheduled
Tiibes who are homeless,

(b; cistribute waste lands
aug tenancy lands physically
with fuil ewnership or right of
cuitivation without any middle
agency,

(c) to form  Co-operative
Farming Societies among Hari-
jans znd Scheduled Tribes with-
in the framework of planning
objectives,

(d) to establish cottage and
smail scale industries to provide
means of livelihood for these
people,

(e) to educate them generally
on State expenditure especially

1887(Ai) LSD—6.
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in higher and

education,

(f) to provide employment in
Government and non-Govern-
raental agencies, and

(g) ‘o improve their general
eroncmic and social conditions.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That thig House takes note of
the Twelfth Report of the Commis-
sione. for Scheduleq Castes and
Scheouled Tribes for the year
1962-63, 1aid on the Table of the
House on the 24th November,
1964".

The motion was adopted.

1343 hrs,
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL
The Ministcr of Education
M. C. Chagla): I beg to move:

(Shri

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the
Joint Committce of the Houses on
the Bill further to amend the
Banaras Hindu University Act,
1915, made in the motion adopted
by Rajya Sabha at its sitting held
on the 25th November, 1964 and
communicaied to this House on
the 27th November, 1964 and
resolveg that the following 30
members of Lok Sabha be nomi-
nated to serve on the said Joint
Committee, namely:—

Dr. M. S Aney; Shrimati
Renuka Devi Barkataki; Shri
A. S. T. Barrow; Shri Bhakt
Darshan; ‘Shkri Yudhvir Singh
Chaudhary; Dr. Panjabrao S.
Deshmukh; Shri Madhavrao
Laxmanrap Jadhav; Shri Gauri
Shanker Kakkar; Shri Hare-
krushny Mahatab; Shri Mahesh
Dutta Misra; Shrimati Savitri
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Nigam; Shri Tika Ram Paliwal;
Shri  Sarjoo Pandey; Shri
Purushottamdas R. Patel; Shri
S. B. Patil; Shri P, S. Nataraja
Pillai; Shri S. K. Pattekkatt;
Shri D. D, Puri; Shri Raghunath
Singh; Shrimati Renuka Ray;
Shri Bal Krishna Singh; Shri
Krishnapal Singh; Shri Rajdeo
Singh, Shri Ramshekhar
Prasad Singh:; Shri Sinhasan
Singh; Shri N. M. R. Subbara-
man; Shri Kamal Nath Tiwari;
Lt.-Col. Maharajkumar Dr.
Vijaya Ananda of Vizianagram,
Shri Ram Harkh Yadav; and
Shri Ram Sewak Yadav.”

I propose to be very brief in mov-
ing this Motion for consideration. As
the Bill is going to the Joint Commit-
tee, all the details will be thrashed
out there, and I will just point out
the salient features of the Bill which
I am piloting.

May I just give a little bit of the
background? The House will remem-
ber that for many years the conditions
in the Banaras University were very
disturbed and the university was not
at all functioning properly. Things
reached such a pass that the Presi-
dent as the Visitor of the university
was compeled to appoint an enquiry
committee. He appointed an enquiry
committee under the chairmanship of
Dr. Mudaliar. the Vice-Chancellor of
the Madras University. This commit-
tee submitted its report in April, 1958.
This report revealed a very sorry state
of affairs in the university. . The
committee expressed the view that the
university had lost its all-India charac-
ter and could not be regarded as a re-
sidential university by any stretch of
imagination. The committee had also
listed some of the most important
causes of the deterioration of the aca-
demic life of the universitv. In order
to remedy the state of affairs of the
university, the committee had recom-
mended far-reaching changes both in
the composition of the universitv
authorities as well as in the methods
of recruitment of officers and teachers
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at various levels. In view of this, the
Government felt that before the new
term started on the 9th July, 1958, an
ordinance should be promulgated. An
ordinance was promulgated to remove
from the executive council the pres-
sure groups and to prevent the inter-
ference of the court in the adminis-
tration of the university. The trouble
in the university was really caused
by the ineffective functioning of the
executive council and also the way the
court functioned anq interfered with
the administration of the university.
This ordinance was promulgated on
the 14th June, 1958. Then the ordi-
nance was enacted by this Parliament
on the 20th September, 1958. Under
this ordinance and the Bill, the court
was deprived of its supreme govern-
ing status and was made only an advi-
sory body. Similarly, the executive
council was reconstituted, making it a
small body consisting of the Vice-
Chancellor and seven other persons
nominated by the Visitor.

Then. an amending Bill was intro-
duced in May, 1961. It was introduced
in this House, but the Bill did not
proceed and was allowed to lapse. The
present amending Bill is largely bas-
ed on the Bill that was introduced in
1961. But we have incorporated many
changes. I might point out, in order
to anticipate a criticism, as to why we
have not waited for the report of the
Model Acts Committee, which has
been set up in the Ministry, of which
Dr. Kothari is the Chairman. We have
set up a committee in order to advise
us as to what is the best legislation
that we can have for the different uni-
versities. The intention is that this
model Bill will be circulated to all
the States in the hope that they will
bring their own university legislation
into line with this model Bill. You
might well ask me, if this is my inten-
tion, why T have not waited for the
report to come in before introducing
this Bill. The answer is that in the
p-eparation of the Bill we have had
constant collaboration with the Uni-
versity Grants Commission and we
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know what the thinking of the com-
mittee is on this subject. To a large
extent we have incorporateq the vari-
ous suggestions that have come from
the University Grants Commission
and also from the Banaras University
itself.

Shri Sinhasan Singh (Gorakhpur):
When was that model Acts Committee
set up?

Shri M, C. Chagla: It was set up
some time ago. There have been cons-
tant questions in this House as to
when the report was expected. I am
very sorry for the delay. I really do
not understand why committees should
take all this time to make reports. But
the members of the committee live in
different parts of India and dates do
not suit them. Meetings are called
and adjourned. I was assured by Mr.
Kothari yesterday that he is expecting
the report of the committee by the end
of this month.

This committee was appointed 1n
December, 1961, to be exact. It is a
very long delay and I apologise for
that. It was long before my time and
ever since I became Minister, I have
bzen trying to remind the University
Grants Commission.

Shri ‘Surendranath Dwivedy
(Kendrapara): You are abolishing
committees.

Shri M. C. Chagla: I cannot abolish
this committee; it is a very useful
committee and I want its report. What
is more, I want to implement it. But
I assure the House that by the end
of this month or at the most by the
beginning of next month, we shall get
the report and the House will see it.

The main features of the Bill are as
follows. The House will bear in mind
that when Pandit Madan Mohan
Malaviya started this university, his
main purpose was to make it a resi-
dential university. We have tried as
far as possible to maintain this impor-
tant feature of this university. We
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have provided that the university
should not in future affiliate any col-
lege or institution. But we have not
de-affiliated colleges which are already
affiliated to the university. We have
in India affiliating universities. My
own university—Bombay University—
is an affiliating university. Calcutta
and Madrag Universities are also affi-
liating universities. These universi~
ties were founded a hundred years
ago. At that time, the pattern was
that the university should embrace
within its ambit ag many colleges as
possible. But later on, the importance
of a residential university where the
students live in the campus begon to
be realised and the Banaras University
and the Aligarh University were start-
éd with that point of view. Therefore,
we have provided in this Bill that there
shall be no more affiliation. I do not
think all the students in this univer-
sity reside in the university campus,
but large majority of them do and we
hope more hostels will be established,
so that the Banaras University will
become completely residential.

The second important provision is,
the Court is proposed to be made the
Supreme authority of the University,
but its powers are clearly laid down,
namely:

(i) to review from time to time
the broad policies and pro-
grammes of the University;

(ii) to suggest general measures

for the improvement and
development of the University;
and

(iii) to review the acts of other
authorities of the University
such as the Executive Coun-
cil and Academic Council ex-
cept where such authorities
have acted in accordance with
the powers conferred by or
under the Act.

The Court will also consider the
annual report, annual accounts and the
budget of the University and can ap-
prove the budget with or without
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modifications. Care has, however, been
taken to see that the Court will not
interfere with the Executive Council
in day-to-doy administration of the
University. If we look at the report of
the committee of enquiry—the Muda-
liar Committee report—the main trou-
ble in this university was that the
Court took upon itself to interfere
with the day-to-day administration of
the university. No university can
function if a large body, with all sorts
of interests represented there, inter-
feres with the daily administration ot
an 1nstitution. Therefore, while we
have given the status to the Court, we
nave made it largely advisory. As 1
said, it will review from time to time
the broad policies and programmeg or
the university. It may lay down policy
and the broad programmes, but the
day-to-day administration will be left
to the Executive Councii.

The Court itself is going to be re-
constituted. Under the old dispensa-
tion, the Court was much too large.
Now it will be a compact body con-
sisting of 83 members, 41 of whom will
be from the University and the remain-
ing 42 from outside the University,
with a view to ensuring the balance
between the two elements. It i1s prac-
tically fifty-fifty.

The Reviewing Committee set up
under the amending ordinance of 1954
will stand abolished, the work of the
committee having been completed. The
Reviewing Committee was set up to
deal with that particular emergency
under that ordinance. Now that we
have reached stable conditions, I hope.
there is no further need of keeping
this committee.

The Standing Committee of the Aca-
demic Council is also abolished and
its functions are being restored to the
Academic Council. That committee
also was set up for that particular pur-
pose, which no longer eaists.

The term of office of the Vice-
Chancellor is at present six years and

DECEMBER 15, 1964

Hindu University 5032
(Amendment) Bill

he is not eligible for reappointment.
It is now proposed to reduce the term
to 5 years, but he will be eligible for
reappointment for a second term. We
have carefully considered the question
of the term of the Vice-Chancellor.
We feel it should not be too short;
otherwise, he cannot leave his mark
upon the university. Nor should it be
too long. So, we have fixed five years
but if he functions well, if he does
well by the university, there is no
reason why he should not be eligible
for reappointment. So, we have made
this change in the present Bill.

One important provision we have
included is that the Vice-Chancellor
will be empowered to expel any stu-
dent from the university, if such a
course, according to his opinion, is
necessary for the maintenance of dis-
cipline in the university, after observ-
ing the principles of natural justice. I
have every sympathy for the students;
I appreciate their idealism, patriotism,
spirit of sacrifice, etc. But as you
know, Sir, indiscipline ig unfortunate-
ly increasing and we must vest the
Vice-Chancellor with this important
power. But he shall observe the rules
of natural justice, which means, he
will present the charge to the student,
give him an opportunity to show cause
and if he is satisfied that the student
hag been guilty of indiscipline or in-
subordination, he will be expelled.

The offices of the Provost and Chief
Rector have been abolished but there
will be a Rector and this office will be
held by the Governor of Uttar Pra-
desh. The Rector is really a sort of
symbolic office, an office of status. The
Rector has no power, just as the, Chan-~
cellor hag no power, when he is the
Governor.

The Treasurer of the University will
hereafter be whole-time salaried offi-
cer. A great deal of trouble arose,
because we had not defined the quali-
fications of the Treasurer, which we
have done in this Bill.
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Provision has been made for the
University to borrow money with the
approval of the Central Government.
Opportunity has also been taken to
strengthen the provisions relating to
arbitration of disputes arising out of
contracts between the University and
any of its officers and teachers. Instead
oi officers and teachers rushing to
courts of law and having unending liti-
gation, we have made a special pro-
vision with regard to arbitration.

14 hrs.

Finally, there is also a provision to
ensure the presence of a nominee of
vne Visitor in every selection Commit-
tee charged with the duty of selecting
officers of the university. One of the
gross abuses which came to light when
the enquiry committee made its report
was the way selections have been
made to professorships, lecturerships
etc. In order to ensure that proper
people are recruited, that no nepotism
is shown, we have provided that the
Visitor as the President will have a
right to have hig representative in
every selection committee.

Sir, there is a substitute motion
tabled by an hon. Member.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): Sir, he has given in writ-
ing that he is not moving it.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is out of order. He is a
member of the Joint Committee and
therefore he cannot move it under the
rules.

Shri M, C. Chagla: Even apart from
that, I did not think this was a case
where the Bill should be circulated for
public opinion. After all, thig is a
very specialised type of legislation.
All the academic authorities have been
consulted. We have a Joint Commit-
tee of Members many of whom are
distinguished educationists. Therefore,
they will look into all the provisions.
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With these words, Sir, I commend
the motion to the House.

Mr, Deputy-Speaker: Motion mov-
cd:

“That this House concurs in the
recommendations of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill further to amend the Banaras
Hindu University Act, 1915 made
in the motion adopted by Rajya
Sabha at its sitting held on the
25th November, 1964 and communi-~
catea to this House on the 27th
November, 1964 and resoives that
the following 30 members of Lok
Sabha be nominated to serve on
the said Joint Committee, name-
ly: Dr. M. S. Aney; Shrimati
Renuka Devi Barkataki; Shri A. E.
T. Barrow; Shri Bhakt Darshan;
Shri Yudhvir Singh Chaudhary;
Dr. Panjabrao S. Deshmukh; Shri
Madhav Laxmanrao Jadhav; Shri
Gauri Shanker Kakkar; Shri Hare-
krushna Mahatab; Shri Mahesh
Dutta Misra; Shrimati Savitri
Nigam; Shri Tika Ram Paliwal;
Shri Sarjoo Pandey; Shri Prushot-
tamdas R. Patel; Shri S. B. Patil;
Shri P. S. Nataraja Pillai; Shri
S. K. Pottekkatt; Shri D. D.
Puri; Shri Raghunath Singh;
Shrimati Renuka Ray; Shri Bal
Krishna Singh; Shri Krishnapal
Singh; Shri Rajdeo Singh; Shri
Ramshekhar Prasad Singh; Shri
Sinhasan Singh; Shri N. M. R.
Subbaraman; Shri Kamal Nath
Tiwari; Lt.-Col. Maharajkumar
Dr. Vijaya Ananda of Viziana-
gram; Shri Ram Harkh Yadav; and
Shri Ram Sewak Yadav.”

There is a substitute motion.

Shri Bhakt Darshan: He is not mov-
ing it.

Shri Hari Vishnu Kamath: He has
to withdraw it. If he moves, he must
resign from the Committee.
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Shri Narendra Singh Madhida
(Anand): Mr. Deputy-Speaker, Sir,
I congratulate the Rashtrapathi for
visiting the Banaras University as a
Visitor in those days; pursuing the
matter and taking the necessary steps
for improvement. Because of that we
had the Banaras Hindu University
(Amendment) Ordinance, the Banaras
Hindu University (Amendment) Act,
1958, and now this Bill in 1964.

I have various suggestions to offer
to the hon. Minister and to the Joint
Committee. We have the names as
Banaras Hindu University and also
the Aligarh Muslim University. I think,
in our secular state of affairs we should
drop the name “Hindu” from this uni-
versity and “Muslim” from the Aligarh
University.

I welcome this Bill for various rea-
sons, because it has introduced some
very welcome clauses such as to pro-
mote oriental studieg including vedic,
Hindu, Buddhist and Jain studies, to
give instruction in Hindu theology and
religion and in moral and spiritual
values and also to impart physical
training. It is all very laudable. If all
this works out well it will do a lot of
good to our country.

I also welcome the appointment of
a Vice-Chancellor as a whole-time
salaried officer in the University. I
have a suggestion to make. When this
University functions in a new way,
when degrees are conferredq on the
graduates at convocation they should
wear dresses which are suitable to
our Indian conditions.
European dress of very decorative
black robes with green or such stripes
and a cap. I think it is good for the
European countries, but in India we
must change it to suit Indian traditions.
In the Vallabh Vidyapeeth at Anand
we have Indianised this custom. I
suggest that the Joint Committee may
take a note of this and prescribe a
dress suitable to our Indian way of
life.
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1 know of cases in universities where
some lecturers or professors have pro-
duced fictitious or false certificates, in
regard to their qualifications.

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. I have no
doubt you will agree with me that
this interesting debate on an import-
ant Bill should not be conducted with-
out a quorum in the House.

Mr, Deputy-Speaker: The Bell is
being rung. The hon. Member may
resume his seat.

There is quorum now. The hon.
Member may continue his speech.

Shri Narendra Singh Mahida: Sir, I
was drawing your attention to the
point, about false certificates produced
by some of the professors and lectur-
ers. In know of an instance in a par-
ticular university wherein a professor
had brought in false certificates and
some officials now have been taken to
task. It was very awkward to pin-
point that repsonsibility in that parti-
cular university. It seems the blame
was thrown upon the appointing
Dean. In some matters, I would re-
quest the Joint Committee to look into
the question of fixing the responsibi-
lity, for looking into the certificates of
professors or lecturers who are ap-
pointed in the university and satisfy
whether they are valid or not. If they
are proved false, there shouid be a
procedure for responsibility. It should
not be thrown to be just tossed about
between a Dean and a Registrar.

I want to make a special mention
about student indiscipline. The main
reason for this measure is student in-
discipline in this particular university.
We have been seeing student indiscip-
line all over the country. It is no use
blaming the students for it all the
time. They are our own children. Of
course, they are also partly responsi-
ble for it in certain ways, but we have
to show them the method whereby
they may improve their discipline and
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behave in a proper way. For that
purpose I desire that this Joint Com-
mittee should pay more attention to
moral training. Moral training is very
necessary in our country. We are fast
forgetting the good morals that were
introduced by Mahatma Gandhi and
also, subsequently, by other leaders.
Moral training, which is very import-
ant in life, should be brought into this
University. And, for making the stu-
dents follow up a proper way of dis-
cipline they should have plenty of re-
creation and facilities in the sports
field. I see that many universities do
not take sufficient interest.

Dr. M. S. Aney (Nagpur): Training
in moral and spiritual values, not
moral training.

Shri Narendra Singh Mahida: I re-
quest the Joint Committee to go into
the question of training in moral and
spiritual values. as suggested by Dr.
Aney and also the way of life in the
University in which the students are
kept engaged in various hobbies, sports
and other items of life.

I have also a suggestion to make
that politics should be completely de-
barred -from discussions in the univer-
sities. Politicians should not be per-
mitted to go to the university and
make political speeches. We have such
a golden rule in Vallabhvidyanagar.
the constjtuency which I represent. I
have not made one single speech in
that university; nor do we allow any
politician to hold any meeting of a
political nature in the university cam-
purs so that the professors and students
mav not take part in it. If such a
healthy convention ig established in
the Banaras Hindu University also, I
am quite sure it will have a telling
- effect on the professors and students of
that universitv.

We must bear in mind that this is
a residential university. In a residen-
tial universitv a lot of stress has to
be laid on facilities offered to the
students. Because. on matters like
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supply of poor food. increased messing
charges on account of the rise in cost
of living, difficulty in obtaining books,
the student world gets agitated and
they ventilate their feelings in differ-
ent ways. We must channelise their
feelings by having committees consist-
ing of students to look into their
grievances. Then they will be in a
position to ventilate their grievances
1n a proper and correct way.

These are my humble suggestions
and T am sure the Joint Committee
will consider them. I wish the Joint
Committee every success. I hope it
will come up with a very fine report.

Shri Sumat Prasag (Muzaffarnagar):
Sir, this Bill is a welcome measure.
The founder of the Banaras Hindu
University wanted it to be a model
university. Its main features are its
all-India and residential character,
and the provision of the teaching of a
high standard so that it will attract
talents from every part of the country.
It is~a matter of regret that it was
dominated by certain groups in the
university and even the selection of
professors and lecturers was made on
the basis of pulls and pressures. Such
groups used to exploit the students
and thereby indiscipline increased both
amongst the teachers as well as the
students. Certain students considered
it their privilege to secure admission
in the university, irrespective of whe-
ther they possessed the necessary apti-
tude to be benefited by the high stand-
ard of university education or not. Tt
i a matter of great satisfaction that
the President took steps to put an end
to this state of affairs. An Ordinance
wag promulgated, which was subse-
quently emobodied in an Act to stop
the deterioration in the situotion and
to set things right. It is but proper
that this Bill has been brought before
the House so that a permanent legis-
lation may be passed to ensure health-
development of the university.

T do not understand why the Educa-
tion Minister did not wait for the re-
port of the Model University Com-
mittee. He has just now stated that
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the report of that Committee will be
available by the end of December. So,
there is still time. I hope the Joint
Committee will take advantage of the
suggestions to be made in that Report.

The present trouble in various edu-
~ational institutions and universities is
of students’ indiscipline. Every day
we hear instances of student indiscip-
line with the result they do not bene-
fit properly from the education re-
ceived in universities and colleges, and
they do not come out as useful citi-
zens. So, more attention should be
paid to the development of character.
During the time when the country was
under the domination of the Britishers,
certain gurukul type institutions were
established where more attention was
paid to the development of character
and the personality of the student. The
provisions of the Bill will go a long
way in improving the tone of the uni-
versity. The development of charac-
ter will depend mostly upon the at-
mosphere prevailing in the university
and so the improvement of the atmos-
phere in the university is essential.

An hon. Member hag made the sug-
gestion that in our universities, at
least in the Banaras Hindu University,
there should be common dress which
will bear the impress of our mode of
living. The students of the university
should represent the culture of this
great country. I hope it will be look-
ed into. There are provisions for the
teaching of theology and moral and
spiritual education. I hope it will go
a great way in improving the character
of the students.

However, much will depend upon
the atmosphere which ig brought abouf
there. With the provisions in the Bill
there will be no chance for any group
to dominate in the university. It is a
very healthy provision that the Visitor
will keep himself in touch with the
developments there. The Vice-Chan-
cellor will not be at the mercy of any
group; he hag been given power even
to expel students from the university.
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1 am told that there are two other
colleges there which are affiliated to
the Gorakhpur University. The system
of education here is certainly much
better than the one prevailing in the
State university. The Joint Commit-
tee may consider if it will be advis-
able to allow those institutions also to
affiliate to this university, if they so
desire.

The provisions regarding the consti-
tution of the Court of Director and
Executive Committee have got to be
considered in greater detail by the
Joint Committee.

1 think it will give ample opportu-
nity to persons concerned with the
university, or those who have experi-
ence of its working, to express their
views so that the system of adminis-
tration may be further improved and
this university may be able to realise
the dreams of its founder. Very pro-
minent persons have been associated
with this university. Our worthy Pre-
sident was also its Vice-Chancellor,
other eminent persons have been its
Vice-Chancellors; but on account of
the unhealthy atmosphere there it was
not possible for them to continue for
long and to improve its tone.
1t is very gratifying that the Gov-
ernment took measures in time to re-
store the lost prestige of the Univer-
sity and the Education Minister has
come forward with this Bill which
aims to ensure its smooth working
on a sound basis.

=t o ATo =AY (fHiramaT) !
IuTene WEvew, 7% §: 7 1 am 2 fw
FATA favafaeem ¥ 08T foafa seaw
gs fr form & avFTT Y 39 I FT
fast g geq & g IUfeqq FT 9T
g7 faer & grov gfqafedT @1 @maar
F g wETer @Y & AW 3@ A
TR T gETerd wfas g1 v g ) wfEw
AT F @ 7 § fF AR S feafa
e g%, 9@ A1 a9E ¥ TE FTAT
rfadr g1 w2 o
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T ga faear & wfeqe oY -
Af & gfwa & 91 9% 37 § ardfarn
g9 914, @ feT gy faowr @Y qar
feafy gW ? 34 aorg & 72 Ay
TEasr gd, for #1 @ firn ok
frenfaal § swEedEaT a1 afy
forers faenfaal & wow afy ser a1
AT AT T AL F 97T, &) TR HaAT 7
FAT a1 I, fawa=r o q&t 7 93,
Iz g¥Wa g § ¥ faelt forerr-gioar &
FAAEA T % | 3 T 79 wfqwey
AN 9 |

TZ A W ST 3y 2w gar ¥ fareir
F1 @< fre @r & o 9w § qg #Y
T 3397 ag 7 § fF F wuw wdey
T W sqE EW F fag e gy 9w €
7@ FY I 12 % 5 o3-fow g
A M g IR F a2 ™ 15w
53 FT yaa Faw Pavafaareg) @

- Frfife 7Y 8, afes oq #71 0F aforw

Yz o sfezrE g 2 afy o-faw
AEE oF fwer-gear 1 FA@ifaw
7 ¥ g I9T gHA, 1 94T Agl 39
W § FAaa &7 wfasy 7@y g 1 39 faer
# 27 #t FAT-F0T 7T F1 FATCET
&Y FAT 997 @ AR & wowran g i og
aga weer =T § | faqer saEr 5w A
TATT TR T, IAAT &Y TATRT TITI AT |
ﬁ%ra'raﬁirg”rwmfaﬁwfma
g & ew =T afvdmm & A
qFRY £ |

gHTFaRIAINag § &
B9 e a19 AG Fed | o9 faefagi
¥ eEAEar ww  ar forst
ey &1 RSN gET g, A &
FREFIWFaT @I AT FT
TAFT IR E 1A AT /g o
frafedy grew v X T@E
@ At @Y & AWAT §99 A I
1887 (Ai) LSD—T.
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TR Tga I fear fF A &
anr, qfadees,  qedEfas @,
forerr-geamei § gediT 7 X 1 0eg
IFIN OF weT W 59 faww & g wwT
i Frad ot wifafere & 99 17 § A
IEA famr-deami 1 qgamw w7
forr &, =9 &7 7T T @ 1 AR Y
grer aarew fawfaaew & & oA,
ag T A= wAET AT A gE g Ow
gfmafedt & ar § oF FWT Y
fe # gz foar ar )

“This is a beehive of ‘intrigue

without a trace of scholarship
anywhere.”

z9 foufy ¥ zo 4% 78 9197 FT
g fr zar favafaarag 3w &7 9wt
gRT AN, [T FT JqA FA a0
TaaT ? @ @ ©F oA9gd R
fF 7 7w 1 faor smm A7 faw
feafoat & ag =mam, 99 @ g &
@Y gT W I FT gHEA FT 0%
w@r 2 1 fe ¥ aeas § 39 @ F7
3.9 & fr gw ot farerr-geamoil &7 WY
a7 gAR ¥ F, AW & g A
FAAIIEF T FA A G967 R &

zw faq ¥ graw § A9 QAR
TTT &Y FEAT & | M FW F FIC FT AT
St &, dfE 39 § gafaf afysre
fafaex #1 fear o & 7R T Qw-a<d
F FTH FT AITFTL AEG-TAAH T F
fear T @ | =iEER, M-FEET 7
FFET AT WNT F 9T § | A@AT FT AT
AT T TR AT I FIE 7 wifew §
AT FT § | IR § AT
fafyeT & gra &, Ffew Ir|ET 1
gaaT W sfawe 7@ faar g
fadgew FHT wife oF-wTg FEEY
I F gr7 AniAEE et T | aEe-
e & faswaw ¥ fag oY F3EY a
g Mrsm e wiawadi § 1
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e 7Y feafy oY faegm 40
g 39 9 faw A ¥ ow gEw *
AT T AF9FT & AR 38 F HATaT
I F I AR FIE T ALY & | a7 A
%9 gfrafedt § W= &1 Oefrem Fan
grit ?

IRA-AEAL F 994 & Q@ 3q
faqr & a8 e A7

“The Vice-Chancellor shall be
appointed by the Visitor from a
panel of not less than three per-
sons who shall be recommended
by a committee consisting of
three members: '

Provided that, if the Visitor
does not approve of any of the
persons so recommended, he may
call for fresh recommendations.

Two members of the committee
shall be persans not connected
with the University or college
nominated by the Executive
Council and one member shall be
a persons nominated by the Visi-
tor who shall also appoint one
of the three members to be the
Chairman of the Committee.”

= ¥ O aufm owdifen wifae &
g AmRE 5y wmae | A gemE
7z 2 f5 a1 Y oF safam SR F gra
Frawa £, waat gfrafed area wivm
* ITTw 39 FAST A | | F awmar
g 5 a8 sumeT Iwre g

FT 4HFET T

“In section 4 of the principal
Act in the proviso, for the words
“to those who have censented to
receive it”, the words ‘to those
who or, in the case of minors,
whose parents or guardians have
given their consent thereto in
writing” shall be substituted.”

(Amendment) Bill

g9 FT 99 A q9A A A& oA g
1A Fem § BT =wor § A" § |
gafdu 3@ FFaeq ¥ 78 Sfaarg oA
T FAT ATATFRIT 9% TE g fF orw av
37 F ufwsEs fag w1 & fw gad
T3 urfes foreqr &1 Jgo FGT a1 48¥ ?
fora #1 7% fowmag g1 e g7 &1 JaE=T
forey g 71 faeqr €7 st &, T A ATT
g atfeq | Ffsd gar 28) fx ga=r
371 wfiaey fFe s & FwmET @ F
f& 3 oot waafy fag 733 0

A JEaE 3w

“to promote Oriental studies in-
cluding Vedic, Hindu, Buddhist
and Jain studies, to give instruc-
tion in Hindu theology and reli-
gion and in moral and spiritual
velues and to impart physical
training”.

T Fouw wsE AW Az fEAr wy o
et g fefawa o= faqasft w1 weqa
F 9% AT FT WeT W TH H AT 1T
@ SATIT IIF I |

THISHT qTAd ATEH AT HY &
g1 fmarga ¥

“If, in the opinion-of the Vice-
Chancellor, any emergency has
arisen which requires immediate
action to be taken, the Vice-
Chancellor shall take such action
as he deems necessary and shall
report the same for approval at
the next meeting to the authority
which, in the ordinary course,
would have dealt with the matter:

Provided that, if the action
taken by the Vice-Chancellor is
not approved by the authority
concerned, he may refer the
matter o the Visitor, whose deci-
sion thereon shall be final”.
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29 # 72 FE 74 wrar & F o fafaex
I o7 I9%F g F fsauga < faar,
Iq T A Ay Efy 7Y oAy
feafa $ar giv 1 1 387 Cam formm 2,
Foa 74T feqfa Y SOl 97 @ 77
faat ST A T A R R
ST, FA1 IFFT T S 7 owm
feafy 71w 7€t & 1 77 Y e Y
Frfed |

fsq vt #1 FAfaFws g Sy
oA zXfiegs & fAw 3= 1 o9 T
a5y gfqafedt & wavq fomr o
araT ®, wE 7@ # famr gar & 0 7y
AT A FAR FAFIA F FEA F 2,
IqF [T FATAT WA g & Hey
AEIRT F N FAT FET {5 98 T T 94T
fa=re w3 f #ar faq A &1 AR
zxfozaz & fog @ 31 3£ Y, 37
farear St ® 6T & e 3T SgA
I9qFq § 7 FA7 gwE gawT Faenfaay
9T 9T g WY #7192 | qiferdie
T gRFfAE #1 A1 qIIAT § AT
I fag 1 faererat & fanfagi &
FX, TATART F FIC TAFT HAT TAT
q&m, gz fa=rwig fawa & 1 & o
&7ar g fF 39 9% saide fadse w9
maw faa FA00

fastasra FHET § gl I5q ATHAT
2 Fg Arary JEeT & o o
feam war & S f g6 w1 aifey gar
& 1 Qa1 %41 fawar mT &, 9 ¥ qme
¥ adiwrar § 1§ awwaAr § g 9w
T 9 ¥ gg g1 i Figa FT AT
W Y SATRT wSeT BT |

THT & wrary A § uF fEew
FEAT A1GAT § | AR AW F ITTHRE
T T A 7€ & ) TR W AN
arafa® wrog 91 I 3% ar 5 fow
AW A ;WA T A KT QT F AH
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Farar g, fadte #14 foar 21 a1 39
¢ grgar fade &7 #1 @Y 3, F &
TEEIE TN F TFATT GUH T F
T a% & 71§ omr e fedv A &
a7 gi a7 IFF1 AT T FT GFEIAT
oot ST a1 | w1 @ 1 W R R
FY sfgest g3 77 & A O JT Faw
F7 9 AW 47 A7 § 1 gfAafafe
F1T 38 q40% § TrHeved fay o T
T T TEY 9T § WG FAAT &
AE F FAT A faeriagt & $a3 AT )
# faaga #v1 Tgar g fF # F
foreat T g1 FEL A FZT QL AT AR
a1 FT GEATH T ATEY a9 g9 F
T 9T 9% TG Y 3§, ST wHF A
A | AT AT FAT B AT w4
F AT INFT AT AT TETE | TR &
TS 418 T g7 Y7 & a1 SB[ AR
T Aad F FIC A1 TIANE TS7AT 8,
IUHT TF HAETAT AFT o7 T4 & | FHT
a9g ¥ gATS FESfEw SEd F#7 |3
 firaar st w1 & 1§ 3@ 9% faww
e g % gEFT eaw @ qi fE
ST Frt A g1 ar faw 7 owe A
qw ®7 F&AT FT g1 ST w1 gfAafatzi
EAR NG AR E B (]

# wren Far § e gw fadas &
OH ¥ A 99 g1 IW ¥ 59 fawa-
faere ®Y fo@ #Y qo7 Am@ET oY F
TTIAT Y o7 AT g w1 gAR M F
famior & agr A1 &1 T, wAEW ®
gErT EAM /T T8 W T weAT FaAT
FT T

Shri Surendranath Dwivedy: Sir, I
heard the Education Minister carefully
when he moved for consideration of
this Bill, but I am not convinced as to
what was the particular haste to bring
this Bill for discussion now, when he
himself says that the report of the
Model University Committee will be
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available by the end of this month. I
would have appreciated if this parti-
cular Bill concerning the Banaras
Hindu University was such a model
one that probably the report of the
Model University Committee would
become infructuous after this Bill is
adopted and this would be accepted as
a model for all universities in this
country. That is not so.

As the Education Minister has said,
he has taken particular care to get the
opinion of the Chairman of the Uni-
versity Grants Commission or the
Chairman of that committee. But I
do not think that that is enough; be-
cause, if a committee is going into this
matter it would have been better to
wait for the report of the committee,
to the collective wisdom which they

must have applied to thig very ques-
tion.

They have delayed this matter for
six long years, as he himself has ad-
mitted. In 1958 it was promised; an
assurance was given by the late Prime
Minister Nehru that this was a tem-
porary measure and a more compre-
hensive Bill would be brought forward
soon. Six long years have passed
since then. In 1961 they introduced
a Bill. Even that lapsed. They did
not pursue it further. They could
have as well waited for a month or
till the next session.

I do not therefore see how this par-
ticular Bill is going to improve the
conditions of the Banaras Hindu Uni-
versity. That is a point for discussion.

As the Education Minister has said,
the entire Bill is based on the report
of the Mudaliar Committee. Now, I
do not know whether he accepts that
the Mudaliar Committee report is a
full and comprehensive one which
deals with all aspects of &dministra-
tion of the Banaras Hindu University,
not only administration but also whe-
ther it touches upon all other aspects
of the problem of education in the
University. If one looks to the report
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from that point of view, one unhesi-
tatingly comes to the conclusion that
this report is not a full report which
can be completely relied upon for
changing the conditions of the Univer~
sity. The Committee was appointed
when the conditions of the University
were very bad, disgraceful I would
say. But is the Education Minister in
a position to tell us that the provisions
of the Bill are such ag would not give
any scope for the recurrence of the
very problems that created this trou-
ble in the Banaras Hindu University—
group politics, favouritism, nepotism,
all that led to this disgraceful atmos-
phere? I do not think this Bill is a
reply to that; there is hardly any such
indication in it.

What he has tried to do is that he
has completely ignored the lessons of
the past. I am sorry to say this. I
did not expect Mr. Chagla to agree to
become the sponsor of this Bill; be-
cause, as I find, instead of creating or
helping to create a congenial atmos-
phere, academic atmosphere, in the
University, what he has tried to intro-
duce is a more bureaucratic apparatus
to run the administration of the Bana-
ras Hindu University. There is no-
thing more, nothing less, so far as this
Bill is concerned. I do not think that
this is a very welcome move, that you
would suppress democratic function-
ing of a University because somebody
in some sphere, at some stage, has mis-
behaved and so you try to introduce a
Bill of this sort. If you really believe
that the stage has reached in this
country because of indiscipline not
only amongst students but also in the
higher-ups who are always busy with
group politics, this politics and that
politics, that only a strong administra-
tive officer, an I.A.S. officer, is neces-
sary, then there is no need for any
University. Let it then be a depart-
ment of the Government and it can run
like that. But if you really want to
maintain the autonomous character of
any University and if you really want
to foster an academic atmosphere,
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then nothing shoulq be done either in
the shape of a Bill or by any order or
by any other measure to create an
atmosphere as if the teachers in this
country are nothing and that only the
administrators count. Mr. Chagla will
be defeating the very purpose for
which he boasts to be working in this
country to bring honour to the teach-
ing staff, the academic staff, and giv-
ing that privileged position in the pre-
sent society. Having gone through this
Bill, I feel compelled to come to this
conclusion.

We have the Central Universities,
the Delhi University, the Aligarh
University, etc. These Universities

are being governed, I think under the
University Act of 1915. We have two
or three amendments here in the Bana-
ras Hindu University Act. The Uni-
versity Grants Commission is there. It
is looking after different problems of
education in the higher sphere. Now,
if the University Grants Commission
is there which is vigilant enough, why
is it that we are changing the entire
character of this University? If you
want to put the Central University in
a special category, I could understand
that. But it is not so. You discrimi-
nate between the Delhi University, the
Aligarh University and the Banaras
Hindu University. I could have wel-
comed if this discrimination was done
away with, as my hon. friend suggest-
ed. I fully agree with that. If he had
amended the Bill by deleting the word
‘Hindw’, I would have certainly wel-
comed this move. The names like
the Banarag Hindu University or the
Aligarh Muslim University have no
place either in the academic atmos-
phere or in the secular country like
ours.

We have seen that for 35 years it has
worked well barring a few incidents
and these incidents do not happen
very often. Sometimes they occur and
they are dealt with in a usual man-
ner. It is not that you are always
afraid that because this hag occurred,
this will occur again and so it is
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necessary to introduce this measure or
that. That is not the way how it
should be tackled. In my opinion, the
Universities should be self-contained
and they should function without any
interference of an outside authority.
That is the 1st thing which has to be
remembered if we really want to
achieve something. You must distin-

guished between administrative and
academic atmosphere.
Having said this much—I do not

want to make any further general re-
mark—] would now come to the dif-
ferent provisions of this Bill. In my
opinion, as I said before, no proper
thought hag been given to this Bill
which is merely based on the recom-
mendations of the Mudaliar Commit- .
tee. I would like to draw your atten-
tion to some of the provisions of the
Bill. There is a provision 7(c) in the
Bill which provides for a Pro-Chan-
cellor. I do not know what is the
function of the Pro-Chancellor. Ac-
cording to me, it is redundant and not
necessary at all. Who will appoint
this Pro-Chancellor? If the Vice-
Chancellor himself is going to appoint
him, he is to assist him like a glorified
clerk

Shri S, M. Banerjee (Kanpur):
is all in all.

He

Shri Surendranath Dwivedy: I am
told that the University is spending
Rs. 3000 per month on this Pro-Chan-
cellor. What are his functions? He
has no functions. Whenever the Vice-
Chancellor himself is absent and he
delegates some powers to him, then
only he can do something. Is it neces-
sary that we should have this Pro-
Chancellor at all? At the same time,
if you look at the powers of the Vice-
Chancellor himself, the Vice-Chancel-
lor has been made an autocrat. Wide
powers have been given to the Vice-
Chancellor. The Vice-Chancellor,
being the head of the administration
there, should have more powers to
deal with the different problems aris-
ing in the University. But should
these powers be so sweeping as is
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proposed in this Bill? The Vice-Chan-
cellor has been given powers to dis-
cipline the students. That is all right.
Then, he is given the powers to dis-
miss the teachers. I would specially
like to draw the attention of the hon.
Education Minister and that of the
Joint Committee to sub-clauses (3),
(4) and (8) of Clause 7E. Sub-clause
(3) says that he can delegate his
powers in regard to discipline to any-
body that he likes, that is, if the Vice~
Chancellor wants to create a group of
people in the administration, he can
delegate this power to anybody and do
any mischief he likes. I do not know
whether it will encourage the group
feeling or it will discourage it.

Then, about students, the Education
Minister hag repeatedly talked about
social justice and that if he takes ac-
tion, he must give a hearing to the
students. So, there is nothing wrong in
giving these powers. But about the
teachers, he can dismiss the teachers
and do anything that he likes and there
will be no appeal. Further, if you
read another provision 16D with that,
it makes really a very strange read-
ing. 1 do not know whether it has
escaped the notice of the Education
Minister. The proposed section 16D
runs thus:

“No suit, prosecution or other
legal proceeding shall lie against
any officer, teacher or other em-
ployee of the unmiversity for any-
thing in good faith done or intend-
ed to be done by him under this
Act or the Statutes or the Ordin-
ances or the Regulations.”

So, it would apply not only to the
Vice-chancellor but to every employee
of the university. Who is going to
decide whether a thing was done in
good faith or not? What would hap-
pen if there is any embazzlement or
any irregularity committed by respon-
sible officers in the university? They
cannot be questioned according to the
provision made in this section.
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Shri M, C. Chagla: Embezzlement
is not in good faith.

Shri Surendranath Dwivedy:
will decide that?

Who

Shri M. C. Chagla: The court will
decide it.

Shri Surendranath Dwivedy: When
you say that anything done in good
faith cannot be challenged, prima facie
somebody has to decide whether it has
been done in good faith or not........

Shri K. C, Sharma (Sardhana): Em.
bezzlement is not an act done in good
faith.

Shri Surendranath Dwivedy: So,
why should you at all put these res-
trictions?

Shri M. C. Chagla: May I just clarify
one point? If a suit is filed and if the
court comes to the conclusion that
something was done in good faith,
then no suit will lie; if the court
comes to the conclusion that it was
done in good faith, then there will be
no cause for action. Embezzlement
cannot be an act done in good faith.

Shri Surendranath Dwivedy: Is it
necessary at all to have this provi-
sion? If there are any irregularities
or if there is anything wrong, would
not the ordinary course of law be ap-
plicable?

Mr. Deputy-Speaker: The hon. Mem-
ber should try to conclude now:.

“ Shri Surendranath Dwivedy: How
much time have I taken so far?

Mr, Deputy-Speaker: He has taken
15 minutes already.

Shri Surendranath Dwivedy: Shall
I get only 15 minutes? I thought I
would get some more time.

Shri Hari Vishnu Kamath: He is the
sole spokesman of our big group here.
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Mr. Deputy-Speaker: 4 hours have
been allotted, and I have got sixteen
names in the list before me, and I have
to give time to the other Members
also.

Shri Surendranath Dwivedy: There
must be some method in which you
should function so that we may know
how much time we shall get. In fifteen
minutes, I do not think I have covered
a number of points. I have still some
points left. If you want I can con-
clude now.

Mr, Deputy-Speaker: I have to give
some time for the other Members also.

Shri Surendranath Dwivedy: I shall
try to be brief.

I think that this sort of provision
would give room for arbitrary and
high-handed action.

Then, I find that while the term
‘officers of the university’ has been
defined, the librarian and deans of
faculties have been held to be officers
of the university, but the principals of
the colleges and the chief wardens
have been scrupulously avoided. Why
should that be so? Is it intended that
the teachers would have nothing to
say in the administration of the uni-
versity, and if so, why?

Dr. M. S. Aney: No.

Shri Surendranath Dwivedy: I hope
that my hon. friend who is on the
Joint Committee would look into this
matter.

I would also like to draw the atten-
tion of the House to another matter
about which the Education Minister
had made a reference, and that is
about the term of office of the vice-
chancellor. He has said that the pre-
sent law provides for six years. In-
stead of that, the period is now going
to be made five years, but at the same
time, the person concerned is made
eligible for being re-elected. I feel
that if at all one is re-elected, ten

AGRAHAYANA 24, 1886 (SAKA) Hindu University 5054

(Amendment) Bill

years would be a very long period.
The previous provision of 6 years was
all right. But if Government wanted
to make it two terms, instead of mak-
ing it five years they could have better
made it three years, and if the person
is really wanted, he might be re-elect-
ed for a second term of three years.

I would now like to say a word
about the appointment of vice-chan-
cellors. What are the criteria fixed
for this purpose? At present, some-
body makes a recommendation, and
the Visitor makes the selection or
some other person does it. But what
are the actual criteria adopted for
the purpose? I might read out to you
the recommendation of the Radha-
krishnan Commission, and—] would
like to know from the Education Min-
ister whether in appointing vice-
chancellors, the criteria laid down by
the Radhakrishnan Commission are
being followed. Those criteria read.
as follows:

“The vice-chancellor must com-
mand confidence of the teaching
staff by both adequate academic
reputation and by strength of per-
sonality. He must know his
university well enough, be able to
foster its points of strength and
foresee possible points of weak-
ness before they become acute. He
must be the keeper of the univer-
sity’s conscience by setting the
highest standard of example. All
these he must do, and could be
done as a constitutional ruler; he
is not and should not have auto-
cratic power . . .”

So far ag the pro-vice-chancellor is
concerned, I could even accept the
provision in regard to that office, if
it is intended that the vice-chancellor
will be an administrator, and the pro-
vice-chancellor will be necessarily an
academician. If some such division of
work is there I could understand it.
Otherwise, if the vice-chancellor can
be chosen from anybody and every-
body, I would submit that the person
chosen must canform to the standard
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laid down by the Radhakrishnan Com-
mission.

Then, there was some reference made
by an hon. Member to the question
of conferment of degrees, and I would
like to associate myself with what he
has stated. My hon. friend the Edu-
cation Minister has stated in this House
that he is out to eradicate or elimi-
nate blackmarketing in education. I
believe that if he had deleted the pro-
vision relating to this matter in this
Bill, then he would have added to his
credit, because then he would have at
least removed blackmarketing in the
conferment of doctorate degrees.

Shri Hari Vishnu Kamath: It will
add another feather to his cap.

Shri Surendranath Dwivedy: It has
really become a scandal.

Shri Ranga (Chittoor): It is a scan-
dal.

Shri Surendranath Dwivedy: It has
added to confusion in this country.
So far as I know. in other countries,
when one gets a degree like this from
any university, he cannot use before
the name ag “Doctor”. 1 recall that
once a friend of mine went to a new
place, he became sick and he wanted
the assistance of some doctor; he found
mearby a board at the entrance to
somebody’s house saying ‘Dr. so-and-
s0o’, and immediately he rushed into
that house but found to his surprise
that the person inside had no medical
degree or anything of that sort.

Shri S, M, Banerjee: Was
Govind Das?

it Dr.

Shri Ranga: He is a famous writer.
But there are people who are only
ordinary graduates and who are able
to get these doctorates.

Shri Surendranath Dwivedy: No-
body will quarrel if somebody gets a
doctorate degree by writing some thesis
or something of that sort. But what
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is being done now is that the doctor-
ate degree is conferred on anybody
and everybody; I would say that by
doing this kind of thing, the univer-
sities are only worshipping power. As
soon as a person comes to power, he
gets a doctorate degree. If you confer
a doctorate degree on a statesman, one
could understand it. But today, you
could hardly distinguish between
statesmen and politicians. Today,
what happens is that doctorate degrees
are conferred on those persons who are
in power and who can in some way
satisfy a university, without taking
into consideration their other qualifi-
cations.

Shri Ranga: And many of them are
not even graduates.

Shri Surendranath Dwivedy: I hope
that the Joint Committee would look
into these things. I would also appeal
to the Education Minister to apply his
mind to the questions that I have rais-
ed.

15 hrs.

Shri D. C, Sharma (Gurdaspur):
Mr. Dtputy-Speaker, I am glad that
the academic quarantine in which the
Banaras University had been put is
coming to an end. I am also glad that
the ordinance, the amending Act, the
reviewing committee and the standing
committee, which would have been
dark blots on the name of any acade-
mic institution in any part of the world
and which, unfortunately, marred, sul-
lied and blackened the good name of
this University, associated with the
names of great men like Pandit Madan
Mohan Malaviya, Dr. Radhakrishnan,
my brother Dr. Amarnath Jha and
Principal A. K. Dhruva, are going to
be things of the past.

But the question is: does this Bill
make an improvement on the exist-
ing  situation? Does this Bill
restore Banaras University to that
prestige, to that high pedestal on which
it had stood at one time? Does the
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Bil] preserve the unique features of
this University? Does it make it really
not only a national university—we
have so many national universities
now; we have so many institutions of
national importance . . .

Shri Jaipal Singh (Ranchi West):
Not so many national universities. How
many are there? He says ‘so many’.

Shri D, C, Sharma: Does the Bill
make this University a University in
the real sense of the word ‘univer-
sity’, which it wag at one time—of
international importance and interna-
tional prestige. People went to Bana-
ras not only to see the temples of
Banaras, not only to visit the ghats of
Banaras but also to pay their pilgrim-
age to this University at one time.
There is no doubt about it. Does this
Bill do anything of the kind? I am
afraid the answer to these questions is
not very very satisfactory.

Recently, the Chief Ministers of our -

country met in Delhi, which is the
home of all lost causes, and said that
they must put an end to communalism.
On the very next day, our Education
Minister, who I think stands for na-
tional integration more than anybody
else—] pay my homage to him—the
very next day our Education Minister
brings forward a Bill which puts the
seal of approval on communalism in
this country. Communalism in politics
can be a pernicious thing; but com-
munalism in academic matters is a
poisonous thing. By saying ‘Banaras
Hindu University’ or ‘Aligarh Muslim
University’, or something like that,
you are sanctifying communalism; you
are putting your seal of approval on
communalism.

I know when I was a college teach-
er in Lahore. I wused to read the
statements of our great Education
Minister, Shri Chagla, and I used to
feel happy. Even now I feel happy;
he has not changed; he remains a na-
tionalist, pure and simple, a thorough-
bred nationalist. But I would have
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expected him to bring forward a Bill
entitled Banaras University Bill.

Shrimati Yashoda Reddy (Kurnool):-
If the House agrees, he would, I think,
have no objection to it.

Shri D. C. Sharma: It is a pity he
has not done anything of the kind.

Shri Nambiar (Tiruchirapalli): The
hon. Prof. Sharma can table an amend-
ment; we will all join hands and sup-
port him,

Shri D, C. Sharma: He will support
me, but owing to that support, it will
be lost in the House.

Shri Nambiar: Then I shall oppose!

Shri D, C, Sharma: He and I are-
good friends. But what can we do?

Shri Surendranath Dwivedy: He is
a leftist in the Congress.

Shri D. C. Sharma: My second point
is this. We have our national labora~
tories. You appoint a reviewing com-
mittee for national laboratories. The
report of that committee is circulated
to the laboratories and the laboratories
go on improving under the impact ot
that report. Some persons from abroad
come to review the work done by
them; some persons from our own
country join hands with them, and
that is how it is done. Why is not
a‘reviewing committee set up to re-
view the working of these Central Uni-
versities which are consuming the
lion’s share of the funds for univer-
sity education in the country? Why
don’t you have a comprehensive, all-
round, all embracing reviewing com-
mittee to review their working? Delhi
University goes its own way, Banaras
University goes its own way, Aligarh
University has its own path, Visva-
Bharati has chalked out its own course.
Of course, I want them to do so. But
why should there not be a reviewing
committee to show to us why these
Central universities are receiving the -
most-favoured-nation treatment at the
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hands of the Government of India?
‘This is what ought to have been done.

I know the hon. Minister of Educa-
tion will see to it that periodically the
work of these universities is brought
under some scrutiny or review so that
_you need not have an ordinance when
any emergency occurs, you need not
pass any amending Bill when any
crisis occurs. That is a thing which
should be done, that is a thing which
is needed.

Now, I want to say one or two things
.about the Bill itself, its provisions.

Shri S. M, Banerjee: What about
the title?

Shri D, C, Sharma: I come to cl. 5:

“To promote Oriental studies in-
cluding Vedic, Hindu, Buddhist
and Jain studies, to give instruc-
tion in Hindu theology and reli-
gion and in moral and spiritual
values and to impart physical
training”—

1 do not know how these two things,
physical training and training in theo=
logy can go together.

Shri Nambiar: Moral and physical
training. 1

Shri D. C, Sharma: Anyhow, the
Education Ministry is very wise. I
can bring together sometimes incom-
patible things—there is no doubt about
it. But I should have thought that
some concession should have been made
here to what we call national integ-
ration, emotional integration. Some-
thing should have been done here to
show that it is not going to be a Hindu
island in a nationalist India or a Mus-
lim pocket in a nationalist India, but
that it is in a way integrated with
the rest of India Unfortunately, that
has not been done. I feel very un-
‘Wappy about it.
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Then I come to the new clause 13(b}
under clause 5, which reads:

“with the approval of the Cen-
tral Government, to borrow on the
security of the property of the
University, money for the purpose
of the University;”

Has our Indian Government gone
bankrupt, has our Indian Government
gone insolvent, that it cannot give
enough money to a university like the
Banarag University, and that it has to
borrow money in order to manage it-
self on the security of its property? I
think this university is not a limited
bank, is not a business house, is not
a commercial undertaking, is not like
the State Corporation in Foodgrains,
that it should be able to pledge its
property for the sake of managing it-
self. I think this shows in what com-
mercial spirit this Bill is drafted, in
what unacademic spirit this Bill has
been brought forth. I think a thing
like this should not be there. I do not
think this is to be found in any Bill
of any university with which I am
acquainted, and I think it should not
be there here also.

I know of some universities which
besides their own departments, have
one hundred or two hundred colleges
affiliated to them, and even there I do
not find so many officers as this resi-
dential university is going to hafe. It
is going to have a whole batallion of
officers, a whole army of officers,
Chancellor, Pro-Chancellor, Vice-
Chancellor, Pro-Vice-Chancellor, so
many officers. What are they meant
for? Why can’t they take a lesson
from a university like the Punjab Uni-
versity or other universities. Do they
have so many officers? No. This uni-
versity is going to be made a paradise
for retired people, for people who
want to have some kind of service
there, and I take strong objection to
this large unjustified, inexplicable
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multiplication of officers in this uni-
versity.

I do not know by what law of cal-
culation they have given three years
to the Chancellor and five years to
the Vice-Chancellor. I think the term
should have been the same for all.

Then, the court is saddled with so
many duties, but how can the court
do all these tasks if it has only one
meeting in a year. That is something
which I cannot understand, and which,
I think, very few academic persons or
politicians will be able to understand.

Half the number of members of the
~court will be from the university, and
the other half will come from outside.
I know that Banaras is a centre of pil-
grimage, but if you want to enable
people to have a pilgrimage to Bana-
ras, you can devise other means, in-
stead of making the university a kind
of avenue, so that other persons like
me or Shri Dwivedy,

Shri Surendranath Dwivedy: I am
not interested.
Shri D. C. Sharma: . may have

a pilgrimage to Banaras as members
of the court. I think it is unheard of.
The university stands for teachers and
I think at least 80 per cent of the
teachers should have been on the court.

Then, in the Executive Council there
‘are six nominations. Every officer
has been given the right to nominate.
I wish the Speaker of the Lok Sabha
had also been given the right to nomi-
‘nate,

lSlu'i Nambiar: The Deputy-Speaker
also.

Shri D, C. Sharma: I think this js
unfortunate, that this should not have
been done.

Then, I come to the faculties. What

- -are these faculties? ] find that these
faculties are what you may call old-

‘world faculties. In some ways they
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are good, but why should not there
be a faculty of yoga. Yoga is a res-
pectable thing in the USSR, in Ame-
rica, in other parts of the world, and
in the Banaras University there is ne
faculty of yoga, and I say this is
something which is very objectionable.

Every faculty has branches and de-
partments, but I find that the faculty
of fine arts has only one department,
namely music.

The Banaras University should be
raised not merely in terms of our na-
tional prestige, but also in terms of
international  prestige. Something
should be done to restore it, and I
wish the University specialises not
only in the departments which are
already there, but in new branches of
departments like physics, chemistry
and other things, so that it may be-
come a university in the real sense of
the word.

Mr. Deputy-Speaker: Shri Kedaria.
Shri C. K. Bhattacharyya.

Shri C. K. Bhattacharyya (Rai-
ganj): It is a good thing that the
Bill has been brought forward after
all. From 1958 it has been hanging
fire. It is also a good thing that the
Bill has been brought by the present
Minister of Education.

In the very beginning I should refer
to what has already been commented
upon by some friends, namely that it
would have been better if the Bill had
been brought under the nomenclature
of Banaras Central University. I think
that not only this University but all
the Central Universities should have
tht word “Central” in their name, so
that peaple knew from the name itself
that these are universities under the
Government of India. They should be
called Delhi Central University, Ali-
garh Central University, ete. Every-
where that should be done.

This University had built up a repu-
tation of an all-India character through
what it achieved and through what the
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founder of the university himself did
for the intellectual regeneration of
India. As I think of him, I feel that
his whole spirit and the way he lived
his life were such that he was a pic-
ture of saintliness, completely fitting
in with the atmosphere of the Univer-
sity. If there is trouble in the univer-
sity today, it is because the university
has lost the ideal of its founder, it has
lost what the founder himself wanted
it to be, the way that he lived his life
and the way that he wanted his stu-
dents to live and the staff to live. That
is the ideal that the university has lost.
The question is whether by legislation
we can restore the university to the
ideal which its founder wanted it to
be. It is not only a question of legis~
lation, but also of personalities. There
is trouble with the students today
because they do not fing before them
an ideal to follow in their academic
life; that is why they go astray. That
is the problem in the university life
itself; persons whom they see before
themselves are not representatives of
ideals and examples in correct conduct
and that is the root cause of student
indiscipline. If that could be tackled,
the student indiscipline would be sol-
ved very easily. I wish that the hon.
Minister, when he sees this Bill
through, will try to inculcate on the
university that it has to live up to the
ideals with which it was founded.

Banaras enjoys the reputation of
being an all-India centre from time
immemorial. Nowhere in India the
intellectual supremacy or spiritual
achievements of a person were accepted
unless they were tested and proved
in Banaras. People from the south or
north or east or west, who claimed
intellectual or spiritual supremacy or
spritual achievements had to come
to Banaras to stand the test and to be
accepted as all-India authority. That
was so with Shri Sankaracharya; that
wag so with Shri Chaitanya; that was
so with everybody. Let the university
build up that reputation, fitting in with
this tradition that Banaras has been
holding in Indian history and Indian
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culture. That is what I dream of this
University and I hope our present
Education Minister will be able to do-
this so that it can claim to be the liv-
ing centre of intellectual and spiritual
achievements in India. If that is done,.
the university will succeed.

Having said this, I shall say some-
thing about the Bill. Mr. Sharma was
speaking before me about the number
of officers beginning from the Visitor,
Rector, Chancellor, Pro-Chancellor,
Vice-chancellor, etc. The university
is too much burdened with officers like
this and I believe its work will not be
facilitated by bringing in all these offi-
cers and administrative figures. We
are now-a-days appointing whole-time
Vice-chancellors. I had the opportu-
nity or the good fortune to see the
founder working as a Vice-chancellor
and how he did his work in the uni-
versity. On one occasion I was there in
the university when Pandit Malaviyaji
was taking rest after meals. There
was commotion among the students
and they rushed to the residence of
the Vice-Chancellor. In a moment, the
old man jumped up and got out of
the room and faced the students:
‘what is the matter?” In 3 moment,
the whole thing was solved and the
students went away, quietly and peace-
fully. That was due to the contact
that he had with the students, though
he wag not a whole-time vice-chan-
cellor of the type that we are getting
now. I find that the old-time vice-
chancellors working part-time did for
greater and much better work tham
what the present full-time vice-chan=-
cellors are doing, because their atten-
tion is divided and diverted to so many
things. When a person is appointed a
vice-chancellor, he must devote all his
attention to the university and get
relieved of his other preoccupations.
There has been a recommendation by
the Sapru Committee, I believe, that
persons who are to be appointed in the
University Grants Commission should
not be working vice-chancellors they
may be retired vice-chancellors, and:
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not working vice-chancellors as it is
done now. That should be the princi-
ple, whether he is given one term or a
number of terms. When I think of the
terms of the vice-chancellors, the ex-
ample of the vice-chancellor of the
Madras University comes to my mind.
Dr. Lakshmanaswami Mudaliar is now
-enjoying his 6th term, after the com-
‘pletion of 15 years of vice-chancellor-
ship and over and above his work as
vice-chancellor, he is leader of the
opposition in the Madras Legislative
Council T do not know how it works.
T want to impress upon the hon. Edu-
cation Minister that when a person is
appointed as vice-chancellor he should
be requested to devote all his time to
‘the students and the university and
not allow his time and attention to be
diverted in that way.

There is one more thing. The ele-
ment of elections might be removed
from the university as far as possible.
That is not my suggestion: that is the
recommendation of the Radhakrishnan
Commission that elections should be
replaced by rotation as far as possible.
I do not know whether it is possible
in this Bill. .Because of the elections
the entire time of the holders of offi-
ces goes to whip up their party so that
they can get another term. If the ele-
ment of election is reduced, the at-
mosphere of the university could be
cleared much more than it is now. The
root cause of much of the troubles
that have been reported in the news-
papers about universities in U.P, at
least about two or three of them, is
due to the fact that the holders of
offices tried to keep a party so that
they may get themselves elected. I
may refer in this connection to an old
report by Sir Ibrahim Rahimtoola who
presided over a committee of enquiry
on the Aligarh University, that com-
mittee came to the conclusion that
persong who should have been in the
position of servants found themselves
masters of the situation: that was so
because they could manipulate and
manoeuvre to keep the higher officers
jn their control or threaten them with
removal unless they agreed to what
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they dictated. That position should be
avoideq in the wuniversity. Persons
who are put in position should be
assured that they have not to depend
upon the accidental support of this
group or that group in order to dis-
charge their functions.

The hon. Minister referred to mak-
ing the court the supreme body or
supreme authority. I do not under-
stand what this supreme authority
means. ] will request him to explain
it further, how far it would enjoy
supremacy in the matter of conduct-
ing the university and how far its sup-
remacy would be limited by other
bodies and how far it could determine
whether they are functioning properly
or not.

There is one more thing which the
hon. Minister might examine, I believe
that excepting Pandit Malaviyaji and
one more, other Vice-Chancellors could
not complete their term in the Banaras
Hindu University. That is due to
some troubles. I am not sure whether
my friend, the late Shri Govind
Malaviya, did complete his term. At
least our President who was the Vice-
Chancellor had to come away before
he finished his term. Why was it that
Vice-Chancellors could not complete
their term? That particular feature of
the administration and running of the
university will have to be tackled and
remedied. I suggest that when the
Minister has now brought this Bill, he
should tackle this particular feature
so that in future the university may
be conducted in peace.

That is all for the present. I hope the
Minister will take into consideration
the points made by me.

w§tow TR qA (FAAT)
Iqremer wgey, faw aarw feeg fawa-
farTery FT TIGET WFTHAT WTAET AT
a1 w1 3w AR g AT g
oF ¥T I F AT IAR AEOE A
s & faw oF FAE T A frga
#1 7Yz 39 A A & AT W a7
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Foae fadas T w2 A gufer fen
TAT | ATTROAAT qg agT &1 &
1 v & fo QT gur e & g faw
faeafazmer #1 cavown g€ &Y 9a¥ 7
I FT a1 e o € g 3ER
T FHT I HI AAAT q57 =7
fEaET H17 T Fro Fro THT T TF FoT
e fs e sad o g ==
faar S 1 g=wt gRm | Afe 3T a8
FE W& AT At i 3w ey wee
& mrar 92 g7 59 favaframea ) -
T 3% ot | 97w Ao gfaae-
oy &Y 3T% Treq oF faare 7y g
A 39 fa=r7 & g 9T &Y 78 I
feg fawafammaa aar &

TIAF TE TF TFTL FT G 3T
oy § fe dgefsw & A9 av “feg”
weg F1 {1 AN GSHaT F1 A9 T far
s fr § wwwan g fv ga=r @a-
TALHA | &7 F FW, F F59A T8 FAT
9TEY & 9€ T A T qUA AHI F AAH
& 59 AT FY gL H | K WA E,
F1E faqdt & a7 w1 99T §, 99 AW
g R A AU At § ¥ gg i,
fadet o Tqa Sy onfs agi goa € a9
a% & guaan § fs gawt ag am 7q
FafgrR AT &1 & T w1 g
& ag forg wee favafaamem 3 A &
I TGAT g FIE AL T AT AL §
R A g g 1 AvwiEwar
g | aEga ¥ U arEwRiaEar & 9
FTFITATIE AAAT w1 weg “fReA-
T fragi o g 1 &
aar § AR & wuy @y qry o st
a8 "7 ¥ fr fgeg & A feio wsg
gt g1 Tfen afew P #1 sm1g
& e agT X T A | FRO g9
Y s oo e ¥ aga wfas
W forw ot ) gafog s gt A
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7z “fll9a” wex AT ¥ IEET I
“gd" we AT AR | gy AT g fE
Y F @91 A v g9d & wiF farsa
& wAEN g 7 T O Saar 328 afwa
15.33 hrs.

[SHRI SURENDRANATH DWwivEDI in the

Chair.]

# 37 T qSAAT HT FAAT I
AR W=t & a4 7 [y waiar @ ad
2 AT Y gaAT  afTarer #1 0 § 394
arEETfadar oA W AE o 8
fevg e F1 J A TG §, TAAH AT
A, 98 FY 97 "7 & w717 I fawr
T HFAT § | AIHRT AR AAGAT & TF AT
2 AR T AT TF IR F A7
g9 & o qIr g AT E fe Ay
= Y F1 a2 F wqrae 97 ag fav
I a1 a8 T@Ar wifzw 5 99 q@ s
& forasY f aorg & ag goET M7 frar-
FTATE | 7L a9 | 37 AT FO
77 & 5 o gurt uE B E, S R
AEE W &, A AAMF FW &, AT
Forg <Y wa fasiq o7 # AEARAT 3
IAN faermra A8 W | gHR HeATTH
FY-arRy 4F H ArfeEsar ¥ w17 Sw
W =1feT | s aft FAT a9 9§ T
g wiz frad v favafaamg a7
T, faaa & faum 41 7 7704, fra-
% qET AEY 1A AT § AfeE Y A=
@t & Famr 72w 37 399 § 3%
TEH FA F) g € 1 afwT afz
37 ag £ a1 Ay faemw g% fag
soew Fe ) gt 3z O
W AW X 79w wY @ feav ) form
TG gH AT AT FT LA FQ
909 L &, IW aHG THE AR K AL
ar #1E fafy wdf g & 1 AW ATy
fafy aY & Jfwa soar Joam & qrar
ifeq | AfFr e AR @
wfe g Favare S Y Se¥ T S £
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TEEA I AT Vo To Flo FIfA a4,
H uF @@ I A 5o ¥ w=
gm0 & FH G o FT RHAG FLAT
AT AR TS FEHY ATATF HAT AT
afs a8 qar X | AT 99 F T
af oY &t W@ fw wro wo wHo
TEHICH &7 IE ¥ T AL A, o
fagm T g1, ST & SanET aAER
Y e 8, g 9% forg OF A
g, Mg # a7 ¢ a9 a% 98 fae
IR T @AV | wfE g fawa-
faaemi Hgman 2 ? afr g & fw
R0 A woq zard #7 giq & fog, 990
I g favarE w8 @ % 3 59 A
g waar T a1 IRW agr ET W
Y ag T2z a9 w39 faanfaai #1
e fear o ST ATEAE w7
gEaa far, AT 39 wae ¥ e fw
q 7l 9 o 73 | 3l W ag AW
21 fF ST @ o afadw w5 @
&, FT 98 gA F1 "y faum § Y ST @|r
g7 # wwmar g fF a wwH A F gw
G A1 9T 9 fF g aga ATETE
g1

TEAT AT A1 A€ & fF I65 2 F %
a1 5 F wwig ge famrgar g ——

“afew, fegg, afere T 7w
# g swean fF ag dfew R fegg &
7% W% Wi fFar W@ g ? o9A Ay @
qar firg AR AT AT A R A A A
qEAT g 1 weE Ifgee SS9
AT T W< gafae feam mm & 5
IRW a7 F AT B fear Awar
= feg & o dfw wh g &
ST WY & F4 gt AR A §
Fa%T favamw § 1 zafqw g8 woTe Ay
afcqrer #3q1 f5 dfas ey maw §
MR fg 2T A § T OF TEA AT
)
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Ta% A9 &t Ay § ga7 afafr ¥
qEEqt ¥ a5 61 fAqe weaT fF a8 39
faer 7 weRTAAT ¥ FHA¥ famig w9 T
AT S | 58 TF Y WA & dal T7,
ITT AT T § FE FT TEF FAAT 8 |
& | Ffew o7 fymg 71 O £ waerm g
g 9K 7% dfaw AR fig woRE =g
gt & | gafae § auaarg fs oz wwEww
HergeT 4 faw wex 117 fig %7 wrs3 AT
qF TgT LT TAT 1T ZA |

HT IFTT T AW A9 F7 2 AT
faar & “femg e gre foefiem”
TE o 3% T3 1 87 wer fF fewra
TEE FT TG T 97 M7 ZAT A1 4

Y ave fam  ® wpwmew aqw
WY FAR H Y qfvaeg AT §
SuY qgwd g feg 97 sfaedi & are
F wrg a9 §9 fAaw s oS o
frasi & T 9 T TOFT ATAAS
grm Fgar ag gnn fw g AR -
WA & Hed fEg gw @ 7
Ig¥ fasitq ard a8 T IfEd fF AT
QIRT 194 g1, arfcas Sa g1 | Sast
o g dfgar g faas 5 g g7+
Tl & faafagql X 0@ AR faafaay
& fou Y aEr o F3 AT qoear F1
Sra faama & foq 39% F9X uF #4987
U TR &% | AL 3g 99 TS @l gHl
FR §Y wsRTIAT SAN TRAT § AGT AT
T AT qE ATTHT FLATIA AT I TH
&7 g1 AT A R T2 F AR T HAF
AT AW 7, IET a4H T OF AW
AT ¥ feamr # ds dTRT | A §
A I HafH g7 ARF AMALAT FIAT
& wiw 3 73 € @ fe =g amw wiw-
F afe IO AT TRATH A1 IAW JE@F
FRILWT & H1 FAEAT E | TAAC §S
fram fae a1 9 a1 i foms fa
FET 92 A9 ' FT a8 TOHT T
il
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[ = Freft 7w e )
TIF T 9% 5 F FIT AT
AFAF A7 F graew § forgr g &
fF T = A arfaat 1 oF Faer
A | AfFT 3T AT wrefral 1 FAEr
R AT FEAT T TAF AR T §6
"W T a5t a At & ) Y et w7 aga
£ ¥ g #1 FIF 0T F1 7 22" 5y
FIferer T A5 a5 qwi 7T 7@ fawr
gafan 1 firia 2 P ah mE=a a8
Fgend 5 F e sredT w1 g faast
T ag fafwe wdizg dama 737 ? 3a3
e F A A TEN

TE S 9 ¥ F7 wafg ET
I AT A g gwmar g frow wgq
& 9T a1 & | WA WERy &7 F2AT
1 7% 5 W areHT FeT g ar
39 F T FW FT TF w01 q5FT
faaem | dfe 73 SETRT WAl a% A
FIT FT A TOG FHT T 2 T favig
afffr ¥ g AT am ggr 2 1 9@ O
i #Y #afy 9z &) faq § @Y F
Tty afz fafsex vgma #1902 afaw™
2 fr a8 av af Frwafr agr e dvas
gALT AT | OF A% i frargan g,
g1 ad 1 wafy w1 7 qgT F71 fafozs.
1 gfasz § fgar 7 afsw o7 a6y
Fz F fag 3 wfuwre 7 far s
FaifE gare o § Y foafa @ v @
TEH et 9% UF ACHT FAAT & a7 IH
F1 7oy fafeq @rd 1 g9 #T CF
nfgamer gET & | 39F HATAT AT TH
~HATEHT FgTaeAT § g 91T § A A% D
77, WY =T & fF a8 o aga & g5
%1 FE 2 3afaq T8 o & suver ¥
SUTET AT A% T T AT G, WA &Y JTHT
o% far ufe Y sgar 9 &€ 1+ & &W-
wat g fF wa< afefy g a & g
famT 4
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FATT 13 § g w2 fF Cars
oAt ffeaq fgg o e’ & o
“qr§ oA ®ATITH T 3fegT e @
fear s+ & frags T STEaT § fw
T Al A Efegd Re gl WrE
Ifag osg a1 “HWT femm &= @
59 § | AT ARIET W1 I WeEY AT
H eqr AT AT 1 “gfeqa e’
¥ ¥ ‘w7’ weg W18 faar w19 A
FAAT |

TFT AT FNE FT gvET F, IaF
83 FTEqT FT1 79 fFy w31 & g,
AR SAIOT IS5 23 97 FT TS 1 I
¥ o F1 aga 37 w9 faar qaw g,
afsr mifaiea e qur s
¥ fq a9 OF oI v T g e
gy fawafaarr 7 mmarfaeT
a9 M Tepfa gY, Ta% IaRT BFeAT
F1 T ¢F 07 37 3T Freafamrery
FT JATH IIAT § | 777 afafy #7102
Traat vn f5 wgrAar arEdE ST
fora favafaama £ 17 It &, 94
FAYT AT FT T T F fAQ IAHT
sfus @ 3 few )

HaT wgET ¥ Famr & fw g ww
F O ¥ A1 WA W & TS 9Ty
¥ wrew uFEd Fadr &1 e we
et & | wav afafa &1 59 G &
gam AR waax feemm fv oag =@
FRET &7 faE FT IR FT /X
e 39 fasr 2T 3 T/ F AveA
TFey ¥ 9gd B 0, A gEIT AT
fag wff g | "I w4 § g faw
o1 w3 &Y forar 1 e A Afafy
TS THH FAET FT AR w1 3w
FL AT, JT FATT A9ST AT

ar # ¥ 2y fraga s aear
g fr g =& a # o g o
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fs g7 wax afafy § frr o
Tafeat |t S@EM oA 3w § few
ST & AN AW AAT | IH qEE
¥ ¥ Fredara ¥ v @ 796w
@ fawafaamm & waqa s &
T 74 F fau g# g7 o F A
AT FFET g, fam v Py &
TAER TH § w7 g1, AfeA B
F1 fame wiedm &, Wity ¥
g9 fawafaarmg #1 s o =
¥ gUaTE #1 UF B 2T
anfen, 39 ¥ ux fasiwar @Rt e |
3 12 & f5 s wAA & Frhae G-
qAFT T 3T F AT FY A9 A, A
g # uF gEaw w0 gOdEE
g gT T IR I W A7 IBAT |
o9 AW dgafew Foam w®
g% T AT A F AT AT fewred
& 37 &1 AT ey e dgafon
T AT T qHAT , ST gH TET ®Y
H 39 T W X, FAR W KT AT
Fepfaai #1—g 3 Fepfa feg
g, g & a1 AW Y H—A fawa-
foamai & af@ sfam @ fa=,
I FT KA-FAA FTOAET fAer
dgefeon ®1 waww g &Y
& awar & fir o ot ot & o &
=9t 7 #%, fodT wage & ar ¥ ==t
T F )

qrtfasar a1 faega @ a@
g fow #1 Sogwr sowd §5 fafem
w@rd F § 1 afx feg, e, fea
a1 g F 9 < e qaTs
Fr &, @ fAfre &9 ¥ 98 39 AR
ary ) g ey wfy welt A
qqaAT fF 3T wsEt #1 SwW w9
¥ grewEfasgar F1 ST [T AT,
Ig T Tga W FHAR § | g
ol a0 AR e weef 2,
1887 (Ai) LSD—18
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F1 T Zfar ATEE R 157 A
AT G T 4g @ fF ogw Az
FIE FAT @ T qEA | afy wAvAT
T T FA, T A 3 g § Fa
oR fege w1 #% aw-fom T
AT 1 afs § Fw ¥ age o w7 e
TR AT #T AT FT IAE TF TFT
Far g% 9T &1 ger w7 wravaEAr
T &, afex 79 39 71 997 w7 § @y
FT mrAvAFAT 0

TRy frsafrersn 3 a0 @
“ferg” wem W g 2, A AEE 2
A a7 T qF AT WA, Tq B
g W AT qx IAq, 5T aF g0 A
famaframai 1 gefaa @, i
q ag ¥ aqf & @O AT @
™ F1ogae fgar & 1 g, afe &
Fra-faae #7 F ok g AR FT
AT FT IW IFT F AR FI ZIA
#1 favag w2, a1 59 9% fawrw fear
ST SFAT § | 98 TF TN T g,
afer ag 37 faw &1 fawg 7§ €
29 fa=r ¥ gmaR o g’ w=m oA
geFT facgs a9 a9 gE A §
37 F 9 fadg F7ar §

Shri Ravindra Varma (Thiruvella):
Sir, I rise to support the motion to
refer the Bill to a Joint Committee.
The Banaras University, as hon. Mem-
bers who spoke before me have said,
was founded to fulfil a great mission.
My hon. friend. Shri C. K. Bhatta-
charyya, referred to the personality of
the Founder of this university, and
remipded us that this university was
founded by a person who not only re-
flected the renaissance of Indians, but
also played a great role in moulding
that renaissance. The university it-
self has been a symbol of national re-
surgence, a source of pride and inspi-
ration to the nation. When such a
national institution suffers a fall from
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its pristine glory, suffers a deteriora-
tion in its atmosphere, it is something
that should cause concern to the whole
country.

It is true that this Bill has not come
before the House a day too soon. In
fact, at the time that the earlier Cons-
titution and statutes of the university
were superseded in 1958 as a result of
the crisis that developed in the uni-
versity, this House and the country
were told by Government that Gov-
ernment would very soon come before
Parliament with a Bill to provide for
a permanent reorganisation of the sta-
tutes of the university. It can very
well be argued that in view of the fact
that a committee has been set up to
draft a Model University Bill, and an
Education Commission has now been
appointed, it is quite likely that new
ideas would be thrown up, new struc-
tures would be envisaged and it might,
therefore, be necessary for the Gov-
ernment to come before Parliament
again with further suggestions for the
modification of the Banaras Hindu
University Act. But it is clear that the
state of affairs that has been existing
in the University since 1958 cannot be
prolonged. The present Bill, it has
been stated, has been largely modelled
on the basis of the recommendations
of the Mudaliar Committee. It is
well-known that this committee was
appointed by the Visitor because of
the crisis that developed in the Uni-
versity in 1958. It has been said that
“the report of the Committee has been
written in anger”, and that the Com-
mittee has painted an inexact picture
of the conditions in the university. It
has been said, in fact, that much had
been made of what happened in the
University in 1958. Sir, when you
spoke from the floor of the House, you
said that perhaps it might not be wise
to think that the kind of conditions
that existed in 1958 existed before
1958 or might recur after 1958. Never-
theless it cannot be gain said that the
developments of 1958 were not abrupt
developments. There had been a steady
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deterioration in the conditions in the
University even before 1958. And, the
crisis that erupted in 1958 was in fact
the culmination of many factors which
led to the conditions that existed in
1958.

Sir, the Committee which was ap-
pointed by the Visitor to go into the
conditiong in the University presented
a report which was in fact, to say the
least, a document that should make
every lover of the University shudder.
It was pointed out in the document
that the position of the University had
been steadily deteriorating in all
aspects of university life and adminis-
tration; that the pressure and stamp-
ede of students from the neighbour-
ing areag had resulted in poor stand-
ards of admission in the University;
that the concentration of power in the
hands of certain members of the staff,
especially in Principals, had helped
them to acquire and exploit a hold on
students and staff; that irregular and
injurious practices in the constitution
of selection committees and the ap-
pointment of teachers had vitiated the
atmosphere of the University; that
lowering standards in the evaluation of
the examinees, nepotism in examina-
tions and lobbying for the appointment
of examiners had resulted in a shame-
ful deterioration in the standards in
the University; that groups and power
politics were rampant among the tea-
chers of the University and that, in
the opinion of the Committee politics
among teachers was much worse than
indiscipline and group politics among
students since students formed only a
floating population. In fact, it is good
to remind the House that the Com-
mittee concluded its recommendations
by saying: “We regret to have to state
that from all the material placed at our
disposal, we cannot help feeling it has
become a hot-bed of intrigue, nepot-
ism, corruption and even crimes of
various description”.

It may be said that this was a tran-
sitory phase. It may be said that this
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report wag written in anger. It may
be said that this report was written in
anguish rather than in anger. But the
fact remains that conditions were
shameful and unsatisfactory, that this
state of affairs was not an abrupt
development, that conditions worsen-
ed steadily till they led up to the crisis
of 1958.

One may differ from the analysis
that the Committee made, and hold
that group politics and the abuses to
which the provisions for elections were
put were not really the causes of the
malady. One may hold, even if one
agrees that the provisions for elections
were abused, that the remedy or ans-
wer to the abuses to which elections
lend themselves is not the abolition of
elections; that in an attempt to bathe
and clean the baby, one should not
throw out the baby with the bath-
water. The House and the Joint Com-
mittee should certainly consider whe-
ther the deterioration in the atmos-
phere and the standards of the Uni-
versity was a consequence of the pro-
visions for he elected element in the
organs of the University; whether the
extent of abridgement of the elective
element proposed in the Bill is neces-
sary, whether it is desirable; how far
the abridgement of the elective ele-
ment will adversely affect the acade-
mic and administrative autonomy of
the University; whether, as you your-
self said, the statutes that have been
proposed for the University will be
fool-proof—and it is not enough if
they are fool-proof as it has been
proved they must also be knave-
proof—whether these statutes  will
effectively preclude the possibility of
group politics and guard against the
deterioration of the academic atmos-
phere that led to the grave situation
of 1958.

Sir, the Bill, as has been pointed
out, is largely based on the recom-
mendations of the Committee. The
main objectives are certainly lauda-
ble objectives, namely: tc preserve
the all-India or universal character
of the University, to preserve its re-
sidential character and fo ensure that
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the atmosphere necessary and
conducive for academic development
is maintained in the University. Now,
to preserve the all-India character of
the University it is very clear that
the conditions of admission to the
Unversity, the recruitment and pro-
motion of teaching staff, the consti-
tution of the organs of the Univer-
sity and the maintenance of the uni-
versality of the appeal and ethos of
the University should all be taken
into consideration, Sir, a University
which cannot guarantee and ensure
academic freedom cannot qualify it-
self to being called a University. But
there is a difference between admi-
nistrative freedom or administrative
autonomy, and academic freedom or
academic autonomy. A certain degree
of administrative freedom is absolu-
tely essential to ensure academic
freedom and academic autonomy.
I am not sure whether the two words
mean the same thing, whether one
can come to the conclusion that there
can be no academic freedom and no
academic autonomy where there is
no plentitude of administrative
autonomy. o M

Certainly, there is ground for an
apprehension that the plea that the
central character of the University,
the centra] appeal of the University
should be maintained may lead to a
degree of confusion between central
control and bureaucratic control. It
is one thing to say that the Univer-
sity should be so controlled that its
central appeal may remain, and it
is another thing to say that bureau-
cratic control from the Centre is es-

sential to preserve the central ap-
peal of the University.
The Bill proposes to change the

composition and powers of many of
the organs of the University., There
are changes proposed in the manner
of appointment of the Vice Chancel-
lor. There are changes proposed to
enhance the authority of the Vice
Chancellor over the staff and students
of the University. There are chan-
ges which will give the Vice Chance-
llor the power to expel students and



Banaras

5079

(Shri Ravindra Varma)

take disciplinary action on the tea-
chers and other staff in the Univer-
sity. There are proposals to re-
constitute the Court and to add to its
powers. Originally the Court was an
advisory body. It is now proposed
to make this body the supreme autho-
rity of the University. Even the resi-
duary powers of the University, ac-
cording to this Bill, will be vested
in the Court. The Court will adopt
the budget, amend statutes review
the work of ihe Executive Council and
the Academic Council and formulate
policy. But, we have been told, it
will not have the power to deal with
the day to day administration of the
University,

In view of the increase in
the authority of the Court, the
constitution of the Court becomes
a very important matter to which
the House and the Jouint Com-
mittee must give attention. What is
the change suggested in the composi-
tion of the Court? The Court will
consist of 83 persons, 41 of whom will
be from inside the University. If
you have a look at the officers who
will total up this number of 41 you
will see that they can more or less
be described as er officio members
of the Court. 41 out of 83 will there-
fore, be ex officio members. The re-
maining 43 will be from outside; of
these 10 will be elected by registered
graduates, 3 will be elected by Par-
liament, 29 will be to represent va-
rious interests and will be nominated.
I would, therefore, say that the Joint
Committee should consider whether
the composition of the Court cannot
be improved to increase the elected
element,

Again, when we come to the clau-
ses that govern the representation of
the registered graduates in the Court
we find that there is a lot of change
that is sought to be introduced. Some
of these changes are certainly wel-
come changes; such as the one that
proposes that in view of the fact that
the alumni of the University are
spread all over India there should be
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constituencies and zones to ensure
that registered graduates from every
part of the country will get represen-
tation in the Court. While this is
laudable, one is not Quite sure whe-
ther some other clauses which govern
the qualifications fcr being elected as
representatives of the registered gra-
duates are equally desirable. For
example, there is a provision which
says that no such representative shall
be “a member or an employee of any
University.” “Any” is the word used.
It is not confined to the Banaras
Hindu University. By this clause
you are actually shutting off anyone
who has anything to do with any uni-
versity in India. Anybody who is
devoted to the cause of education,
normally speaking, will have some
kind of association with some univer-
sity. By the inclusion of this clause
the Bill proposes to exclude all such
people who are devoted to the cause
of education, who are interested in
the cause of education who are en-
gaged in the work of higher educa-
tion, from becoming members of the
Court. The advisability and wisdom
of this proposal is something which
the Joint Committee should study.

16 hrs.

Then again, when we come to the
clauses that relate to the executive
council, we find that the powers of
the executive council have been in-
creased. In view of the fact that the
Standing Committee of the Academic
Counci] is also sought to be abolish-
ed by this Bill, the Executive Coun-
cil will have added weight and autho-
rity. Now, what will be the compo-
sition of this executive council? Out
of 16 members, as my hon. friend,
the Member for Gurdaspur, has
pointed out, ¢ wiil be nominated and
only 2, I suppose will be elected. The
elected element in the executive
council is being whitled down; the
representation of the teachers in the
executive council is being whittled
down, When there is @ standing com-
mittee of the Academic Council, the
teachers and the staff have some
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means of getting their difficulties

brought to the notice ¢of the univer--

sity, as far as the day-to-day admi-
nistration and the academic work of
the University are concerned, Now
that becomes problematical.

Sir, there is a provision for the
enhancement of the Vice-Chancellors’
powers of discipline over the stu-
dents as well as the staff. I am one
of those who believe that the sanctity
of the atmosphere of the university
should not be sullied by indiscipline,
whether it be from the students or
from the teachers. But will the Vice-
Chancellor exercise these enhanced
powers of discipline acting on his
own, at his own discretion, or will he
do so in consultation with the exe-
cutive council? Will there be any ap-
peal from zny action that he takes
for the enforcement of discipline,
either to the executive councit or to
the Visitor? Clause 7-7(c), which
refers to the power of the Vice-
Chancellor to take action in an emer-
gency, says that there will be a right
of appeal, which can be exercised
within thirty days by any member of
the staff against whom any such
action is taken. I wonder why the
hon. Minister thought that it was not
necessary, or it was undesirable to
provide for a right of appeal of a
similar kind in the case of action
taken by the Vice-Chancellor to en-
force discipline during normal times.

While concluding, I also want to
make a passing reference, if I may
do so, to the fact that the position of
the pro Vice-Chanceilor is not ¢mply
clear in this Bill. It is necessary to
clothe him  with the unambiguous
dignity and authority that he will
require if he is to function effectively.
“There is also an obvious omission, a
~very glaring omission, about the role
that the principals who are the ad-
‘ministrative heads of ihe colieges,
have to play as officers of the univer-
sity. I am sure that these important
questions, which cause concern to
‘many Members of the House, will re-
ceive due attention from the Joint
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Committee. With these words, Sir, I
support the motion.

Shri A, N. Vidyalankar (Hoshiar-
pur): Mr, Chairman, Sir, first of all,
I find it very difficult to reconcile
myself with the denominational cha-
racter of the university to be created
by this Bill. In spite of the plead-
ings of my hon. friends, Shri Gupta
and the previous speaker, I still feel
that when we are talking of national
integration, in this year 1964-65 it is
absolutely unthinkable that our edu-
cation should be carried on on deno-
minational lines.

This university was founded in
1915, fifty years ago. We are still
maintaining the same name and the
same traditions. I quite agree with
the suggestion made by my hon, fri-
end, Shri C. K. Bhattacharyya, that
the name of the university should be
changed as Centra] University of
Banaras or something similar to that.

Shri Kashi Ram Gupta: What
about the Aligarh University?

Shri A. N. Vidyalankar: It js
strange that my hon. friend, Shri
Gupta does not understand my argu-
ment, When I say that I am against
the introduction of denominational
elements in education, can he not un-
derstand that I am against not only

Hindu denominationalism but I am
equlaly against Muslim denomina~
tionalism?

Then, this Bill takes away the de-
mocratic characler of the iostitution.
As the effective or efficient function-
ing of an institution depends upon its
constitution this Bill has to be exa-
mined most carefully from that point
of view. The main object of the Bill
is to take away the autonomy of the
university; the provisions of the Bill
are of such a kind that the univer-
sity is to be given a new type of
character.

The hon. Minister has stated that
this Bill has been drafted on the
lines suggested by the Committee
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that was set up to draft a Model Uni-
versity Bill. He also stated that it
was drafted in consultation with the
Chairman of the University Grants
Commission, If we are to accept that
statement, it means that this Bill
gives us an jdea of the recommenda-
tions that are going to be given by
that committee. If the recommenda-
tions of that Committee are going to
be on the lines of the Bill which has
been drafted, I feel that we ought to
be spared of those recommendations,
because after so many years they
would be presenting a delayed report
after a month which would be of no
use to us in any respect whatsoever.

16.06 hrs.

[DR. SAROJINI MAHISHI in the Chairl

We are a democratic government.
In our country we are buiid-
ing up dewocratic socialism. How

can we build up a democracy without
educating our children on how de-
mocracy functions? Our children are
at such an age when the spirit of
democracy should be instilleg in
their minds. They should be permit-
ted to practise democracy. Demo-
cracy cannot be imposed; it cannot
be created by an order; it has to be
grown; it has to be allowed to grow;
it will grow in course of time if we
put no obstacles in its way.

‘What is wrong with our whole sys-
tem of education? Whether it be in
the schools, colleges or universities,
if we try to impose a kinqd of one-
man rule or a few-men-rule demo-
cracy fails. If we say “all right,
concentrate all administrative power
in one person or in a small group”.
we do away with democracy. That
is not the remedy to our problem.
The remedy is to aiinw tne democra-
tic institutions to aliow. We have to
introduce more of democracy in our
educational institutions. Democracy
means creating a sense of responsi-

DECEMBER 15, 1964

Hindu University 5084
(Amendment) Bill

bility. If your problem ig indisci-
pline among students, why do you
not place responsibility on students
themselves? Why do you not make
them responsible by giving their or-
ganisations some functions and mak-
ing them answerable for their ac-

tions? Similarly, give some powers
and responsibility to the manage-
ment, to the colleges and schools.

Because, to do away with democratic
institutions is not the reriedy ior
failure of democracy anywhere.
Therefore, I feel that in introducing
in this Bill the system of nomination
and to do away with democracy, to
take away the powers and make a
few persons nominated by the Exe-
cutive powerful and almost absolute
arbiters, the approach is absolutely
wrong. I think, this approach spe-
cially in the educational sphere should
not be tolerated.

Similarly, power has been given to
the Vice-Chancellor for the expul-
sion of students. I do not object to
that. Afier all discipline is to be
maintained and there can be occa-
sions when students are to be puni-
shed. But the whole thing is this.
You are not dealing here with school
children who cannot understand the
value of democracy or the value
of discipline. You are dealing with
students who are in colleges,
who are at the university stage.
If at the university stage you
require such powers to be given
and exercised, it means that you
have failed in your purpose of edu-
cation and you have not been able
to create that democratic spirit
among children. That is the problem
and that is because from the very
beginning you have not created any
systen whereby students shoulq take
responsibility on their own shoul-
ders, They should manage the things;
they should manage the schools and
the colleges. More anq more respon-
sibility should be thrown on the stu-
dents collectively. That is the way
to create democracy; otherwise, these
students who come from the univer-
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sities, when they enter life they
will fail and our democratic institu-
tion will not succeed.

Coming to the purpose of univer-
sity education at present it is only
academic teaching. The building up
of the mind, the creation of true ideas
and concepts and outlook, the crea-
tion of behaviour patterns and an
imprint of that university or educa-
tional institution on the personality
and character of the student are not
there. No effort is being made for
that. In the whole system that has
been set up under this Bill, there is
no hint or indication that these pur-
poses are in our mind. In fact we
have lost the sense of purpose.

What is the purpose of education?
Academic education or learning,
bookishness is not our purpose of
education. The main purpose is to
build up the citizen. How will the
citizen be built up? How will a ci-
tizen with the sense of democracy
and with the sense of purpose, with
the enthusiasm for socialistic living,
be created? That purpose is
lost. It is not there. We just go on
finding quack remedies which are
applied. I feel, in this Bill also the
same thing is there,

No spirit is created among our
teachers. Mostly in the universities
and in this University also, just as
everywhere, among the teachers the
same thng is going on. Everyone
wants to earn money; everyone
wants to collect and amas money,
whatever be the means. n the uni-
versities also the teachers and pro-
fessors also do the same thing. They
go on writing texibooks. Taey try to
on writing text books They try to get
get those textbooks approved. Some
people form into groups and text-
books are approved.

just
That

These are. &'l leachers wh
want to sell their knowledge,
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also can be tolerated; but they just
write textbooks and all that.

This University was founded with
great ideals and with great aspira-
tions. Pandit Madan Mohan Mala-
viya wanted something to be creat-
ed here. That purpose is lost. Now
we are just doing a patch of work.
No inspiration is received from the
Centre. I think, the Education Minis-
ter should have thought of the whole
problem of education, the whole con-
cept of education, Keeping that im

view he shuld have come to this
House saying, “This is the Univer-
sity which was created or founded

with great ideals; these are the idea-
Is; this js the purpose of education
and, therefore, we are giving this a

new shape and a new form”. This
ought to have been the thing.
In the earlier Act there was the

mention of the moral training. In this
Bill, somewhere in the earlier pro-
visions, the ‘moral training’ is pro-
posed to be omitted. I do not know
why moral training cannot form part
of the education. I du not lake mora-
lity in the narrow sense. There is
the social morality and social mora-
lity is the thing which is very much
needed and that training is necessary.
The character training the moral
training, is part of the education and
that must be there.

Then, I also find Hindu religion is
mentioned. If only Hindu religion
had been mentioned, I would have
thought that Hindu religion includ-
ed many other religions, Jainism,
Buddhism, etc. But here Jainism and
Buddhism are also separately includ-
ed. If these are mentioned, why not
Sikh religion also be included? That
is also part of our religion. As I said
earlier, if the University is to teach
religion and theology, I feel it should
include all kinds of religions, say,
Isam, Christianity etc. A narrow in-
terpretation should not be given.

Similarly, I find so many faculties
have been formed. There is the Arts
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Faculty and many other Faculties.
In that list I see the Department of
English is there, the Department of
Hindi, Sanskrit and Pali is there, The
Department of Arabic, Urdu and
Persian is also there. We have other
languages also in India. Why not
have Tamil, Marathi, Gujarati and
so on? These languages are also In-
dian languages. This is a Central
University, a kind of national Uni-
versity. Why not include depart-
ments of other languages also? All
the Indian languages should be
taught and the proficiency in those
languages should be imparted.

I hope these things will be taken
into account by the Joint Committee.
-1 would suggest to the hon, Educa-
tion Minister that in fact, he should
either radically redraft the whole
Bill or he should wait for some time
and let him get the report of the Edu-
cation Commission that he has ap-
pointed. Indian education should be
given a new purpose, the national
purposes and then only we can pro-
perly draft a good Bill. n this Uni-
versity, no research is being done.
No useful research is being done here.
The subject of Indology should be in-
cluded. I do not know whether good
teachers are being producedq now. I
feel, after the Joint Committee has
gone into this Bill, all these impro-
vements will be made.

o W wAge =fgn (wiaET-
arz) : gwfq w3, & e gfaur
Hog mr g f5 & ot e awi @
AT AT AW F AT F® | ol
g Wl A UF 3T Weg FT FEAATA
fear, gzq, o w1 @EET | =
% 3T F1 A4 3 F weoAus e
g Frfge oot famr &7 @ F@
& fau | oagEar @& @A A aEY
AT § wgr wfear o e ey
2 @0 T I FToud Ay W R
fx fgandf w@@a @ =ifed, 9=A,
Lico k|
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¥ oF W AT FAT AT FT FACI
g it 7@ srafas favg & ogrd, frerd
# s gfvn § e uF @ R fF
agt fremd @@ § w9 wearTw
F1 999 F fy, g § quw = w7
T ¥ fau o fee fawa o faw
TRl FY gan ; eada g 5 faes-
faemera & qT A1 WT § Faw 7 A
AT AT ART A | [ATGEF TG
FE WY Fgi W1 FET  UF A% @6
FTT @aT § gafoa fagrdt ®v s
ZY ot & 1 faerrdft ox #1E StEeEy
T ¢ Afws 37 A {1 aw @ fE
g AW WEATTE FT AT FT AT FL
gy | WX tEr W weTE, A,
fw g@ &1 31 § favafamea &
wEE 99 W ¥ I faw & sEr 9,
AfFT 957 & Toamow T T8 4w
A FIIET AT GEAT AT | T FEY
§ 95T-aTEA &1 wEEAAr |

75 & 34 fau g 4% 9% &@Ar
AT § f& wmw fawafaammi w1
foretr & av< # forer o7 aw@ T E,
it fRqa gawg, sqare, g=i, THl-
6t afgam 9T 9T ZATT (AT @H
g 9T § o 39 gfmrEr i 93
g9 &t arar w7 £ favafaama
& areqd F@T § 0 W gEfA AR
Fr wwa™ § 5 o & go faugs
&1 v Ui fady & @71 g, FifF qR

=it qaars fag (F7mT) @ AW
geTw I AW FT ATH FAT I |

To TR AR Afgan : 39 W
&7 ATH THAY QI | oW & “ggwas”
g afsa & ‘gAY 3@ faw € wr
g F0ifF wast F7 wTha ag AW W
T E
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AR AT Ay ot ¥ favafaera
#1 37 fadgs &7 qeod W AT
UF & AA 99T § R SaeT wwas
M oY Tererr w7 Favafarem qw
fzar w1 WA # a% {1 o
F THAT | OF ATHE § ATIAAT,
Gl W\ eraEAT F ¥ wEA
& #w £ g, fowd  gdw § oo
AWTAT A6 | HIT gL aTH 3 AATET
# g7, T8 Ay famtor £ aver,
fogsr gdF & 1942 FT FarA
favafaera, faw F sfoar & faor =1
wata & faar 91 1w afear &
FF 1 FTEITL fofar a1 39 70T
FY FTTAT AET FaeEe & T wAw w6
—Arx & | gafeg dar fadaw agi 9T
T AT § | &1 WAL qg AF AT FT
Y qOTHt F ST F1 qHA &5, Al
67 sqaear & 39 gAY AT—a, Ffaar
AR T-famin a7 o7 gasr ot A7,
ATy AT fa@r v o )

Iy e ar Az fadas ¥ S9
T GIAT FTW AT ATE  HIGHT €A
feamr wgar g, foad araas w17
JATT FT TIAT AT N faaT W@
f& a5 Ja1@ F 99 9T AHAAT FT
fargafaererg g1 AT 1 we s
a1 7 w1 {6 FEAFfoON & ame § &
B FT ATASAIT ERIT | ATEAT H I
AT ¥ AT W1, a1 FEFE H
TYee X Fin, o feay 7 faeT ©9 #
WFR F ARAT go-——AWERL 3,
ATAT FATYF A F A7 T F
Fod § 21, wogar A e avE F
FAaT F g 1 TET gy wiear
1 ST F I A% FHEFTCN &
TATET GIHTT & FoF & FT AT |

Iugaafa &9 Fwr 7 FEr & fF
IqFgAUfT FT AT ERO, TF FASA
gt A wafeE 1  F9 gE
T oedt ! uF weHr grm, S fE
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FHIT #T g6 T @T T |
FFTON & IE TR qoFE H
A TET | uF wrd grm, o @
fafser amT gvwre F1 amwag fean
AT ENO | QT maw T ¥ #wi @
AT 7 AE AT T €T F ATHA
1 fagrm g, AfFT TJam9 T AT
I F7 ATAAAT F1 fourar w@T &0
TAFT AT 75 ET07 5 qaew fava-
farrerm @< 71 W E1 JIEIT——
9 G FT A 377 &7 §, IO 93W
T 7g: a1 et S 3 w7 A5, Fw
Y FT WA g1 JTEET | AR
37 fou famfaagt #1 amga—
farg fagra &1 sroaman @ 3—faeger
T ® A 1§ feegma & oy
favafareat &1 amagE T 4T
arsar g f5 a¢ geen www 3, fawwr
LT AT TE § /R W qg A6
g Srar g, a1 o fawafaaeat &
TETIAT &eW F7 AT S, 7% faege
fafeag a@ &

o wfex  famfaaeEdt &
caraear 71 § ¢ favafaaram P § 7
oF T F uw=} fawm &1 SEET
AT TAATH G FAT AT | IEH
9T Fagear T Jfge fF ag A
faemr &Y @YF &I, 7T A ETFEA FI
2T s g famr &, suwT weeT A
Y IUAST FL | 3T qTE F7 favafamTay
FY TaTITaT F g1 gY A1 A A gH
i F A g, s T g ¢ few A
Fi favafaaeg # w=or awAT AT ?
T g favafqamg o7 S FHET
fazi€ ¢ oY, wafagre we faas &,
gud #3 g© Falfear gg7 1 Fwifww
| g1 g ¥ I FERT qE OIS T
fs #v famafgaem fean sar
TUTE # AT F ARG F A FER
¥ a6 T & | 9q qEfeEe Wz
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ag 791 @ 4 1 v w1 favafaaa
fray FeeT AR fraw feget Faex
Faamar 8, a1 § A fas ag w7 gwar
g fs 9 e %1 @ faegw fean faormd
T FT AT AT I0feq | Favafaenem
F wowd ¥ 48 & & feaw ¥ @9
F@ g, #aar ey feent da1 79
2, AT IH FY AEAHT FT % Forar
TR Y | AT forer Y Ay -
qE FT IF AT MR AAW, D
a3 IFA N TS TEAAT IFA AW
S ¥ AT FT R, 9€ TG & | ;T
g TR AfEEr @ e
T ¥ AR !

# s =g § 5 fegem &
fazafaeam faw as=Eean,  afawr,
IO AR AT qE Faw e g7
FHTFEAAMME | FEIE ag @ ?
Fgi & faw ? Fgt & Soeren faam #1
gifaw o ? i 7 wf -
faermem & AT & ? A Ed & fgame
¥ AT IR, 1 TE S § T FEAT
aMeaT & 1 W AW & fgmme ¥
1, @1 fgrgea™ a1 qAT W 6
smafr &), 99 ¥ § g A, W
I, S(ATTT T g AT THTAT
FT AT, FIE A F1E A FIATA0RY
AR ¥ g F wawd § fF 7@ aF
g o <Y famm 2, S&T 7961 a@ ¥
qg T AT FEAT | AfFA I9F A
e Y qEY FIW AT AT R | AT IF
1 faarm ¥ 99 @19 7% o & @
FET, Ik B T 1 F oy
FI9 qF I AT AEEATE | AW
¥ ga & fg wemT #) gfee ¥
AT wiwa A1 gfee ¥ o aforg @=d 727
fava 1+ & gumar § 5 afoq &
fergeam faegw fawe &, g3 0& faw-
faemaa fawe & 1| & 5 3 & TWH

DECEMBER 15, 1964

Hindu University 5092
(Amendment) Bill

TR F1E IUF T+ FT A9 &, Y a8 W
et g2 % 99 @A q% @ ST
g o w5 & 7R AwQET qr
IEAT TF AT AEAN WA T & |

TR q9 (B0 T, A1 J5i & fqma-
faa™m oF 97 #1 weie wfawr &
FT 99 T § | gALH A9 W9 A1
T &) § OF HR 0 #7176t A
AT ARATE 1 TS AW 39 71 Agd
FET, T AN IAH! A FZT, B AFT
F3 o5 @l 7T a7 S WL EE
T ¥ B, T & g % urw 7 g
¥ qg quat 7Y W § 1 WAT W quG
sy # fir favafaerrem &1 st qaee
R Fr A F AT, g A1 gAF
o, 1 7 18 I F7 g AT TER
q1g g7 wfva & g9 & fou gyar
s feam #1 mife 39 & fag #1€ 7
W FT1, FRAT w1 fagr, a9 g°
STAEALATT F GHA G & |

#gt T AL AT F1 997 A%
a1 g | frasr sqamEegEmar ? faa
Zwr =7 foregr 54T srforfera 2 o= AT
TIAT g FY qrear g1, fo@ qw v
JIF AT 919 s F1 fr=aig gy, S Im &
faarfast w7 gEREET ST gRT
3% F@ wal, ofgy 9% Aaea
FIEN § 7 AfgT sameagar . . .

HYAE gART AT (FATHGR) -
o T @TEz ATH ATST | Tg FeAT
FATfAaTHedr § 5 “var wEr e
&1 9415 g1’ AR gafaw gaF faggr
T foar 3

Shrimati Yashoda Reddy: This is
absolutely wrong.

2o A AAET Ffgar : 77 #
IAT AN AT FE@ A g T ! X U™
3T F |
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Mr. Chairman; I request the hon.
Member not to use such words.

Mo W ANEL Afgm ;7
AT 7, & F o F qrAr F2w |
fFq  AF-gur Fr gH aefEEi v
FeAra fagm 1 Fw7 ¥ Famar Tfed |
R 9T gW agg FX w® § Ife
SIE i |

o9 & o AGATE . ..

Mr. Chairman: 1 am extremely
sorry. Nobody has sought this ad-
vice. The only thing I request him
not to use such expressions.

Mo TR qAGR g - wemy
HEEWT, W ATOHT € Teor g fw A
TH WEE FT IEAA AG FL qWAT §
R 395 fag & 43 9= q@ av @
AT & | Afea § qwwar g v araosar
F1 frers faege Sfem wex ¥

Shrimati Lakshmikanthamma
(Khammam): On a point of order.
Apart from the words used being par-
liamentary or not, there are certain
conventions that are followed in this
Parliament to prevent the repetition
of words used by one side, as hap-
pened the other day. So, I request
the Chair to control such sort of

happerings. Things should net har-
pen at least now.
Mr. Chairman; I have requested

not only Dr. Lohia, but Members on
both sides not to use such words.

;Mo T AR wfgar ;A
g7 g AT 3 qE |
Shrimati Lakshmikanthamma: If
one Member from that side uses cer-
tain words, we cannot prevent Mem-
bers from this side from repeating
them.

Mr. Chairman:
him.

St wwt @rg (frrmEe)

# T ATEdt g weaw gsfEar

I have requested
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7l F19 & o fag I 399§
g7 29 9% * wsal &7 AT qEE
T FEAE AE FET ATRA |

o TR AANEL Wifgan - & wraFy
are feemar Searg fv & ot fegeama
&1 at 15 fa% Y 78 frar & 1 Fawr
@ dmaomgfeafam dm &
foer w4t wfofem & . . .

g% "W g3 faegd TET
Cicid!

St TW AT wfgat : fom qw
& forerr waY o wow &Y feq T T
wq Z1 agi fanfal & sames &7
I F7AT faegd qEaT &, g7 47
& %7 747 47 | qF WA a@q & @Y
fear mar 1 & fegeam & faer w7
A1 S qA F o 7 wrE 1 qR
Tt FT IS AR 2 fF s e
1 Afeard § g9 OF @19 qF 9T qET
T | TF TF FF TR gAY ar §
e §FAT 97 | TF qUT 1 2T
qfewar g1 T F@r g

wamfy wgEd A9 fergeaa &
TR AN A GE?

Mo TH AT g : § 7 4
T CIE | F AT F oA fean g fF
AT AT [T 49T

gamfa agey - fFadw F ary ®
g A @ § 7

Mo TR AR Afgan : T wi=i
F Fax & f7 § w9 § 3w F& fF
AT ATE AT F gIeq| F1 A7 fman
¥ @ | IU T HT GHEA FL IHT
X |
Mr. Chairman; I wish to interrupt
at this point to say that he should not



5095 Banaras

(Mr. Chairm~n)

advise the Chair in that way, be-
cause it is the duty of the Chair to
look to all these things.

o T AT fgan - F g
R WIE, 9T FTGIE | AT
FT FS AT AT AT § |

Mr. Chairman: Therefore, even
though the words may not be unpar-
liamentary, I request all the Members
.not to use such words. They should

use decent words. I request him to
conclude his speech now.

TMo TR AART wfgar : 2 ard
A FE | F IT 9 JET TG AIRAr
g 1wl Fa7 & S wFaT § 7

qaafy wETT  qAT A1 e 37
T g A AT "wew 1)

Mo T AT e : 35 "
719 2 E &, faas fog aga geaas o

Iq A #1 . . . Fodws w40 o0
AT g, 39 9% st @gr fa=r s
=1fed | AY qarfea FY #7 o &
SART TT AT FY 97T & | § wwwaw g
% Iy gvwTe A7 aga wiw & Sas
w197 ¥ AT aga v ¢ e W &,
ZH o 19 99 %7 fagas A7 qm@T 2 )
T T famafaamog &1
& g faar

=% wEr 97 a7 q@faew
foe a4 3§ fawfaasm &1 597
FraEe F fAEr AT AIET 47 A
froafaamm 5 &, T8 99 3G
W F AT H I W FAwH
ag 3, Q¥ TATH ¥ Az ¥ ot gAm H
g 33 famrdt favafaamas 7 w0
&1 forerr &9 o F 0 fea ¥ @9 @9
T # AR faeelt wET # oy e
AT WY G qV U T 9T A0
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f g & 37T, '\ X W R Ag aqv
9TAT § | T TS FT FATHT B, UE
2T FTIATHT & 1 I | A1 fqmafagrea
FATEAT 9T e T § fF 7w g0 gy
fawafagre g #ix av  wf=wr
fawafaarea grar st wr 91 | AT
FNT GIFETY J1 ERAT ATFGT &
I, AT FT daw w4 qRAT FEAT
TR FT & od AEY guedy § € A
ARMET AL, AR /AT HIT T
g favafqaras &1 AT swT & 4
gy #g3 fF i g a0 §
agl T #T 3591 g 5 T =) AR
& 9T F1 9T odEr 9seT qiRE |
q F¥ FI T g1 1 THT FIE9T H W
9T ¥ wgw aw frar Smar g e
ag favafaarea soat FTH-F17 741 FT
AT |

TEF FATAT A FANEAG FAT FT
fam-<1a fas fFar straT &, I9% @y
TAMEAEAT HYT 7o S A=
AT FTEF FETFIATIATH L L L

wafy wgEa - AT W A
A AT FL

Dr. M. S. Aney: Madam, I am
thankful to you for giving me some
time for intervening in this debate.
As ']l am a member of the Joint Com-
mittee I will not deal with the points
which will be discussed there. I
would like to make a few remarks
on the general aspects.

This Bill reminds me of those first
days when this Banaras Hindu Uni-
versity was started. It was in the year
1905 when the Congress session was
held in Banaras when late Gopala
Krishna Gokhale was President. It
was in that year when Pandit Madan
Mohan Malaviya, the founder of this
University. first brought out a pam-
phlet explaining to the whole of India
his idea of having a new university
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in Banaras at that time. In a big
meeting arranged for that purpose he
explained those objectives. When his
speech was over, the late Surendranath
Banerjea got up and spoke and said:
I would very much like to be the
professor in English in the university
that is to come into existence. The
late Lokmanya Tilak said: I would
very much like to teach the boys of
this university mathematics. The idea
of tha! unwersiiy as placed before
the people of India at that time was
not only to teach the routine things
that are taught in all the universities
but to turn out young men who have
got faith in India, its culture and
traditions of the past, as also faith in
the future, to put them on the path of
the most advanced countries. That
was the idea of those great patriots
who had devoted their whole life to
build a modern India, and it was
because of their efforts that ultimately
we succeeded in getting things moved.
That was the idea before them. Now,
ten years were spent in discussing
this question privately and in public
and ultimately it was in the year
1915 that this Bill was put before the
old Imperial Legislative Counci] and
the University then came into
existence.

I find that some of my friends here
feel that it was a denominational uni-
versity founded in the year 1915 and
in this year of grace 1964, they feel
that this ‘Hindu’ should go altogether.
One can think so if one is guided only
by the words. But can you really call
it a denominational university at all?
I would like to draw the attention of
the House to one point.

I would like to draw the attention
of the House to section 3(3) of the
old Act wherein it is said:

“The University shall be deemed
to have been incorporated for the
purposes, among others, of making
provision for imparting education,
literary, artistic and scientific, as
well as agricultural, tiechnical,
comsnercial and professional, of
furthering the prosecution of ori-
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ginal research, and of giving ins-
truction in Hindu theology and
religion, and of promoting the
study of literature, art, philosophy,
history, medicine and science, and
of imparting physical and moral
training.”

Therefore, except one subject, namely,
Hindu theology which has been includ-
ed in the subjects for training, it does
not show that the university was a
denominational one. An institute or
a university becomes denominational
when it is intended only for a partj-
cular set of persons and a porti-
cular part of the population and for
a particular religion or a particular
sect and so on. But here, you will
find from section 4 of the old Act, the
following:

“The University shall be open
to persons of either sex and of
whatever race, creed, caste or
class, and it shall not be lawful
for the University to adopt or
impose in any person any test
whatsoever of religious belief or
profession in order to entitle him
to be admitted therein, as a
teacher or student, or to hold any
offic: therein, 0. to o1aduate tner:
at, or to enjoy or exercise any
privilege thereof, except in res-
pect of any particular benefaction
accepted by the University, where
such test is made a condition
thereof by any testamentary or
other instrument creating such
benefaction.

Therefore, my point is this: the-
university from the very beginning
was open to all persons both for-
learning and training. This broad
view or broad-based view was there:
when the university was started. It
may be said that there is provision for
teaching Hindu theology. But what
is Hindu theology? You will find
that all the religions are given there
in the relevant section of the old Act
also and the word ‘Hindu’ includes in
this context not only Hindus but
Buddhists, Jains and Sikhs. Everyone
of these faiths js included in the term
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“‘Hindw’. So, it means that the theo-
logy of all these faiths is also includ-
€d in the course of training.

16.43 hrs.
[MR. DEPUTY-SPEARER in the Chair]

My point is that Pandit Malaviya
‘wWas anxious to see to this aspect of
the education, and that is, people
were getting all sorts of education in
those days, in the university, but had
practically no grounding whatsoever
in the religions in which they were
.brought up. Therefore, those studentg
were becoming not only non-Hindus
but they were becoming more or less
persons who had no faith in any reli-
.gion at all. In order to remove that,
Pandit Madan Mohan Malaviya want-
ed to make some provision for the
‘boys to have what may be called theo-
logy, not in the ordinary sense  of
ceremonies or rituals but a theology
based on eternal religion which is
more Or less of a common nature with
other religious texts also. That was
the idea. Without a grounding in
religion, the students would have no
moorings; though the boys would be
learning in different universities, they
would be wanting in character, and
religion is the one thing that shapes
‘the character. One thing that gives
character is to have faith in certain
eternal principles which alone would
‘build the students and make them fit
citizens. That was the faith that
Pandit Malaviya wanted to instil
among the students of the university.

The hon. Minister may have his own
religion, but I am sure he and most
people will agree with me when I say
that unless there is faith in certain
eternal principles, it is useless to
expect that the boys and girls coming
-out of the universities will turn out
as people of character. That is why
"the proviso to section 4 of the original
-Act includes the following provision:

“Provided that nothing in this
section shall be deemed to prevent
Teligious instruction being given
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in the manner prescribed by the
Ordinances to those who have
consented to receive it.”

The study of theology was not com-
pulsory upon anybody. It was left open
to the boys to have it or not. Now,
the amendment that is being made by
clause 4 is that in the case of minors,
the consent of the parents or guar-
dians is necessary for religious ins-
truction to be given to the students. So,
nobody is compelled to have religious
education. Just because the word
‘Hindu’ is there, one should not think
that the university is a denominational
one. This is the main idea I want to
put before the House and this main
idea is kept there, though the wording
may be changed here and there.

Mr. Deputy-Speaker: Normally, a
Member of the Joint Committee is not
allowed to speak. You are a Member
of the Joint Committee and you can
urge all these points in the Joint Com-
mittee.

Shrimati Lakshmikanthamma: Sir,
while appreciating the revolutionary
spirit of even a senior Member like
Shri D. C. Sharma, I cannot agree with
him in his suggestion to remove the
word ‘Hindu’ from the Banaras Hindu
University. Hinduism is not a parti-
cular religion. It ig a faith that is
followed by the people of Hind. Our
friend has also been confusing cate-
ism and communalism with that of re-
ligion. A friend from that side said
that the word ‘religion’ is very nar-
row in its meoning in English. Even
there, I think he is wrong, because
the word religion is derived from the
Latin word Re-li-gion which means
going back to the origin; that is from
whence all this creatin has come by
intraspection.

Shri Kashi Ram Gupta: I said that
in comparison with dharma.

Shrimati Lakshmikanthamma: Even
‘religion’ is not so narrow as my hon.
friend considers it to be. We mus#
be very careful that our secularism
should not make us forget the spiritual
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value. I do not remember Gandhiji
saying anywhere that we should for-
get religion. Throughout his life his
‘teaching has been one of understand-
ing between different religions, not
forgetting any religion, because the
essence of our culture itself is religion.
But for the religious values that are
there, our culture would not have been
so great, whether it is Islam, Hindu-
ism, Christianity or Buddhism,

The other day, while speaking on the
UGC Report, the Minister said that
there are certain faculties in certain
universities which have to be develop-
ed. If it is the Aligarh Muslim Uni-
~versity, they can improve the Arabic,
Persian and Islamic culture. In the
‘Banaras Hindu University, one of the
main objectives has been to train
the youth and build wup the
character of the youth by the study
-of religion and ethics. I am very glad
that a Sanskrit college is coming up
at Tirupati. Just like that, in these
particular universities, these faculties
should be developed to a great extent.
I am sure many Members will agree
with me that religion can solve many
‘problems which we are unable to solve
here in Parliament or outside and
many of the material concepts.

Sir, ever yone of us knows how we
fought and won our independence.
Gandhiji lived in religion and under-
stood the real concept of religion
through love and understanding of the
oneness of all the religions. That is
why we are respected throughout the
world. To a certain extent we can
solve our problems here, but there
are other things which our soul urges
and they can be solved only by reli-
gion or the great scriptures that have
been given to us by the sages. There
need not be any clash. Fundamentally,
religion teaches the oneness of life.
Sir, there is no time for me to go into
-a discussion on religion new.

Mr, Deputy-Speaker: She may leave
Teligion alone and come to the Bill.

Shrimati Lakshmikanthamma: Of
course, it may look nice talking of
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secularism and other things, and con-
cede that it is very reactionary to call
it “Hindu” or “Muslim” and all that.
But I would request the Minister to
give greater thought to this before
taking a decision on this issue. I am
sure he will not take a decision te
change this.

Well, the popular opinion is in favour
of this Bill.

Shri S. M. Banerjee: Not at all.

Shrimati Lakshmikanthamma: A
number of editors, after the promul-
gation of the Ordinance in 1958, have
given opinion in favour of this Bill.

Shri S, M. Banerjee: I was here in
this House.
Shrimati Lakshmikanthamma: The

Amrit Bazar Patrika, in its leader,
said:

“Every educated Indian will
hang down his head in shame when
he reads the report of the Com-
mittee of Enquiry on the Banaras
Hindu University which has been
released along with the Ordinance
issued by the President to take
over the administration of the
university. The findings of the
Committee are almost unbeliev-
able; those are undoubtedly un-
precedented in the century-old
history of Indian Universities. Yet
no one can set them aside as ex-
aggerated or unwarranted by evi-
dence ”

The Hindustan Times said:

“A university which depends al-
most entirely on the Central Gov-
ernment for the financial support
should be restored to its original
character as an institution open
to students from all parts of the
country.”

The Statesman also said:

Shri S. M. Banerjee: Sir, at least
she must have a ~quorum. She is
quoting many things.

Mr. Deputy-Speaker: The hon.
Member may resume her seat. The
Bell is being rung....Now, there is
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quorum. The hon. Member may con-
tinue her speech.

Shrimati Lakshmikanthamma: The
Statesman in its issue dated June 17,
1958, says:

“What has been revealed at
Banaras has been happening, in
big or small measure, at

some
other universities not governed
by Central Acts. With few ex-

ceptions standards have tended to
fall while activities of teacher-
politicians have increased to the
general detriment of academic
standards and morale and dis-
cipline including that of the stu-
dents. Student indiscipline large-
ly arises from conditions created
for them in the universities;
toning up of the one without that
of the other hand in fact proved
to be impossible.”

There are several such comments. I
am sure that no parent would like
his or her children to be victims of
politics in universities. Several hon.
Members have referred to the great
role played by the founder of this
university in the cause of education.

Reference has also been made to the
Mudaliar Committee Report. On the
20th July, 1957 the Presiednt appoin-
ted a Committee with no less a person
than Dr. A. L. Mudaliar as Chairman
and Shri M. C, Mahajan, ex-Chief
Justice of India, Dr. P. Subbarayan,
MP, Mrs, Sucheta Kripalani, MP and
Shri Navroji J. Wadia as members.
The Committee submitted its report
in April, 1958. This report, which is
of 44 pages, hras held that there has
been a steady deterioration in all
aspects of university life and admi-
nistration. In the opinion of the Com-
mittee, the university has became a
hot-bed of intrigue, nepotism, cor-
ruption and even crimes of various
description. The fundamentalg in the
constitution of the university were its
all-India character and its residential
nature. According to the Committee,
the university hag ceased to fulfil
either of the two qualifications. It
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further says that the lower standards
prescribed for admission were not
justified and the admission of such a
lafge number of students without
caring to look at their standards at
the time of admission have resulted
in the fall in standards in the univer-
sity.

Similarly, in the matter of affiliation,
the university had been affiliating a
number of colleges outside the resi-
dential area of the university. It was
also admitting a greater number of
students than could be accommodated
within the campus. Then, the indisci-
pline among teachers was mainly res-
ponsible for indiscipline among stu-
dents. There was great misuse of
powers and greater concentration of
powers in the hands of a few indivi-
dualg such as principals. The selec-
tion of teachers was not made on
merit. That is the reason why several
clauses have been introduced here
whereby the Reviewing Committee
could go into the details of it and deal
with the problem in a fitting '‘manner.

Then, certain groups had a dominant
voice in the admission by being repre-
sented in the selection committee,
which resulted in the deterioration of
standards in the university, The con-
ferment of doctorate and the results
of other examinations were mostly
influenced by group politics.

An Ordimrance was promulgated to
set matters right. This Bill is being
brought forward to make it an Act.
This Bill gives the university compre-
hensive pewers to raise the standards
to a proper level.

I am sure the Minister will keep in
view the suggestions contained in the
reports of the Comrmittee and those
made here by hon, Members to make
it an ideal university. With these
words, I support the Bill.

17:00 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,

December 16, 1964/Agrahayana 25,
1886 (Saka).
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